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LOK SABHA DEBATES

P et g s TSI

LOK SABHA
Tuesday, 8th April, 1958

The Lok Sabha met at Eleven of the
Clock.

[MRr. SPEAKER in the Chair}

ORAL ANSWERS TO QUESTIONS

Trade with Russia

Shri Rameshwar Tantia:
*1515.{ Shri Heda:
{_Shri Daljit Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the import and export
trade of India with Russia recorded
an upward trend during 1957-58;
and

(b) the names of the Communist
countries with which India is having
unfavourable balance of trade?

The Minister of Commerce (Shril
Kanungo): (a) Yes, Sir.

(b) US.S.R., Czechoslovakia, Yugo-
slavia, Bulgaria, Poland, Hungary,
Albania, North Korea and Mongolian
People’s Republic. The trade with the
latter two countries is negligible.

Shri Rameshwar Tantia: What are
the main articles imported and export-
ed in 1956-57 as far as U.S.S.R. is con-
cerned?

Shri Kanunge: Imports have been
largely of iron and steel and machi~
nery. Exports have been of the order
of about 23 items coffee, cashew, tea,
spice, shellac, hides, hardware, jute
manufactures and so on.

8726

Shri Rameshwar Tantia: Are there
gny special trade agreements with
USSR.?

Shri Kanungo: There are no special
trade agreements; we have the usual
trade agreement with them as we have
with other countries.

Shri Heda: In view of the rather
stable trade with the Iron Curtain
countries, mdy I know whether Gov-
ernment are thinking to have a sort
of ratio fixed between our currency
and their currency?

Shri Kanungo: The trade is not
stable as yet, because the balance
position is against us.

Shri Kumaran: Is it not a fact that
the balance of trade with the U.S.S.R.
during the year 1956-57 was in our
favour, and the unfavourable trade
balance during the year 1957-58 is
due to large import of iron and steel
products comprising nearly 80 per cent
of Soviet imports into this country?

Shri Kanungo: When the trade was
small the balance was in our favour,
and when the trade increased the
balance went against us because the
value of imports was much higher.

Shri Damani: What is the total
amount of purchases made from Russia
on the deferred payment basis?

Shri Kanungo: I have no informa-
tion at present.

Shri Kasliwal: In reply to part (b)
of the question, the hon. Minister has
given the names of a number of
countries with which we are having
unfavourable balance of trade. May 1
know what steps Government are now
proposing to take to turn that un-
favourable balance into at lecast a
parity basis trade or a favourable
balance of trade?
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Shri Kanungo: That is what we are
always trying. As we have explained
before in this House, as a result of
negotiations and visits of trade dele-
gations from their countries as well
as ours, we hope that when we ure
able to export more the position may
be balanced.

Shri Ranga: 1Is it a fact that our
trade with these countries is on a
Government-to-Government basis or
with some organisations set up by the
Government on their side, whereas
those Governments insist upon dealing
not only with our State Trading Cor-
poration but also with our private
trade?

Shri Kanunge. We do not restrict
it to a Government to Goverament
basis only, but the other countries res-
{rict it entirely to their governmental
organisations. In India, private
parties are also welcome {o have
negotiations if they like.

Shri Ranga: Is it not a fact that our
own State Trading Corporation sug-
gested to them that they should pur-
chase only through the State Trading
Corporation just as we are purchas-
ing through the governmental agencies
on the other side?

Shri Kanungo: No. We do not insist
on that.

Shri Goray: Could the hon. Minister
name a few private agencies with
which these countries are having trade
in India?

Shri Kanungo: I have not got that
information here.

Shri Tyagi: May I know how many
of these eastern countries are having
trade with us on the rupee exchange
basis?

Shri Kanungo: 1 have not got the
exact break-up, but most of the count-
ries have rupee agreements with us.

Industrial Estate, Batala (Punjab)

*1516. 8hri D. C. Sharma: Winl the
Minister of Commerce and Industry
Be pleased to state the progress made
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80 far in the Industrial Estate at
Batala in the Punjab State?

The Minister of Industry (Shet
Manubhai Shah): A piece of land
measuring about 90 Bighas (351
Kanals) has been selected and steps
for its acquisition are now being taken
by the Punjab Government. The work
of construction of industrial units,
roads, drainage, etc., is proposed to be
taken in hand during the current
financial year.

Shri D. C. Sharma: May 1 know by
what time this Industrial Estate will
be an accomplished fact?

Shri Manubhai Shah: By the end of
this year.

Shri D. C. Sharma: May I know
whether any phased programme of
spending money on this Industrial
Estate has been taken up; and, if so,
what is the nature of that programme?

Shri Manubhai Shah: There is no
phased programme; the whole Estate
will come up all at once. The land
has been acquired, construction con-
tracts are being given and the entre-
preneur class and all that are being
invited. When all the common {facili-
ties are ready the whole Estate will
go into production.

Shri D. C. Sharma: May I know
what particular industries are going to
be located there?

Shri Manubhai 8hah: Generally, it
will be light engineering, knitting,
hosiery and all those which are well
developed in that place.

Prices of Cement

*1517. Shri V., C. Shukla: Will the
Minister of Commerce and Indwstry
be pleased to state:

(a) the particulars of the retail con-
sumer’s price for cement obtsining ia
the country in the yesrs 1954 and
1955; and

(b) the price which the consumer
was required to pay in the period
after the State Trading Corporstisa
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of India (Private) Ltd. took over the
distribution of cement?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). A
statement is lmid on the Table of the
Lok Sabha ([See Appendix VII,
annexure No. 1].

Shri V. C. Shukla: From the state-
ment it appears that the retail price
of cement was increased by Rs. 4.25
per ton when the State Trading Cor-
poration took over distribution of
cement. May I know what percentage
of the price increase goes to make the
net profit of the State Trading Corpo-
ration?

Shri Manubhai Shah: This matter
has been debated and discussion in the
House severail times that Rs. 4, which
has now been transferred to the excise
pool, was a part of increase due to im-
port programme. Once the import
programme was given up, we imme-
diately brought down that figure and
shifted it to the excise pool. The hon.
Member will see from the statement
that under item 4 it is clearly men-
tioned that from Rs. 97°50 it was again
brought back to Rs. 93:50. and Rs. 4
transferred to the excise pool by rais-
ing the excise duty from Rs. 20 to
Rs. 24,

Shri V. C. Shukla: May I know what
is the quantum of profit that the S.T.C.
is getting by the business of cement
distribution?

Shri Manubhai Shah: It has been
given to the House from time to time.
No separate accounting is kept, but
about Rs. 35 lakhs to Rs. 40 lakhs
seem to be the profit from cement.

Shri Dasappa: May I know whether
it is only the commission that the State
Trading Corporation gets out of this
deal or, is it that they have got some
higher margin as they had last time?

Shri Manubhai Shah: The present
position has been the same as it was
in the past. Equalised price is charged
by the State Trading Corporation and
whutever losses or gains are there on
any particular transaction are all borne
by the ST.C. 8o, at the end of the
year the whole deal will give
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out whether profit has been there or
loss has been there.

Shri Dasappa: Sir, my question has
not been answered. I wunted to
know whether the S.T.C. gets only the
commission.

Shri Manubhai Shah: There is no
separate commission as such. There
are different incidental charges like
freight charges, transport charges etc.
which are all to be borne by the
S.T.C. About 12 annas or so at one
stage has been reserved per ton for
the so-called commission purposes, but
that aiso 1s not a separate commission
charged. It is a part of the price.
The entire expenditure is borne by
the S.T.C. and the entire realisation
also goes to the S.T.C.

Shri Joachim Alva: When cement
has been imported from abroad espe-
cially from socialist countries at a
cheaper rate, why is the consumer
not being given benefit of the lower
prices?

Shri Manubhai Shah: My hon. friend
is perhaps rather mis-informed. No
countries, whether socialist or other-
wise, have cement cheaper than ours.
As far as the imported prices are
concerned, it was as a result of the
difference of about Rs. 40 to Rs. 50
between our prices and the imported
prices that the prices had to be put
up during the last 1} years.

Shri Goray: What useful function is
the State Trading Corporation dis-
charging so far as cement is concern-
ed?

Shri Manubhai Shah: Transport of
cement has been rationalised. Pre-
viously, as I have told the hon. House
from time to time, from Saurashtra
cement had to go to Punjab and from
Madras it had to go right to the east
of India. Now we have been able to
make smaller circles and ag far as
possible beyond 300 miles we do not
allow cement to go out. The second
advantage has been that the offtake
of cement from any particular factory
is now much better regulated than it
was when there was free trade.
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Shri Ranga:
made in this direction? Is it the in-
tention of the Government to make
every effort to reduce the price of
cement, when it is said that we are
producing more and that we are no
longer in need of costlier imports?

Shri Manubhai Shah: There is no
such intention. As a matter of fact,
if the hon. Member remembers, he
will recollect that recently we put up
the excisé duty by Rs. 4, and this is
a soare commodity. A slight amount
of increased production has yet not
satisfied the national demands.

Shri V. C. Shukla: May I know what
is the specific nature of services which
the STC renders to the consumer of
cement?

Shri Manubhai Shah: The STC
renders services just as the normal
trading agents do. More than that,
there is rationalised transport. As I
said just now, wherever the factories
are finding it difficult and the consu-
mer is not getting cement in time, this
particular agency, by co-ordinating the
entire movement between the supplier
and the purchaser, facilitates the
distribution of cement very consider-

ably.
Displaced Persons from East Pakistan

4=
Shri D. C. Sharma:

*1518.{ Shri Muhammed Elias:
| Shri Kalika Singh:

Will the Prime Minister be pleased
to state:

(a) the number of displaced per-
sons from East Pakistan who crossed
the frontier into India during the
period from 1st September, 1957 to
81st March, 1958;

(b) the number of persons who
Pakistan
during the same period;

(¢) whether the influx of displaced
persons from East Pakistan has in-
creased or decreased as compared to
six months of 1957;
and '

8 APRIL 1958

Has any effort been -

Oral Answers 8732

(d) if there is an increase, the
reasons therefor?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) 2602 persons migrated to India
from East Pakistan during the period
from September, 1957 to February,
1958. Figures for the month of March,
1958 are still awaited from the State
Governments. . '

(b) 167.

(¢) The influx of migrants from East
Pakistan has decreased.

(d) Does not arise.

Shri D. C. Sharma: May I know if
the decrease in the influx is due to the
tightening in the obtaining of migra-
tion certificates?

Shrimati Lakshmi Menon: The mig-
ration procedures have been revised,
but I do not think the decrease is due
to the tightening of migration certi-
ficates.

Shri Mahanty: May we know if this
influx is on account of economic rea-
sons or for communal reasons?

Mr. Speaker: A little louder.

Shri Mahanty: May I know if this
migration is on account of economic
hardships in East Pakistan or on
account of communal reasons? If it is
on account of economic hardships,
may we know whether it is the policy
of the Government to mitigate the
economic hardships of the minorities
of other countries?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I suppose it is a mixture of
causes—those that the hon. Member
mentioned, and may be other causes
too. It is pretty difficult to analyse
these psychological and economic
urges in regard to groups of people.

Shri Sadhan Gupta: May I know
how many applications for migration
were outstanding during this period
and how many were actually granted?

Shrirhati Lakshmi Menon:' The num-
ber of applications pending on the 1st
March, 1958, is 34,858.
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Shri Sadhan Gupta: How many have
been granted?

Seth Govind Das: Is the hon. Minis-
ter aware that the persons who come
from East Pakistan are generally in
the Sealdah station at Calcutta and
their number is sometimes even up to
12,000 to 14,000, there is a big crowd
there, and that there is dirtiness
there? 1Is any effort being made to re-
habilitate these persons who come
from East Pakistan to Calcutta?

Shri Jawaharlal Nehru: May I say
something about it? What the hon.
Member says is largely correct. It
is most unfortunate. On several occa-
sions, in the past years, Sealdah station
has been cleared and these people
were taken to camps, etc. The last
time it was cleared—I am not sure of
the date—was, I think, in November
last. Subsequently it was filled up,
and then cleared. It has not been
filled up again. But ever since Novem-
ber, the rate of refugees coming from
Pakistan is relatively low. I should
think that the number was much be-
cause of the others who have gone
there. A census was taken one, some
kind of census, of people there. It
appeared that 56 per cent of those at
Sealdah station then were not refugees
at all. Most of the others were re-
fugees who had been taken away
sometimes to camps, sometimes to
other places, and they had come back.
It is a mixture. This is the difficulty
to be faced, when non-refugees come.
We removed them at every time and
put them in camps. So Sealdah station
becomes a kind of way, a camp, for
doles for all kinds of people, even for
those who are not refugees. This is
the difficulty.

Mr. Speaker: Shri D. C. Sharma.

Raja Mahendra Pratap: May I know
from the hon. Prime Minister—

Mr, Speaker: Order, order. The hon.
Member must observe the rules of
procedure here,

8hri D. €. Sharma: May I know if
any meetings at ministerial level have
been held in order to discuss this pro-
blem of exodus and, if so, when was
the last meeting held?
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Shri Jawaharial Nehru: There have
been several meetings previously, but
1 do not think there has been a meet-
ing in the last year and a half or more,
maybe a year and nine months. But
so far as the exodus question is con-
cerned, the hon. Members would have
noted that the actual exodus has fallen
much below the previous figures.

Raja Mahendra Pratap: Is the hon.
Prime Minister aware—

Mr. Speaker: Next question. I have
allowed a number of questions on
this.

Shri Jadhav: It is very difficult to
catch your eye on this side.

Mr. Speaker: A number of Members
catch my eye on this side also.

Government Hostels

*1519., Shri Sanganna: WIill the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that large
amount of rent due from the residents
of the Government hostels maintained
in New Delhi is in arrears since long;

(b) if so, the extent of such
arrears;

(c) the reasons therefor; and

(d) the steps that have been taken
by Government to realize them?

The Deputy Minister of Works, Hous-
ing and Supply (Shri Anil K. Chanda):
(a) and (b). The amount due for re.
covery at the end of December 1957
was Rs. 96,994. As- the average of
monthly assessment totals Rs. 41,045
and the dues for one month are re-
covered in the succeeding month, the
real arrears may be reckoned as
Rs, 55,949. Arrears to the extent of
Rs. 39,299 relate to the years 1955-56
and 1956-87 and the rest to earlier
years.

(c) The bulk of the arrears are in
fact paper arrears because intimation
of recovery by the Accounts Officers
of the respective Government allottees
have not been received by the Estate
OfRice.
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(d) Department-wise lists of arrears
are being prepared and an officer has
been placed on special duty to have
details of recovery noted by personal
contact with the Departments con-
cerned.

Shri Sanganna: May I know what
methods have been adopted by Gov-
ernment to recover these arrears—
whether they are penal or otherwise?

Shri Anil K. Chanda: If you
scrutinise, the arrearg are not really
of a very big nature. During the
last six years, the total rents came up
to a little over Rs. 29 lakhs, and the
collection was Rs. 28,20,000. If you
leave out one month’s rent, the
arrears come to about Rs. 55,000, that
is, less than two per cent. . We have
appointed a Special Officer who is
making personal contact with the
various Ministries so that the arrears
may be expeditiously recovered.

Shri Liladhar Kotoki: May 1 know
whether these arrears are good debts
or bad debts, that is whether there
is any difficulty for their realisation?

Shri Anil K. Chanda: Actually,
they are not real arrears. We think
80 as most of them are because of
paper adjustments not having been
made yet.

Sholapur Spinning and Weaving
Mills, Ltad.

*1520. Shri Goray: Will the Min-
ister of Commerve and Industry be
pleased to refer to the reply given
to Starred Question No. 2 on the
11th February, 1958 and state whe-
ther the Committee appointed to
inquire into the affairs of the Shola-
pur Spinning and Weaving Mills
Ltd. and some other milly have
since submitted its report?

The Minister of Commerce (Shri
Kapungo): No, Sir.

8hri Goray: Is it a fact that the
Somani Committee which was ap-
pointed in September last year has
not yet found time to visit Sholapur?
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Shrd Kanungo: I do not &now.
They are expected to submit their
report by the end of this month. It
is not necessary to visit Sholapur
for investigation.

Shri Rameshwar Tantia; Is not
the Government loan to this parti~
cular mill outstanding for a consider-
able time, and may I know what
steps the Governmeni have taken to
realise it and what are the chances?

Shri Kanungo: The company has
paid the interest up-to-date. The
total outstanding debts stand there,
and we stand in the same position as
any other creditor.

Shri Goray: In view of the fact
that the Government have extended
Rs. 1 crore to this company and also
in view of the fact that about Rs. 50
lakhg from the provident fund of the
workers was not deposited in the
Government treasury in time accord-
ing to the rules, may I know what
steps Government contemplate to
take against this company?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
The condition is fairly bad in so far
as this mill is concerned in every
respect and 1 would like the House
to wait for a little time more. That
committee would be submitting its
report by the end of this month.
There are complicated problems and
it would be advisable to wait for the
report; then we will gladly take the
House into condifidence.

Shri Goray: Have the Government
received any representatlom or any
scheme from the workers them-
selves?

Shri Kanungo: The Bombay Gov-

ernment is considering certain
schemes.
Shri Heda: Under the new

arrangement, a successful mill-owner
from Bombay was put i charge of
this mill. May I know whether Gov-
ernment have assessed his working
and what is their assessment?
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Shyé Kanungo: We have no infor-
mation about what the hon. Member
wys.

Mat Industry in West Bemgal
+

+15g1, J Shri Subodh l!ansd.a:
1 Shri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Mat Industry in West Bengal is in a
dying condition; and

(b) if so, what are the main causes?

The Minister of Industry (Shri
Manubhal 8hah): (a) No, Sir.

(b) The question does not arise.

Shri Subodh Hansda: If the indus-
try is not in a dying condition, may
I know what steps Government pro-
pose to take to improve the mat in-
dustry in West Bengal?

Shri Manubhai Shah: That is pre-
cisely the question put by the hon.
Member and we have gone into this
matter. This is really not in that
condition. However, it may be that
in a particular place it is not thriving
as much as it should. I will be
obliged to the hon. Member if he
makes a pointed reference to such
cases and we will certainly look into
them.

Shrt S, C. Samanta: Is it a fact
that artisans who were manufactur-
ing flne mats in West Bengal are
taking over to other professions, be-
cause their products are not finding
market?

Shri Manubhai Shah: There may
be other reasons why they are
diverting their energies. But as far
as improving the technique is concern-
ed, we have established a research
cenire. We have a design centre and
we are strengthening the co-opera-
tive societies. So, by and 1large, the
industry is not in a bad condition.
If there are individual cases, as I
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have said just now, we will certainly
look into them.

Shri Sadhan Gupta: May I know
whether Government have offered
any facilities to enable the artisans
to market their products?

Shri Manubhai Shah: Yes; alt
these cfforts of the different boards
and different corporations are aimed
at creating markets for them both ine
ternally and externally. Several
Government departments are also
purchasing them.

State Trading Corporation of India
(Private) Ltd.

“1522. Shri Damani: Will the
Minister of Commerce and Industry
be pleased to state the efforts made
by the State Trading Corporation of
India (Private) Ltd. to know the
habits and tastes of the foreign
consumers for our indigenous pro-
ducts meant for exports especially
shoes, handicrafts etc. with a view to
popularise them abroad?

The Minister of Commerce (Shrl

Kanungo): The State Trading Cor-
poration is endeavouring to export
indigenous products like  shoes,

handicrafts, etc. mostly to the East
European countries, where trading
is a State monopoly. The Corpora-
tion is in constant touch with the
trade representatives of the East
European countries in India. It also
receives, from time to time, delega-
tions of the import organisations in
those countries.

In addition to the above steps
taken by the Corporation, Govern-
ment of India’s Commercial Repre-
sentatives in foreign countries keep
the Carporation informed through
the Ministry of Commerce and In-
dustry, from time to time, of the
possibilities of developing export
trade with those countries.

Shri Damani: May I know what
has been the total quantum of the
orders booked by the ST.C. for
handicrafts and shoes during 1957-58
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and what portion of them has been
exported?

Shri Kanungo: I have not got the
separate break-up for handicrafts
and shoes, but the total orders book-
ed will run into several crores. As
a matter of fact, in the trade fairs,
we have been able to book orders
exceeding Rs. one crore. The total
would run up to Rs. 5 crores.

Shri Liladhar Kotoki: May I know
the items of these exports and the
amounts thereof?

Shri Kanungo: It is a long list; I
will place it on the Table of the
House.

Shri Thimmaiah: May I know whe-
there the Government would open an
emporium for these handicrafts in all
the foreign countries which are
friendly to India?

Shri Kanungo: It is not necessary
at all, because the trade is a mono-
poly in the countries mentioned here.

Shri Panigrahi: May I know whe-
ther any complaint has been received
by the State Trading Corporation from
these countries with regard to the de-
lay in the export of the handicrafts?

Shri Kannngo: There have been
occasional difficulties mostly due to
shipping &nd all that.

Jute Goods

*1524. Shri Heda: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether the Indian Jute Mills
Association has fixed minimum prices
t.r jute goods; and

(b) if so, what are its effects on
our exports?

The Minister of Commerce (Shri
Kannngo): (a) Yes, Sir.

(b) It is too early to essess the ulti-
mate effects, but, so far, no adverse
feature is notxceable
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Shri Heda: May I know wlhether
it is in the observation of the Govern-
ment that whenever there is a buyers’
market, the raw jute exporters suffer
because of the interna] competition?

Shri Kanungo: That is exactly what
this measure of the 1.J.M.A, is design-
ed to protect.

Shri Heda: May I know whether
the Government think that the step
taken by the Jute Association is ade-
quate or are Government going to
take a few other steps in this regard?

Shri Kanungo: At the moment, this
is found adequate.

Shri Kasliwal: May I know whether
this Jute Mills Association fixed this
minimum price after consultation with
the Government or on their own ini-
tiative?

Shri Kanungo: This has been done
on their own initiative. This is a
voluntary act of the Jute Mills Asso-
ciation.

Shri Ranga: Is it in any way related
to the supplementary steps that are to
be taken like assurance of a fixed
minimum price for raw jute to the
jute producers?

Shri Kanungo: There is no statu-
tory fixation of price for jute, but the
ratio of the price of jute products to
the price of raw jute which was en-
visaged by the Jute Commission is
fairly maintained.

Shri Rameshwar Tantia: As raw
jute is being sold at much cheaper
rates compared to the price of the
manufactured goods, may I know
whether the Government is advising
the mills to buy raw jute at a mini-
mum price?

Shrl Kanungo: The ratio of raw
jute price to the price of manufactured
goods which was envisaged by the
Jute Commission is fairly maintained.

Shri Surendranath Dwivedy: May 1
know whether there is a recommenda-
tion from the Agriculture Ministry to
fix minimum price for jute?
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Shri Kanungo: While the Jute
Commission’s report was discussed and
resolution wag passed, jt was found
that it was not necessary to do so.

Indian Detenus in Pakistan
i

«1595. [ Shrimati Ila Palchoudhuri:
7\ Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether the Government of
India’s attention has been drawn to
a statement reported to have been
made by the Minister for Interior of
Pakistan before the National Assem-
bly at Karachj on March 5, 1958 to
the effect that there were two Indian
nationals under detention under the
Security of Pakistan Act;

(b) if so, what are the actual facts
ubout this matter; and

(c) the steps so far taken to secure
the relecase of these two Indian
nationals?

The Deputy Minister of
Affairs’ (Shrimati Lakshmi
(a) Yes, Sir.

(b) There are three persons in
detention in Pakistan namely Sarva-
shri Beli Ram, Lal Chand and
Ajudhiya Nath.

Sarvashri Beli Ram and Lal Chand
joined the D.A.V. College Transit
Camp, Lahore for evacuation tc India
in June 1953. They were arrested by
Pakistan Police on 22nd October 1953
on a charge of spying and they have
since been under detention in Pakistan
under the Security of Pakistan Act.

Government of India got informa-
tion from Shri Ajudhiya Nath’s wife
in March, 1957 that he was under
arrest in Pakistan.

{(c) Our High Commission at
Xarachi took up Shri Ajudhiya Nath’s
case with the Government of Pakistan
but that Government asked for infor-
mation about the place and the Dis-
trict where Shri Ajudhiya Nath was
reported to have been arrested or de-

External
Menon):
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tained. Efforts to obtain this infor-
mation from his wife did not prove
fruitful. Our High Commission in
Karachi are taking up the matter
again as it is now confirmed in the
statement made by the Pakistan Min-
ister for the Interior that Shri
Ajudhiya Nath is in detention in Pak-
istan.

Our Deputy High Commissioner at
Lahore took up the case of Sarvashri
Beli Ram and Lal Chand with the
West Pakistan Government in March,
1955. He was informed that due con-
sideration had been given to their
cases but that it had been decided to
continue them in detention.

Shrimati Ila Palchoudhuri: May I
know if we have any information as
regards the treatment in Pakistan jail,
because Press reports have said that
treatment in Pakistan jails is not at
all what it should be?

Shrimati Lakshmi Menon: We do
not have any more information than
what has appeared in the Press about
the treatment in Pakistan jails.

Shri Hem Barua: The hon. Deputy
Minister has just now stated that the
Pakistan Government has informed us
that they are being detained. Has the
Pakistan Government given us the

reasons for their decision to detain
these people?
Shrimati Lakshmi Menon: It js al-

ready stated in the answer that they
have been detained for alleged spying.

Shri Narayanankutty Menon; May
I know whether our High Commis-
sioner in Karachi has gone into the
grounds of detention and whether he
at least is satisfied that there are
some grounds on which detention can
be made?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I imagine not; it is not right
The High Commissioner concernea
can draw their attention to these
matters. But he cannot compel the
Pakistan Government to show him
all the papers and other things. It
is a matter of courtesy.
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Verification of Claims

*15268. Pandit Thakur Das Bhargava:
‘Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) how many persons who were
mortgagees in possession of land for
more than 60 years and whose claims
were not at first entertained have
got their claims verified subsequently;
and

(b) how many claims for rehabili-
tation grants under the provisions of
Rule 96 (2) (i) and (ii) of the Dis-
placed Persons (Compensation and
Rehabilitation) Rules, 1955 have
beepn verified?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) and
(b). The information is being collect-
ed and will be laid on the Table of
the Sabha in due course.

Pandit Thakur Das Bhargava: May
I know whether any compensation has
been paid to any of the persons men-
tioned in (a) and (b)?

Shri P. S. Naskar: As I said, the
information is being collected and
will be laid on the Table of the
House. Hon. Member can give notice
after that.

Export of Coffee

*1257. Shri Jinachandran: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
export price of coffee has gone down
considerably and that only very small
quantity could be sold during the
second half of 1957;

(b) what steps Government are
going to take to arrest this fall in
price in view of the repercussions it
will have on the internal market; and

(¢) whether Government have any
new proposal under consideration to
change the present mode of export
trade of coffee?

Va
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The Minister of Commerce (Shri
Kannngo):, (a) Export prices of coffee
went down during the second half of
1957 and small quantities only were
sold during the first two export sales
in February 1958.

(b) Prices secured in export sales
follow the trend of prices in the
world market. Efforts are made to
obtain as good a price as possible by
judicious releases and acceptance of
offers considering the world price at
the time of sale.

(c) Proposals are under considera-
tion for new methods of export sales

so as to obtain better prices for cof-
fee.

Shri Jinachandran: In view of the
steep fall in the export price of coffee,
will the Government consider giving
a rebate of duty on coffee to enable
the industry to have fair competition
in the foreign markets?

Shri Kanungo: It is not as bad as
that. We believe that by the new
methods which we are contemplating,
the export taking will rise, consider-
ing the continual lowering of prices
in other countries.

Shri Ayyakannu: May I know whe-
ther the Government has considered
the question of reducing the export
price of coffee in the comtracts enter-
ed into by the Coffee Board, as re-
commended by the Plantation En-
quiry Committee?

Shri Kanungo: The Plantation En-
quiry Committee has not exactly ad-
vised that way. But, as I said, we
are considering various modifications
in the export sales organisation. The
actual sales, both internal and exter-
nal, are controlled by the Board.

Shri Shivananjappa: May I know
whether it is a fact that a particular
firm in Madras enjoys a monopoly of
the coffee export, about 75 per cent?

Shri Kanungo: No, that is not cor-
rect. But the exporters who offer
bids are limited. Therefore, we are
trying to induce other exporters to
enter the auction.
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Shri Achar: Is the Government
considering the question of sending a
delegation of coffee interests to fore-
ign countries to explore new markets?

Shri Kanumgo: Our portion of the
export is only 0.27 per cent of the
world market. So, there is no point
in sending a delegation.

River Feni

*1530. Shri Bangshi Thakur: Will
the Prime Minister be plessed to
state:

(a) whether any agreement has been
reached between India and Pakistan
regarding river Feni; and

(b) if so, the details of the agree-
ment?

The Deputy Minister of External
Afiairs (Shrimati Lakshmi Menon):
(a) No, Sir.

(b) Does not arise.

Shri Bangshi Thakur: Is it not a
fact that during Maharaja’s rule Tri-
pura was enjoying the right over the
river Feni in matters of export, import
navigation, fishing etc. and the only
condition was that the duties on ex-
ports, either from Tripura State or
from Chittagong Hill Tracts should
be divided between Tripura Govern-
ment and British Government in the
ratio of 10 annas and 6 annas in the
rupee respectively? Does it exists
even now? If not, why not?

Shrimati Lakshmi Menon: This
question relates to an agreement re-
garding the boundary. This has no-
thing to do with export, import or
price.

Shri C. K. Bhattacharyya: The
question is whether the Government
of India is maintaining the rights that
were enjoyed by the Tripura State
over this river.

Shrimati Lakshmi Menon: That is
the matter under dispute. That was
the boundary before the  partition.
Midstream was regarded as the boun-
dary between Chiftagong Hill Tracts
and Tripura. We claim midstream as
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the boundary, whereas the Pakistan
Government claims that the whole
river is the boundary. .

Shrl Bangshi Thakur: Was not that
right being enjoyed by the Msaharmja
from time immemorial?

Shrimati Lakshmi{ Menon: That is
exactly what we say. But the Pak-
istan Government does not admit it
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Shri Panigrahi: May I know whe-
ther there is any proposal for our
Prime Minister paying a visit to Sik-
kim and Bhutan on his way to Tibet?

Shri Jawaharlal Nehru: I do not
quite understand the question. Sikkim
is not a foreign country. I sometimes
go there. 1 was there too once before.
Obviously, when I go to Tibet, if I go
by road, the only way is by Sikkim.
It is on the way. So far as Bhutan
is concerned, 1 have had for the last
four years an invitation from the
Maharaja to go there and . very mush
like to go there. But the . journey
takes much longer than the tour
round the globe by air. It takes so
much time because there are no roads
and no.air fields. It will take at least
three weeks to go there and come
back, without going into the far inte-
rior. I am unable to find that time.
I hope to go there one day.
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Handicrafts in Himachal Pradesh

*1536. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Government of
India have a proposal to extend any
financial aid to Himachal Pradesh for
the development of Handicrafis
during the Second Five Year Plan;
and

(b) if so, the total money proposed
to be allotted in this regard during
the same period?

The Minister of Industry (Shri
Manubbal Shah): (a) Yes, Sir
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(b} An amount of Rs. 3 lakhs has
been allotted to Himachal Pradesh for
this purpose.

Shri Daljit Singh: May I know the
details of the scheme for development
of handicrafts in Himachal Pradesh?

Shri Manubhai Shah: The schemes
are for basket-ware, potteries, wood
work etc. There are very many
difficulties. So far as our experience
goes, it will be correct to say that the
pace of development of handicrafts in
Himachal Pradesh is not as fast as we
desire it to be.

Allotment of Flats in Jungpurs

*1538. Shri Yajnik: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) whether Government have re-
ceived representations, from the local
Shopkecpers Association against allot-
ting some flats built on the shops in
the Jungpura Extension to persons
other than shopkeepers;

(b) how many of these flats have
been allotted to such persons;

(¢) how many flats still remain to
be allotted; and

(d) whether these flats will be allot-
ted to ‘the owners of the shops on
which they are built?

The Deputy Minister of Rehabilita-
iton (Shri P. S. Naskar): (a) Yes.

(b) Only two.
(¢) Eleven.

(d) The flats will be allotted to
such allottees of the shops below as
have either no residential accommoda-
tion allotted to them or if they have
been already allotted some residential
accommodation elsewhere are prepar-
ed to surrender it.

Shri Yajnik: May I know if the
occupant of one of the shops, who has
not been given the flat above it, has
a very large family of about thirteen
persons, while the person, who has
been given the flat above that shop,
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has a very small family and has other
shops and flats?

Shri P. S. Naskar: The fact is that
38 flats were available in Jangpura
area. Two shopkeers were found in-
eligible for allotment of the flats as
one of them had sublet a shop and his
allotment has been cancelled and the
other had residential accommodation
somewhere else. Unless he surrenders
the other residential accommodation,
we cannot allot him flat above the
shop which he occupies.

Shri Yajnik: It is understood that
in the allotment of these flats if a
person has a very large family—in
fact, much larger than six or seven
persons—he is given another flat and
that the man, who has actually been
given the flat, owns many other shops
and flats though he has a small family.

Shri P. S. Naskar: We are giving
accommodation to individual families.
The hon. Member is asking for multi-
ple allotment which is not possible.

Shri Yajnik: Is the Government
aware that quarrels have taken place
between the people, who have been
allotted the shops, and the people,
who have been allotted the flats above
them, and that some of these cases
have gone to the courts? The law
and order position in this regard
should be seriously examined in order
to obviate all these quarrels and
troubles that are taking place.

Shri P. S. Naskar: We have no such
information.

Shri Vajpayee: Is it a fact that flats
have been allotted to such persons
who have no shops in the market
while the claims of these shopkeepers
have been ignored?

Shri P. S. Naskar: The original
decision related to Jangpura and two
or three other areas. If the hon.
Member has any particular case in
view, he may let us know and we
will look into it.
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Indians in Barma

*1539. Shri Ramanathan Chettiar:
Will the Prime Minister be pleased t2
state:

(a) the number of Indian Nationa.s
affected by Land Nationalisation At
in Burma; and

{b) the total compensation due to
Indian Nationals under this Act?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Exact figures in respect of Indian
Nationals atfected by the Land
Nationalisation Act in Burma are not
available, as the Land Nationalisation
Department of the Goverminent of
Burma does not maintain  separatc
records in respect of Indian Noationals.

(b) The total compensation due to
Indian Nationals under this Act is
estimated to be 4.6 crores Kyats.

Shri Ramanathan Chettiar: How
much of the 4.6 crores Kyats, that is
duc as compensation to Indian natio-
nals under this Act, has been paid so
far?

Shrimati Lakshmi Menon: Our Em-
bassy in Rangoon has been unofficial-
ly informed by the Chief Compensa-
tion Officer, Land Nationalisation,
that compensation for nationalised
lands amounting to 2,72,526 Kyats
was paid to 168 Indian nationals till
the 13th September, 1957.

Shri Ramanathan Chettiar: In view
of this Act having been passed ten
years ago in view of the distressing
conditions of Indian nationals affected
by this Act, what steps will Govern-
ment of India take to see that the
Burma Government consider the ques-
tion of paying compensation at the
earliest possible time to Indian
nationals?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): The only step that we can
take is to bring the matter courteous-
ly and politely to the notice of the
Burma Government.

Shri Jalpal Singh: If I heard the

hon. Deputy Minister correctly, in re-
ply to (a) she said that a separate list
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of Indian nationals has not been kept
Then how is it that she arrived at the
figure in (b)?

Mr. Speaker: She has already said
that they have been informed unoffi-
cially.

Shri Jaipal Singh: The figure of the
amount due is given as a  definite
figure. If there is no figure for the
first there can be no figure for the
second.

Shrimati Lakshmi Menon: We have
got the figure of land belonging to
Indians which has been nationalised.

Shri Jawaharlal Nehrn: The figure
mentioned in (b) has been given in
a Press Note of the Burma Govern-
ment,

Shrt Jaipal Singh: My point is total-
ly different. 1 am sorry if the Leader
of the House has. ...

Mr. Speaker: The hon. Minister has
said that they have got a list of hold-
ings of land acquired. Therefore ir-
respective of the number of persons
affected—this is a different matter—
compensation goes along with land.
That is what the hon. Minister meant.

Shrimati Lakshmi Menon: We have
got the figures of the total acreage of
land owned by the Chettiars, which
has been nationalised. On that basis
we have calculated the prices.

Shri Hem Barua: Does the amount
of compensation just now quoted by
the hon. Deputy Minister cover only
the compensation paid to Indian
nationals whose lands were nationalis-
ed in 1953-54 and 1954-55?

Mr. Speaker: The hon. Member
wants to know whether this amount
relates only to acquisitions made in
1953 and 1854 or later acquisitions
also. He does not want details of the
Jand.

Shrimati Lakshmi Menomn: Applica-
tions are called for in respect of lands
whié¢h have been nationalised during
1988:36 and 1986-87.
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Mr. Speaker: What he wants to
know is whether the figure of four
crores and odd Kyats, which has been
given by the hon. Deputy Minister,
includes acquisitions made during
1953-54 only or of a later years also,
i.e., 1956.57.

Shrimati Lakshmi Menon: That
figure covers the period till 16th
March, 1957.

Shri Jawaharlal Nehru: These
figures that we are giving have been
supplied to the Press by a Minister of
the Burmese Government. The Press
statement was issued on the 16th
March, 1857. So, presumably it deals
up to that date and gives the details
of the total agricultural land to be
nationalised, the compensation involv-
ed, the total acreage owned by the
Chettiars and the total amount of
compensation due to the Chettiars and
so on and so forth.

Shri Palaniyandy: In view of the
fact that a section of the people in
Madras State is affected by this
nationalisation, will the hon. Prime
Minister use his good offices to ex-
pedite the matter urgently?

Shri Jawaharlal Nehru: 1 have al-
ready answered that question. There
are many people affected by this in-
cluding the section to which the hon.
Member has referred.

Shri Ramanathan Chettiar: What is
the total acreage of paddy land own-
ed by Indian nationals which is affect-
ed by this Nationalisation Act?

Shrimati Lakshmi Menon: 23,43,785
acres approximately.

Shri Jawaharlal
by Chettiars.

Shri Ramanathan Chettiar: 1 want
the total acreage of land owned by
Indian nationals.

Nehru:. .. .owned

Shri Jawaharial Nehru: The figure,
as given by my colleague, relates to
the total land owned by
Whether it iz all paddy land or nok,
1 cannot say. Mostly it must be pad-
dy land.
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Export of Chrome Ore

+1549. Shri V. C. Shukia: Will the
Minister of Cemamerce and Industry
be pleased to state the new markets
which have recently been developed
for the export of Chrome ore?

The Minister of Commerce (Shri
Kanungo): The new markets which
have recently been developed for ex-
port of Chrome ore are China, Nor-
way and Switzerland.

Shri V. C. Shukla: What is the total
value of chrome ore exported to these
new markets?

Shri Kanungo: I have not got the
value with me, but I have got the
quantity, which works out at 10900
tons.

Shri V. C. Shukla: What is the total
amount of chrome ore, which was ex-
ported before these new markets
were developed?

Shri Kanungo: It was 48,000 tons.
in 1955, 42000 in 1956 and 17000 in
1857 (Jan.-Aug.)

Landscape Committee Report

b

Shrimati Na Pailchoudhuri:
Shri S. M. Banerjee:

{ Shri Tangamani:

| Shri Prabhat Kar:

| Dr. Ram Snbhag Singh:
‘Will the Minister of Works, Housing

and Supply be pleased to state:

(a) whether the Landscape Com-
mittee set up by the Ministry of
Works, Housing and Supply has sub-
mitted its report;

(b) if so, its main recommendations;
and

(c) whether a copy of the report
will be laid on the Table of the House?

The Deputy Minister of Woerks,
Houmsing and Supply (Shri Amil K.
Chanda): (a) The Landscape Com-
mittee set up by the Ministry of
Works, Housing and Supply is a
Standing Advisory Body which meets
from time to time and makes recom-
mendations. The question of its sub-
mitting a report, therefore, does not
arise,

*1542,
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(b) The Committee has had a num-
ber of meetings and made several re-
commendations in the matter of im-
proving Government nurseries, plant-
ing of trees in the various Govern-
ment colonies and their outskirts, re-
Placing of unsuitable trees by better
varieties, improving gardens, the Cen-
tral Vista, the Children’s Park near
India Gate, etc.

(¢) In view of (a) above, the ques-
tion does not arise.

Shrimati Ila Palchoudhuri: Con-
sidering what has appeared in the
papers, is this Committee only going
to deal with improving Delhi or other
cities in India as well?

Shri Anil K. Chanda: It deals only
with New Delhi and its suburbs.

ofF AW TRA . FAT IF TS F
ATHA TE TH Aq9 T AFE W W §
e fo==t = &9 T gAY AT AT
& sl wE § AR A 9gE AR
Faa a7
Shri Anil K. Chands: Since most of
the Members of the Committee are

connected with the CPW.D, I am
sure they are aware of this. '

Shri Dasappa: May I know who
presides over this committee and whe-
ther he is an expert in landscape
gardening or terrace gardening or
things of that sort?

Shri Anil K, Chanda: The Chairman
of the Committee is the Secretary of
the Ministry.

Shri Dasappa: May I know whether
he has any qualification in landscape
gardening?

Shri Anill K. Chanéia: There are
several Members in the Committee
who are amateur horticulturists and
have considerable experience of gar-
dening.

Shri Dasappa: Who are those mem-
bers who are qualified in this busi-
ness?
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Shri Anil K. Chanda: They have
not passed any examination. So, I
cannot say that they are technically
qualified. Shri C. D. Deshmukh is a
member of the Committee; Kunt
Batra is a Member; Shri Randawa of
the 1.C.A.R. is a member of the Com-
mittee,

Shri Dasappa: One simple question:
whether there is anybody who is qua-
lified.

Mr. Speaker: This is too small a
question.

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The ans-
wer is, yes.

Mr. Speaker: Four questions have
been allowed. Next question.

Indians in New Zealand
+

*1548, Shrimati Tla Paichoudhuri:
1 Shri N. R. Munisamy:

Will the Prime Minister be pleased
to state:

(a) the number of Indians residing
in New Zealand;

(b) whether it is a fact that the
Government of New Zealand had deci-
ded to permit 100 Indians to migrate
into country this year and a similar
quota next year;

(¢) whether this permit to migrants
is mutual and under what terms and
conditions;

(d) whether the existing Indians
now residing in New Zealand are sub-
jected to colour prejudice;

(e) whether Indians there maintain
the standard of living expected of
them in that country; and

(£) whether facilities to the mig-
rants for acquisition of citizenship in
New Zealand will be afforded after
a couple of years?

The Deputy Minister of External

Affairs (8hrimati Lakshmi Menon):
(a) 1800
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(b) and (c). The Government of
India have no information.

(d) There is no discrimination
against Indians in New Zealand.

(e) Yes.

(f) Does not arige in view of ans-
wer given to parts (b) and (c) above.

Shrimati Ila Palchoudhuri: May I
know, with 100 migrants that New
Zealand may allow, if there is any
special kind of people who will spon-
sor trades in New Zealand to these
migrants?

Shrimati Lakshmi Menon: I have
already said that there is no question
of 100 people being allowed because
the Government of India have no in-
formation about any proposal for 100
Indians to migrate to New Zealand.

Seth Govind Pas: Is it fact that in
New Zealand and in its neighbouring
country Australia. the density of ponn-
Jation is only 4 to f per square mile
while in India it is more than 300. In
these circumstances, when all these
countries are in the Commonwealth,
is any effort being made to negotiate
so that our greater population may go
and settle in New Zealand and in
Australia?

The Prime Minister and Minster of
External Affairs (Shri Jawaharial
Nehru): The hon. Member’s informa-
tion in the first part of the question
is correct. As for any efforts being
made to create different balances, we
are not aware of any such cfforts.

Seth Govind Das: I wanted to know,
when all these countries are in the
Commonwealth, whether any negotia-
tion is possible for our greater popu-
lation to go there and settle in those
countries.

Shri Jawaharial Nehru: This has
nothing to do with the Commonwealth,
They are independent countries that
deal with each other. The fact of
being in the Commonwealth or not
being in the Commonwealth has 1o
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relevance to this question. We may
donl with each other on any question
or not according to circumastances,

Stri Jaipal Singh: May 1 know why
the hon. Member from Jubbulpore
who did go to New Zealand, did not
remain there?

Mr. Spesker: Next question.

ft wwer wabr - o) g F AT
F AN RAT WRT W 9 | R I
WY TGt @A AT ATWIGT HT wHETS
¥ g F qaret gor W w SR
wmoaren faan § e I grem g

e T E SRR T
# et ¥y et o feafy F qae
FA F qrag § 18 qran fmrg & 7

oft awrgeee Age AT A
fegfs agt aga ==y &+ wrETEA
foq aro o fqad ag ?

‘ Mr, Speaker: He has already said
that they are maintaining high stan-
dards.

Industrial Training in Delhi

+
f Shrimati Ila Palchoudhuri:
1544 { Shri 8. M. Banerjee:
*\ Shri Tangamani:
| Shri Prabhat Kar:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that a
scheme for enlarging the scope for
industrial training in Delhi has been
finalised by the Government of India;
and

(b) if so, the details thereof?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) Yes,
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(b) Under the scheme for the
expansion of facilities for industrial
training under the Second Five Year
Plan, sanction has been issued for an
additional 192 seats at the Industrial
Training Institute, Pusa, New Delhi.
Proposal for twentyfour more seats to
be provided in Delhi is being awaited
from the Delhi Administration.

In addition, sanction has also been
accorded for the introduction of 100
seats for the training of Industrial
Workers in Evening Classes in Delhi.

Shrimatt Ia Palchoudhuri: When
will the work of re-organising the
six work-cum-training centres taken
over from the Rehabilitation Minis-
fry, be completed?

Shri L. N. Mishra: We have recent-
1y taken them over from the Rehabili-
tation Ministry.

Mr. Speaker: The Questions are all
over.

There are five minutes more.
Members who are absent: 1 will call
them again. Shri Nardeo Snatak,
Shri Tangamani, Shri Ajit Singh
Sarhadi, Shri T. B. Vittal Rao, Shri
Halder, Shri Nagi Reddy, Shri N. R.
Munisamy, Shri S. M. Banerjec.

Shrl Panigrahi: Can we have an
answer, Sir?

Mr. Speaker: No. Hon. Members are
not present. It becomes a premium
on their absence.

Shri Ranga: 1534, Sir.
Mr. Speaker: No.
Shri N. G. Goray rose—

Mr. Speaker: ] won't allow any
question which stands in the name of
any other hon. Member because,
whether they are present or absent
here, they get an opportunity to have
their question answered on the floor
of the House. They have not cared
to authorise another Member to put
the question on their behalf. I have
given this indulgence too often.
Hereafter I won’t give it. Now, the
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House will proceed with the other
work. It is easy to send a chit
authorising other Members to put the
questions.

—

WRITTEN ANSWERS TO
QUESTIONS

HTETTE § AT WETRTT

*PYRY. Wt AT wWwEe . w
Qe dit gerew §A 9y TR e
T w4 %

(%) mreTTETY ¥ faﬁmj
wrasat § 7% sl &1 I & faw
w1 wge f5d 1w § ;AR

(@) = favg & dvgTFQ
Feqrel, @wurareeE; oaqr 9F-afr-
wTOY & FET aF AT JrAT WA 7

g YT T AN (WMo wA-
wv) : (%) 9 (7). oF fa@er aar
# 7y o< @ a1 @ ¥ [Had of-
faver ©, AN qw 3

Core of the Second Five Year Plan

¢1528. Shri Tangamani: Will the
Minister of Planning be pleased to
lay on the Table a statement showing:

(a) whether Neiveli Thermal Sta-
tion, Neiveli Fertiliser Factory and
Neiveli Briquette plant are included
in the core of the Plan;

(b) if not, whether they will be
completed during the Plan period;

(c) what progress has been made so
far; and

(d) the amount allotted to each for
the year 1858-59?

Yhe Deputy Minister of Planning
(Shri 8. N. Mishra): (a) to (d). A
statement is laid on the table of the
Lok Sabha, [See Appendix VII, an-
nexure No. 3].
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Unauthorised Refugee Ocoupants

*1529, Shri Ajit Singh Sarhadl: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether itisa fact that an an-
nouncement was made on the 8th
March, 1958 at Ambala that the pos-
session by the unauthorised refugee
occupants of evacuee property before
December 31, 1955 would be regu-
larised on the condition that all dues
are paid; and

(b) it so, whether this concession
will apply throughout the Punjab?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) Yes.

(b) Yes.

Singareni Colliery Workers’ Union,
Kothagudium

*1531. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether any decision has since
been taken on the application of.
Singareni Colliery Workers' Union,
Kothagudium, Andhra Pradesh for
reference to an Industrial Tribunal,
the introduction of gratuity scheme
and grant of conveyance allowance to
the employees of Singareni Collieries
Company Ltd.; and

(b) if so, the nature of the decision-
arrived at?

The Deputy Minigter of Labour
(8hri Abid AlM): (a) and (b). No.
The Conciliation Officer has reported
that an amicable settlement could not
be effected. His report was received
in the Ministry on the 31st March
1058 and is under consideration.

Match Factories Assoclation of South
India

*1532. Shri Halder: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
Match Factories Association of South
India has decided to close down T8
factories;
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(b) whether it is a fact that nearly
50,000 workers will be unemployed as
a result of this closure; and

(ec) if so, what steps Government
have taken or propose to take in the
matter?

The Minister of Industry (8hri
Manubhai Shah): (a) to (¢). Full
details have been called for.

Controller of Imports and Exports

*1534. Shri Nagi Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal
to have a separate office of the Con-
troller or the Deputy Controller of
Imports and Exports for the Andhra
Pradesh; and

(b) it so, when it is going to be
implemented?

The Minister of Commerce (Shri
Kanungo): (a) and (b). An office of
the Controller of Imports and Exports
is already functioning at Visakhapat-
nam in Andhra Pradesh since August,
1856,

Racial Discrimination in South Africa

*1535. Shri N. R. Munisamy: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that new
measures of racial discrimination
have been introduced in South Africa
by the South African Government;
and

(b) if so, the nature thereof?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
. Sadat AN Khan): (a) and (b). The
introduction of new measures of dis-
. criminatory nature appears to be a
continuing process in South Africa.
According to reports, the South Afri-
can Government have now decided to
reserve all skilled jobs in the cloth-
ing industry for White Workers.
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Btock of Cloth

v1537.) Shri 8. Mi: Banerjee:
‘\_ Shri Tangamani:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether 80,000 bales of cloth
are lying unsold in various Mills oi
Kanpur; and

(b) it so, the steps taken for the
disposal of this huge stock?

The Minister of Commerce (Shri
Kanungo): (a) The stocks of cloth
with Kanpur Mills stood at 71,492
bales on March 15, 1958.

(b) (i) From the 14th December
1957, the excise duty on medium cloth
was reduced by 3 N.P. From 18-3-58,
a further reduction in excise duty on
all varieties of cloth has been an-
nounced. It is hoped that this mea-
sure will reduce the stocks held by
the Mills.

(ii) U. P. Government has also
taken steps for disposal of stocks by
liberalising licensing of cloth and yarn
by reduction in the licensing fee, and
allowing free movement of cloth.

Manufacture of Phosphorous Bacterine

*1541. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government are con-
gidering to set up a plant for the
manufacture of phosphorous bacterine
with the Soviet co-operation; and

(b) if so, what are the details of
the project?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
Leader of the Soviet Parliamentary
Delegation, Monsieur R. P. Lobanov
(who is also the Chairman of the
Academy of Agricultural Science in
the US.SR.) when he was in India
recently, made certain proposals for
the setting up of a pilot scale factory
for preparation of Phosphoro Bacterine
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(m) w&r AT TAgE oW
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frate, wna wic @wor w@
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¥so 9T W7 WHICHT GTHTT & Fgraar
FAENET § AR AR F X
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(w) o, g1
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(@) drg geieaR T fred &
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WX 58 TH A 4T o ®@ R
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§?

ww quih (o wfew  we) ¢
(%) W (). 97 awrl ® TG 8
fod gfrae ofiws gfrg wfew avg
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ww IR (o wifew  wa)
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(w) srfraror wrer § sredw sefewarredi
& yfamtE Yo &9F 1 FAwr famr
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(7) aF eUS~Ys T Yo~
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¥ fifsa, gg 7

s AN (st awfax wh)
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() teus—xes #
w|E |

LR EAEES

(F) 18x&~¥s
28,803

LaY¥~-%s
¥l (%o
AFFAL, QLY TF)

Faridabad Development Board

2136. Shri V. P. Nayar: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) the total amount so far spent on
the Faridabad Development Board;

(b) whether money has been ad-
vanced on any security; and

(c) the legal status of the Farida-
bad Development Board?

The Deputy Minister of Rehabilita-

eqT ¥ Fe faamas et A § ) tion (Shri P. 8. Naskar):
() Loans Rs. in lakhs
For construction of township . 29386
for industrial development and provision of cmployment 134°64
Total . . . . 42850
() Grants
For medical and educationsl facilities . 59°IS
for recurring expendmxre of the townslup other than csublnh-
ment . . . . 86-39
for esmbhshmcm . 13°06
for relief to aged and infirm 37-28
Total . . . . 195-88

(b) Under the terms of the sanc-
tions, the loans are a first charge on
the assets of the Faridabad Develop-
ment Board.

(c) The Board as at present consti-
tuted is an ad hoc autonomous body
with a majority of official members.

(a) the Total number of new Indus-
undertakings licensed under the

Industries (Development and Regula-
tion) Act, 1851, which have been
established during 1957-58 Industry-
wise; and

(b) the total number of industrial
undertakings expanded during the
same period, Industry-wise?

The Minister of OCommerce and

Industry (Shri Lal Bahadwur Shastrl):
(a) and (b). A statement is laid on
the Table of the Lok Sabha. [See
Appendix VII, annexure No. 7).

-,
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Urantam Ores
2138. Shri P. G. Deb: Will the

Prime Minister be pleased to state:

(a) the steps Government have
taken to tap uranium ores within the
country;

(b) the details of special instru-
ments which are either nianufactured
in India or imported from abroad; and

(c) whether there is any scheme
before Government to announce
rewards to quicken the findings and
the survey programme in the coun-
try?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) A detailed and systematic
survey and prospecting work for loca-
tion of deposits of uranium ores in the
country is being carried out by the
Atomic Minerals Division of the
Department of Atomic Energy since
1950. 6 Geological Field Parties and
11 Drilling Units are at present engag-
ed on this work in different States,
Preliminary mining has also been
undertaken in areas where commer-
cially recoverable quantities of ore
have been proved to exist by drilling
and other methods.

Private prospectors and mine own-
ers are also being encouraged to help
in the search for atomic minerals,
including uranium ores, by the free

- loan and servicing of geiger muller

x

- counters, assay of samples sent by

them and free technical advice in

' developing suitable deposits.

|
t

| (b) Almost all instruments requir-

ed for the work, such as, radiation
survey meters, counting rate meters,
scaling units, power supplies, pulse
height, geiger muller tubes, logging
and radio-assay equipment, etc., are
made in India in the Iaboratories

Lundex' the Department of Atomic
. Energy. '

Most high qusality components,

. valves and transistors required in the

construction of these instruments and
scintillation crystals, testing instru-
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ments, such as test meters, oscillos-
copes, measuring bridges and dosi-
meters, etc., are imported from
abroad. Components made in India
are being used progressively to a
greater extent, and Indian manufac-
turers are Dbeing encouraged to
improve their quality.

(c) Rewards ranging from Rs. 100-00
to Rs. 10,000°00 according to the grade
and size of the ore deposits discover-
ed have already been announced by
Government. Copies of two Press
Notes issued in this connection are
laid on the Table of the Lok Sabha.
[See Appendix VII, annexure No. 8].

Match Production

2139. Shri Tangamani: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total production of matches
during 1956-57 and 1957-58 from the
8 A Class Power driven match
factories;

(b) the total production during 1956-
57 and 1957-58 from the factories in
the Cottage Sector;

(c) the production in Cottage Sector
for each of the Classes A, B, C, D; and

(d) the total number of factories
in each category during the current
year?

The Minister of Commerce and
Industry (Shri Lal Bahadar Shastri):
(a) to (d). A statement is laid on
the Table of the Lok Sabha. [See
Appendix VII, annexure No. 9].

Evacuee Property

2140. Shri A, K, Gopalan: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) the number of cases pending
for decision by the Custodian General
under Section 27(1A) of the Adminis-
tration of Evacuee Property Act, 1950;
and
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(b) how long will it take to decide
such cases?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) 13 cases
were pending on the 31st March, 1958.

(b) In 10 cases dates for hearing
have been fixed and these cases are
expected to be disposed of within the
next two or three months. 3 cases are
sub-judice in the Supreme Court.

Evacuee Property

2141, 8hri A. K, Gopalan: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state the
number of cases pending for decision
under Section 54 of the Administra-
tion of Evacuee Property Act, 19507

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): Nil

Tea Gardens of Assam

2142. Shri B. C. Prodhan: Wil the
Minister of Labour and Employment
be pleased to state the number of
families from Orissa State working in
Tea Gardens of Assam and the num-
ber of such families who were dis-
charged from duty in the year 19577

The Deputy Minister of Labour
(Shri Abid All): In 1957,.2302 workers
were recruited from Orissa for the tea
gardens in Assam and 6017 persons
(including those recruited earlier)
were repatriated. Information regard-
ing the number of families is not
available,

Textile Machinery

2148. 8hri V. P, Nayar: Will the
Minister of Commerce and Industry
be pleased to state the value of the
imported material required by the
Textile Industry during 1857-587

The Minister of Commerce and
Industry (Shri Lal Babadur Shastri):
The total value of the import of Raw
Cotton, Cotton, Rayon, and Woollen
Manufactures and Textile Machinery
etc. from the beginning of 1857 to the

. end of Seplember 1957 is Rs. 9174°32
lakhs. More up to date information
is not available.

'8 APRIL 1958

Written Answers 8780

Manufacture of Pharmaceuticals

2144, Shrl V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state the steps taken by
Government subsequent to the sub-
mission of the report of the Pharma-
ceutical Enquiry Committee to reduce
the dependence on foreign firms in the
manufacture of pharmaceuticals and
the revision of agreements of colla-
boration between Indian and foreign
firms to reduce such dependence?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
Since the submission of the report of
the Pharmaceutical-Enquiry Commit-
tee, series of steps have been taken to
develop the pharmaceutical industry
in India:

1. Existing manufacturers are being
encouraged to undertake production
from intermediates near to Dbasic
chemicals.

2. New manufacturers are being
permitted to get into the field on the
basis of their undertaking production
of basic drugs as soon as possible and
uccording to programmes approved by
Government.

3. Establishment of a plant to meet
the requirements of intermediates of
not only the existing units but also
of new units more satisfactorily is
being planned for implementation dur-
ing this Plan period.

4. Steps have been taken to expand
the manufacture of penicillin at
Pimpri and also to set up a unit for
Streptomycin in that place as soon as
possible.

5. Based on expert studies under-
taken by suitable agencies, steps are
under consideration for the establish-
ment of manufacture of Synthetic
Drugs, additional quantities of Anti-
biotics, etc. from basic stages in the
most suitable manner.

In regard to revision of agreements
of collaboration between Indian and
foreign firms, whenever such agree-
ments come up for mgvision or new
agreements are presented for approv-

R naaamme 1

v

T T
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al, care is taken to emsure that the
terms conform to the recommendations
of the Pharmaceutical Enquiry Com-
mittee as far as possible.

Coal-tar Products

2148. Shri V, P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state the present posi-
tion of the manufacture of coal-tar
products giving the details of the
instaTled capacity and the actual pro-
duction of each product in 1957-587

The Minister of Commerce and
Induastry (Shri Lal Bahadur Shastri):
Crude Coal Tar which is obtained
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as a byeproduct during the carboni-
sation of coal carried out primarily
to produce cokejcoal gas, is further
subjected to distillation to recover
more valuable products such as Cre-
osote, Napthalene, Road Tar and
Pitch.

Production of these items is link-
ed with the availability of Tar for
distillation. Supplies of Crude Tar
are limited mainly on account of the
stee¥ companies using more and more
of the tar as a fuel for their steel
furnaces.

The various coal tar distillation
products produced during the year
1957 were as follows:—

Ttem

(f) Creosote Oil (Light)
(#1) Creosote Oil (Heavy) .
(5it) Road Tar .

‘(sv) Pitch . .

Production in 1957
529,927 gallons

705,908
26,895  tons
4,240 tons

(There are no separate figures for installed capacity as the production is linked with the

availability of Crude Coal Tar for distillation.)

Installed Capacity

(v) Refined Naphthalene

Production in
1957

1,428 tons 816 tons.

¢ Printing Industry

21468. Shri V, P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the estimated number of
employees in the Printing Industry
in India and the capital invested so
far;

(b) the annual requirements of the
Printing machinery imported for the
Industry; and ‘

(c) the total value of the manu-
facture of Printing machinery in
India in 1987.-58?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):

(a) The Printing industry includes
printing units of the Central and

State Governments as well as the
private sector. Precise information
regarding the number of employees
and the capital invested in this in-
dustry is not available.

(b) The annual requirements of
machinery for this industry have
been assessed at Rs. 3 crores appro-
ximately, during the second Plan
period.

(¢) The value of printing ma-
chinery manufactured in India dur-
ing the year 1957 is Rs. 1,48,000 ap-
proximately. = However efforts are
being made to get more schemes
started to produce a bulk of these
machinery in the country. A few
schemes have already been received
and are under consideration.
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Manufacture of Aromatic Chemicals

2147. Shri V. P, Nayar: Wili the
Minister of Commerce and Industry
be pleased to state:

(a) whether India is manufactur-
ing any of the aromatic chemicals
required for cosmetics and other
industries;

(b) if so, the total value of such
manufactures; and

(c) the total value of imports of
aromatic chemicals in 1956.57 and
1857-58?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir. A statement of such
chemicals manufactured in the coun-
try is laid on the Table of the Lok
Sabha. [See Appendix VII, annexure
No. 10].

(b) Rs. 28,50,000.

(c) Aromatic Chemicals were not
shown specifically in the Import
Trade Classification which was in
force till December, 1956. As such,
it is not possible to furnish import
figures prior to January, 1957. ‘The
total value of imports of such che-
micals during January—September,
1957 was Rs. 1,32,71,000,

Drug and Pharmaceutical Manufac-
turing Units

2149. Shrl V. P, Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the state at which the propo-
&al to set up three Drug and Phar-
maceutical manufacturing units is at
present;

(b) which are the countries from
which financial or technical aid is

expected; and

{(c) what are the proposals, if any,
for the extraction of Alkaloids for
the Pharmaceutical Industry?

8 APRIL 1958

i

Written Answers 8784

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) to (¢). The matter is still under
negotiation and it is too early to give
any indications of the position that
may flnally emerge.

Drug and Pharmaceutical Plants

2150. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the State Governments
have been requested to express their
views on the location of the poposed
Drug and Pharmaceutical plants in
the Public Sector;

(b) if so, which of the States have
requested for the Units being located
In their respective areas; and

(c) the factors on which Govern-
ment propose to decide the question
of location?

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastri):
(a) to (c¢). This scheme is in a
preliminary stage of consideration
and it would be some time before
the question of location can be taken
up.

Hindustan Anitibiotics (Private) Ltd.,
Pimpri s

2151. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there are any pro-
grammes on hand for the manufac-
ture of any of the antibiotics other
than Penicillin and its derivatives at
the Hindustan Antibiotics (Private)
Ltd., Pimpri; and

(b) if so, the targets laid down for
Tetracyclins?

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shastri):
(a) Negotiations with foreign firms
are in progress for the manufacture
of streptomycin and Dihydrostrep-

tomycin.
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(b) The targets for tetracyclins
have not been finalised yet.

Hindustan Antibiotics (Private) Ltd,
Pimpri

2152, Shri V. P, Nayar: Will the
Minister of Commerce and Industry

be pleased to state:

(a) the requirements in value of
the imported raw materials for the
Hindustan Antibiotics (Private) Ltd,
Pimpri in the years 1956-57 and 1857-
58;

(b) the total sales turn over of the
factory in each of the above years;
and

(¢) the quantity of production of
each of the important items in each
of the above years?

The Minister of Commerce and
. Industry (Shri Lal Bahadur Shastri):

. (a) Information is being collected
. and will be placed on the Table of
. the Sabha.

Rs. 54 lakhs.
Rs. 180 lakhs.

(b) 1956-57
1957-58

(¢) The total production of finish-
ed and certified Pencillin ‘G’, which
{ is the only important item at pre-
sent being made at the factory, was
the following:—

1956-57 9.9 million mega units.
1857-58 A little over 21 million
mega units.

Indian Standards Convention

2158, Shri V. P, Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any expenditure has
been incurred by Government on
account of the Indian Standards Con-
;::;z‘on held in Madras in December,

(b) the number of Government
officials who participated in this Con-
vention; and
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(c) the total T.A. and D.A,, claim-
ed and paid to them for attending
this Convention?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) to (c). Information is being col-
lected and will be laid on the Table
of the House.

Indian Standards Institute

2155. Shri V. P. Nayar: . Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of items for which
the Indian Standards Institute has
issued certificates of conformity to
the prescribed standards till the 15th
March, 1958; and

(b) how many of these certificates
were issued on sample testing in the
Government owned test-houses or
laboratories?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

(a) It is presumed that informa-
tion is required in regard to the
number of articles for which licences
have been issued to different manu-

facturers for the use of Standard
Marks under the Indian Standards
Institution (Certification Mark)

Act, 1952. The number of such arti-
cles is 22.

(b) The number of licencees
whose samples were tested in Gov-
ernment owned test-houses or labo-
ratories is 27.

Leather Industry

2153. Shri V. P. Nayar: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) the annual requirement (inr
value) of dyes required for leather
industry and how much of the dyes
produced in India at present; and

(b) the steps, if any, taken to
diversify the exports of Hides, Skins
and leather and the result achieved
so far?
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The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastiri):
(a) Precise information is not
available. The annual demand is
estimated to be of the order of Rs.
20,00,000- and is mostly met from
imports.

(b) A statement is laid on the
Table of the Lok Sabha

Statement

(1) The Leather Export Promotion
Council set up for promoting the ex-
ports of tanned hides and skins, and
of leather goods availed of the op-
portunity of the visits to this coun-
try of foreign trade delegations, to
explore the possibilities of marketing
of Indian leather and leather goods
in those countries.

2. A member of the Leather Ex-
port Promotion Council was includ-
ed in the Indian Trade Delegation to
Germany, in order to create interest
for Indian hides and skins and lea-
ther goods in the German market.

3. Selected samples of tanned
hides and skins were displayed in
International fairs and exhibitions in
Poland, Swedon, Marseilles, etc.

4. The items have been included
in the trade agreements with a num-
ber of countries, namely, Sweden,
Italy, Iraq and US.S.R.

Calctum Carbide

2156. Bhri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the actual production of Cal-
cium Carbide in India in 1957-58; and

(b) the production of intermediates
for industrial uses from Calcium
Carbide during the same period?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) 3356 tons (April 1957—February
1958)

(b) None,
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‘Micanite

2157, Shri V. P. Nayar: Wil the
Minister of Commerce ani Industry
be pleased to state:

(a) what are the present Industrial
uses of Micanite;

(b) how much, it any, of this mate-
rial is imported annually;

(c) the estimated quantity of ex-
port of inferior quality of Mica for
the purpose of producing micanite;
and

(d) the indigenous production, if
any?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Micenite is chiefly used as an
insulating medium in the electrical
industry.

(b) Import figures for micanite
are being classified only from Jan-
uvary, 1957 onwards. The total im.
ports of micanite during January-
September, 1857 are 372 lbs. valued
at Rs. 2,293 /-.

(c) Figures of exports of inferior
quality mica, known as loose split-
tings, prior to January, 1957 are not
available. A total quantity of
97,477 Cwts, valued at Rs. 1,06,43,078]-
was exported during January-Sep-
tember, 1957,

(d) 1t is of the order of 22,000 lbs.
per annum.

Cement

2158. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the percentage of increase in
cement production and its consump-
tion during the first quarter of the
year 1958; and

(b) the value of the machinery
imported for cement production dur-
ing 18687 and the first quarter of
19587
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dnstry (Shri L&l Bahadur Shasiri):
(a) The figures of cement produc-

. Hon and consumption are as under:
Production (Million tons)
1085 45
1986 5.6

- Consumption could be taken as
net annual production plus imports
lest exportis in any given year. These
figures as worked out on the above
basis are as under:

Year Consumption
(Million Tons)
1955 4.4
1956 5.0
1957 5.9

Regarding 1958, no final figures are
available.

(b) Cement making machinery
valued at Rs, 1,6457,000/- was im-
ported during the period January to
September, 1957. Import figures for
the period subsequent to September,
1957, are not available at present

Import of Race Horses

2159, Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of race horses im-
ported during 1957; and

(b) the amount of
change involved?

foreign ex-

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). Separate statistics of
import of Race Horses are not avai-
lable as these are not distinctly
classifled in the trade classification.
The number and value of horses im-
ported during January-September
1887 were, however, as follows:—

No. Value (in 000’ Rs.)
107 768
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Cottage Industrics in West Bengal
Shri S. C. Samanta:
2160, Shrimati Ila Paichoudhuri:
: Shri Ghosal:
Shri Subiman Ghose:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how many cottage industries
have been started by the State of
West Bengal on co-operative basis
since launching of the Second Five
Year Plan;

(b) the amount of grants and loans
received up-to-date for the purpose;

(c) how many village oil crushing
centres have been opened and their
locations; and

(d) how many of them are for non-
edible oils?

The Minister of Commerce and
Industry (Shri Lal Bahadar Shastri):
(a) to (d). The required information
is given in the statement laid on the
Table of the Lok Sabha. [See
Appendix VII, annexure No. 11]

Exports of Textile Goods

2161. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity of textile
goods exported during 1957-58;

(b) how it compares with the
exports during 1938-57; and

(c) the foreign exchange realised
therefrom?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (c). A statement is laid on
the Table of the Lok Sabha. It will
be seen that the exports during
1957-58 compare favourably with the
exports for 1956-57.
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Year Quantity of Cotton 4 Foreim Exdunze
(i vy 3 Y in kR
1956 74384 569869
1957
Jan.—Sep. 69824 §172°28
Oct—Dec. 190-90* 889°14 1r237°37% 6409'8§
*Passed for shipment.

indian Trade Exhibition in China

216, J Sbri D. C. Sharma:
* \ Shri Kalika Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the total expenditure incurred
in connection with India’s Trade
Exhibition in China;

(b) the places where the exhibition
was held;

(c) the period for which it was
held at each place; and

(d) the extent to which the exhibi-
tion has succeeded in opening up new
avenues for India’s Export Trade
with China?

The Minister of Commerce and Industry (Shri Lal Bahadur Shastri);

(a: The expenditure incurred and likely to be incurred in connection with whally India

Exhibition, Peking, China is as follows :

i E vpmduure !ncurred

Fxpmduun Annapaud Tnm} -

1956-57 1957-58
- . v A o e -
Outside India . . Nil 11,00,103°00 Nil 11,00,103°00
Inside India 80,000 00 4,20,353°00 29.544°0C 6.29,897:00
Total . . 80,000 00 16,20,456-00 29.544°00 17,30,000,00

“(b) At Pekmg only

(c) 19th September to the 18th
October, 1857, at Peking.

(d) Judging from the success of the
Souvenir sales and enquiries made at
the exhibition an increase in India’s
Export Trade with China may be ex-
pected.

fraree adw ¥ @w & " W
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Export of Iron Ore to Japan

2165. Shri V. C. Shukla: Will the
Minister of Commerce and Indus-
try be pleased to state the total
quantity of Iron ore supplied by the
State Trading Corporation of India
(Private) Ltd., upto the 31st Decem-
ber, 1957 against the 1.3 million tons,
contracted to be supplied to Japanese
Steel Mills in 1957-58?

The Minister of Commerce anad
Industry (Shri Lal Bahadur Shastri):
5,20,742 tons.

Tea Driers and C.T.C. Machines *

2166. Shri Mubammed Elias: Will
the Minister of Commerce and
Industry be pleased to lay a state-
ment on the Table showing:

(a) the number of tea driers so far
manufactured in this country;

(b) what is the price of a tea drier;

(c) how many crushing, tearing
and curling (C.T.C.) machines have
been manufactured in this country;

(d) what is the price of a C.T.C.
machine;

(e) how many Indian controlled
manufacturers are manufacturing the
tea machinery in this country;

() how many European controlled
manufacturers are producing the tea
machinery in this country; and

(g) what steps Government con-
template to improve the situation?
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The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri);
(2) 29.

(b) The price of a tea drier ranges
between Rs. 55,100 and Rs. 88,975
each, depending on the type of drier.

(c) 52.
(d) Rs. 31,800 each.

(e) to (g). There are two firms
engaged in the manufacture of tea
processing machinery in India. Both
are registered in this country and are
Indian controlled. Government is
trying to encourage more production
of tea machinery in the country.

Visits of Foreign Dignataries

2167, Shri Sanganna: Will the
Prime Minister be pleased to state:

(a) the reasons why the visits of
the distinguished foreign visitors are
not arranged for Orissa State at any
time in view of the fact that Hirakud
Dam Project and the Rourkela Steel
Project are located there; and

(b) whether the Government of
Orissa was ever consulted in the
matter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) Distinguished foreign
visitors who visit India generally
land at Delhi and have very limited
time at their disposal. When their
programmes are drawn up, the main
object kept in view is to show them
the maximum number of places in
the shortest possible time so that time
is not lost in travelling. That is the
only reason why such visitors are
not taken to the State of Orissa or
for that matter to many other States
which are similarly located at a great
distance from Delhi.

(b) There is no prior consultation

" with States as to whether or not a

particular foreign visitor should visit
that State.
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Kucha Natwan (Deihi)

2188, Raja Mahendra Pratap: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that Kucha
Natwan (Delhi) is extremely narrow
and on its both sides sit cloth mer-
chants and hawkers for selling goods;

(b) whether Government have re-
ceived any complaint from families
living in the Kucha who find it diffi-
cult to pass through it; and

(c) if so, the action taken by Gov-
ernment in the matter?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) Yes.
The street is stated to be only about
12 feet wide.

(b) Yes.

(¢) The question of removing the
displaced stall-holders and giving
them alternative accommodation for
business premises has been engaging
the attention of Government. The
displaced stall-holders approached the
Ministry of Rehabilitation for the sale
of certain evacuee properties in the
vicinity of Chandni Chowk to them,
go that they could construct a market
for themselves after demolishing those
properties. This proposal was agreed
to. The reserve price of the proper-
ties has been deposited by the stall-
holders and final possession of the
properties is expected to be trans-
ferred to them shortly.

Share Capital
2169. Shrl Heda: Will the Mi-
nister of Commerce and Indus-

try be pleased to state the share
capital increase in private sector in
the shape of new companies and
increase of capital in old companies for
the years 1954-85, 1955-56, 1956-57 and
estimate for 1957-58?

The Minister of Commerce and
Industry (Shri Lal! Bahadur 8hastri):
A statement giving such information

RXS R T S

ST
: ES

as is available is 1aid on the Table of
the Table of the Lok Sabha. {See
Appendix VII, annexure No. 12]
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Plantation Labour Nousing
Scheme

2171, f Shri Bhagavati:
1 Shri Basumatari:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether applications under the
Plantation Labour Housing Scheme
have been made by the planters in
Assam; and

(b) if so, the number of such appli-
cations and for what amount?

The Deputy Minister of Works,
Housing and Supply (Shri Anfil K.
Chanda): (a) Yes.

(b) Two applications for a total
loan of Rs. 1,85,200 were received by

the State Government upto 15-3-1838.
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Organisations (ILN.T.U.C., AILTUC,
HMS. and UT.UC) are asked to
recommmend an agreed panel, when the
composition of the International
Labour Conference held each year is
taken up. In the absence of an
agreed panel, persons who are recom-

mended by the Indian National Trade

Union Congress which has the largest
number of membership of workers and
is their most representative Organisa-
tion are appointed as workers repre-
sentatives for the Conference.

The selection of workers’ repre-
sentatives on the 1L.O. Committee is
also governed by its Constitution
referred to above and the most repre-
sentative Organisation of workers in
the Industry concerned is given the
right to recommend workers' repre-
sentatives.

(b) Does not arise.

Sericulture Institute, Hosur (Madras)

2176. Shri Balakrishnan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any aid is given to the
Sericulture Institute of Hosur,
Madras State; and

(b) it so, the kind of aid given to
the institute?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) A sum of Rs. 28,135 has been
sanctioned as grant to the Govern-
ment of Madras for the following
schemes being executed at the

Institute:
Rs.

(1) Provision of air con-

ditioning facilities 13,835
(2) Improvement of

methods of preser-

vation of mulberry .

leaves 4,000
(3) Installation of in-

cubation chambers 8,500
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Defence Colony .

2177. Shrimati Sucheta Kripalani:
Will the Minister of Rehabilitation
and Minerity Affairs be pleased to
state:

(a) whether it is a fact that a plot
has been reserved in Defence Colony
(New Delhl) for a hospital;

(b) if so, when is it proposed to
construct the hospital building;

(¢) whether it is a fact that the
vacant plots in the Defence Colony
are at present being used as lavatories
by the inhabitants of the neighbouring
localities causing a great nuisance to
the residents of the Colony; and

(d) if so, what measures have s0
far been taken to give reliet to the
residents of the Colony?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) Yes.

(b) The question is under con-
sideration in consultation with the
Delhi Administration.

(¢) and (d). The New Delhi
Municipal Committee have construc-
ted a few community latrines for the
inhabitants of the Kotla Mubarakpur
village. The local police authorities
have also been approached for assist-
ance in the matter. It is hoped that
the nuisance will diminish when more
houses are constructed in the colony.
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w ol Jews to Israel

2172. Shri Rameshwar Tantia: Will
the Prime Minister be pleased to state:

(a) how many Jews from India have
so far migrated to Israel; and

(b) how many Jews have applied
for migration to Israel in 1856 and
1857 and how many have been permit-
ted to migrate?

The Prime Minister and Minister of
Extermal Affairs (Shri Jawaharlal
Nehru): (a) and (b). The number of
Indian Jews who applied for and were
permitted to migrate to Israel in 1956
and 1857, from Bombay City, were 292
and 969 respectively. As regards the
number of Jews who migrated to
Israel earlier and after these dates,
the information is being collected from
the Government of Bombay and will
be laid on the Table of the House.

Misappropriation of Provident Fund
Money

2173. Shri Muhammed Elias: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government are aware
that some companies covered by the
Employees Provident Fund Act, 1952
are misappropriating the Provident
Fund money;

(b) it so, details thereof; and

(c) the action being taken by Gov-
ernment against such companies?

The Deputy Minister of Labour
(Shri Abid AH): (a) to (c). Certain
factories/establishments covered under
the Employees’ Provident Funds Act
default in payment of provident fund
contributions or in the case of
exempted factories, in investment in
Central Government securities of
provident fund money in time. In
case of such defaults action is taken
for recovery proceedings as arrears of
land revenue under section 8 of the
Employees’ Provident Funds Act, 1952

38 and criminal proceedings against the
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defaulters under section 14 of the
Employees’ Provident Funds Act, 1852
read with para 76 of the Employees’
Provident Funds Scheme, 1852.

Out of 6272 factories/establishments
covered under the Employees’' Pro-
“vident Funds Act, 1952 and the Scheme
framed thereunder 418 recovery and/
or prosecution proceedings were pend-
mg in various courts on 31lst Decem-
ber, 1957. A number of applications
for sanctioning action were aiso under
consideration of the State Governments
concerned.

Coffee Development Programme

2174, Shri Jinachandran: Will the
Minister of Commerce and Indus-
try be pleased to lay a state-
ment on the Table showing the pro-
gress made upto the end of the 3lst
March, 1958 with regard to the deve-
lopment programmes for coffee under
the Second Five Year Plan?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
A statement is laid on the Table of
the Lok Sabha. {See Appendix VII,
annexure No. 13}

All India Trade Union Congress

2175 { Shri S. M. Banerjee:
‘' Shri Tangamant:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that proper
representation in 1L.O. is being given
to All India Trade Union Congress;
and

(b) if so, from which date?

The Deputy Minister of Labour
(Shri Abid Ali): (a) The workers’
delegates to the IL.O. Conferences
are selected in accordance with the
1.L.O. Constitution which lays down
that non-Government delegates and
advisers are chosen in agreement
with the Organisations which are
most representatives of work-people.
The four All India Trade Union



&ﬂox . Weltten Answers

grafe et (s go o
- wrewT) (%) W (). ToT T
WY fo,000 FIX Y, 000 ¥IF qF T
are ¥ g’ Wy IO s
el w1 YT ® w1 wfAER
foar T & 1 w@ W § wfuw amE A
FYaATS} B FAT GIHT X TG AT
I ¢ 1w Afgwd § g,
& 8 oAt w) AT FW &
JYL NG AW § Y000 WY
=% At ¢ X § 37 fearay, qeve A
X fd @ 9 g qeET A {2fead
T w &, fawifed & qarfas
v a% ¥ feearfag surmfast & fan
18,000 TG AT fobw F

Handloom Industry

2179. Shri Elayaperumal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any amoumt has been
allotted as loans and grants to the
Madras State for the development of
Handloom Industry during the Second
Five Year Plan; and

(b) if so, what amount has been
allotted?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). Rs. 728 10 lakhs.

Quarters for Workers of Singareni
Collieries Company

2180. Shri T. B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of worxers of
Singareni Collierles Company whose
places of residences uce ar off from
mines;

(b) whether any steps are being
taken to provide them with quarters;
snd
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{c) whether Government contem-
viate to give priority for construction
of quarters in the vicinity of these
mines while constructing quarters
from the Coal Mines Labour Welfare
Fund?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 200.

(b) Yes. The owners propose to
construct more houses,

(c) Yes.

Export of Sewing Machines

2181. Shri Rameshwar Tantia:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the countries to which Indian
sewing machines have been export-
ed during 1957-58; and

(b) the future export programme
for these?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Sewing machines have been
exported to Australia, Ceylon, Uganda,
Kenya, North Rhodesia, Tanganyika,
British Guiana, Ghana, Nigeria, Sirra-
leone, East Pakistan, Singapore and
Nepal.

(b) An export target of 35,000 sew-
ing machines, valued at Rs. 42 lakhs,
over and above the base year exports
of 1956-57, has been fixed for the
period October 19%7—September 1958.

Displaced Persons in Manipur

2183. Shri L. Achaw Singh: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) the number of displaced per-
sons who are not sponsored by Gov-
ernment and who have applied fo
rehabilitation facilities in Manipur
and
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~ (b) the number of displaceq per-
sons who, out of 500 agricultural fami-
lies sponsored by Government, have
been settled on land?

The Deputy Minister of Rehabitita-
tlon (Shri P. S. Naskar): (a) Accord-
ing to an enumeration carried out
seme time back, 602 such families
claimed to be of displaced persons.
Of these, only 132 families possessed
documentary evidence to prove that
they were bona fide displaced persons.

(b) Out of 500 families sponsored
by Government, 418 were agricul-
turists and all of them have been
rehabilitated on land.

1. Rourkela steel plant

3. Expansion of State Collieries in Talcher .
3. Hirakud Stage II

4. Works under the Railways programme.
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Second Five Year Flan

2184, Dr. Samantsinhar: Will the
Minister of Planning be pleased to
state:

(a) the portion of the Second Five
Year Plan in its application to Orissa
State which can be considered to have
come within the description ‘core of
the plan’; and

(b) the total amount to be spent
thereon?

The Deputy Minister of Planning
(Shri 8 . N, Mishra): (a) and (b).
The following projects in the Second
Five Year Plan located in Orissa State
come within the ‘core of the Plan'i—

EBstimated cost (Rs. lakhs)

Rs. 17,000
Rs. 1,20
Rs. 14,32

(1) Doubling of Manoharpur-Rourkela, Rourkela-Nagpur nnd? These works form part of

Nargundi-Khurda lines

(i) Electrification of Rajkharswan-Tharsguda lines

(i) Construction  of
Noamundi-Banspani lines.

Employees’ State Insurance Scheme

f Shri Padam Dev:
3185. 3 surl Daljit Singh:
- Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Employees’ State
Insurance Scheme has been intro-
duced in Himachal Pradesh;

(b) if so, the names of the places
where it has been introduced;

(c) the amount contributed by the
workers and employers, separately,
region-wise in ‘Himachal Pradesh
since the Employees® State Insur-
ance Scheme came into operation;
and

Rourkela-Taldih-Dumaro

the Railway’s pro-

| gramme of construc-

tion and the total am-

ount to be spent on

and these works 13 not
J separately available.

(d) if the reply to part (a) be in
the negative, the reasons therefor?

The Deputy Minister of Labour
(Shri Abid All): (a) No.

(b) Does not arise.

(¢) The employers in Delhi Region
as a whole (which comprised Delhi,
Punjab, Himachal Pradesh, Rajasthan,
Madhya Bharat, Ajmer and Bhopal)
contributed Rs. 87,32,386 upto 31st
December, 1957. Separate information
regarding contribution paid by
employers in the Himachal Pradesh is
not available. The workers in
Himachal Pradesh are not required to
pay contribution at present as the
Scheme has not yet been enforced in
that area.
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{d) The Scheme is being imple-
mented by stages. Areas with a con-
centration of 1,500 to 5,000 workers
are now being covered. As there are
no such areas in Himachal Pradesh, it
will take some time before the intro-
duction of the Scheme in the State is
considered.

Nangal Fertilizers and Chemicals
(Private) Ltd.

2188, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be plemsed to state:

{(a) whether all the posts reserved
for the Scheduled Castes have since
been filled up in the Nangal Fertili-
zers and Chemicals (Private) Ltd,
and

(b) if not, the reasons therefor?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) No, Sir.

(b) Firstly, suitably qualified candi-
dates are not forthcoming; and
secondly, the Company is committed
to employ, as far as possible, dis-
placed villagers whose lands have
been acquired for the Project. Efforts
are nevertheless always being made
to get as many persons from Sche-
duled Castes as possible.

Handlooms in Punjab

Shri Daljit Singh:

2183, {Shrl Sadbu Ram:
Will the Minister of Commerce and

Industry be pleased to state:

(a) the number of handlooms at
present working in Punjab;

(b) the progress made to bring
these looms under the co-operative
sector and how many are under this
sector in Punjab; and

(c) the amount of Central Govern-
ment aid given to this industry in
Punjab during 1087-38 sand the
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amount proposed to be given during
1958-59?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) The number of handlooms regis-
tered upto February, 1958 is 37,580,
but no reliable information is avail-
able as to how many of these are
working.

(b) The number of handlooms in
the co-operative sector was 12,445 as
on 31st December 1957 as against
6,386 on 31st March 1955.

(c) Central aid during 1957-58
amounted to Rs. 2,87,614 and the
amount proposed to be given during
1958-58 is Rs. 5,00,000.

Houses for Displaced Persons in
Punjab

2189. Shri Daljit Singh: Will the
Minister of Rehabilitation and Minority
Affairs be pleased to state:

(a) the number of houses that have
been allotted or sold to the displaced
persons so far in the displaced per-
sons colonies built for them in Punjab;
and

(b) the number of houses, if any,
that still remain un-allotted or un-
sold?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) and (b).
The information is being collected and
will be laid on the Table of the Sabha.

Development of Sericulture in
Punjab

2190. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the amount given to the Pun-
jab Government for the development
of sericulture during the last four
years; and

(b) the amount asked for during

the same period?
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The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(&) and (b). The following grants
were sanctioned:—

Financial year Amount
Sanctioned
Ras.
1864-55 10,850
1955-56 46,074
1956-57 58,852
19857-58 82,415

ToraL Rs. 1,98,1981

It is reported that against the total
sanction of Rs. 1,988,191, the State Gov-
ernment incurred an actual expendi-
ture of Rs. 71,626 during the above
years, At different times, different
schemes are sent by State Govern-
ments and it will, therefore, not be
possible to indicate the total amounts
asked for.

Leather Co-operative Societies in
Punjab

2191. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of places where the
leather Co-operative Societies are
located in Punjab;

{b) the description of
manufactured by them; and

articles

(c) the nature of assistance given
to them by the Centre so far?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(&) to (c). The information is being
collected from the Punjab Govern-
ment and will be placed on the Table
of the House.

Paper Mills

2192, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

‘{a) the number of Mills manufac-
turing paper in the country and their
afnual output; and

(b) whether Government - -propose
to license some new mills for paper
during the Second Five Year Plan?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) There are nineteen mills in the
country engaged in the manufacture
of paper and paper board and their
output in 1957 was 2,10,126 tons,

(b) 12 large scale units and 11
small scale units have already been
licensed. If new proposals are
received they will be considered on
merits.

Weaver Co-operatives in Punjab

i (93 J Shri Daljit Singh:
' \ Shri Sadhu Ram:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of weavers Co-
operatives formed in Punjab;

(b) how many such Co-operatives
have got credit facilities from the
Reserve Bank of India; and

(¢) how many handlooms have
been converted into Powerlooms so
far in Punjab?

The Minister of Commerce and
industry (Shri Lal Bahadur Shastri):
ta) 526.

(b) None.

(c) Information is not available,

Central Assistance to Punjab

2194. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state:

(a) whether the amount of Cen-
tral assistance 1o Punjab Govern-
ment for the year 1858-58 under the
Second Five Year Plan has been
finalised; and

(b) if so, what is the amount?

The Deputy Minister of Planming
(Shri S. N. Mishra): (a) Yes, Sir.

(b) Rs. 1603 crores.
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- ficheduled Castes and Scheduled
Tribes Candidates

2195. Shri Kambhar: Will the
Minister of Labour and Employ-
ment be pleased to refer to the
reply given to Unstarred Ques-
tion No. 1541 on the 2lst March,
1958 and state the number of gra-
duates bélonging to Scheduled Castes
and Scheduled Tribes separately who
were on the Live Register at the end
of 31st December, 1957 and who
have since been employed in Central
and State Governments’ Depart-
ments, State-wise so far?

The Deputy Minister of Labour
(Shri Abld All): The information is
aot available.

Export of Silkk Goods

2196. Shri Pangarkar: Will the
Minister  of Commerce and Indus-
try be pleased to refer to the
reply given to Unstarred Question
No. 1245 on the 13th March, 1858 and
state the types of the Indian silk
goods which were consumed most in
foreign countries during 1957-58?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
During the period under reference i.e.,
April-September, 1957 the types of
Indian Silk goods consumed most in
foreign countries were:—

1. Silk Fabrics containing over
90 per cent silk.

2. Silk Sarees.

3. Fabrics containing less than
50 per cent. silk.

4. Other silk fabrics.

Shoe-making Industry

J Shri Daljit Singh:
31%7.< shri Sadhu Bam:

Will the Minister of Commerce and
Industry be pleased to state the
amount of assistance given by the
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Central Government for the shee-
making industry in the Punjab State
during 18566-577

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
No financial assistance was given by
the Central Government for Shoe-
making Industry in the Punjab State
during 1956-57. However, a loan of
Rs. 2,32,800 was sanctioned to the
Punjab Government in 1856-57 for
their scheme for the development of
tancy leather industry.

Trade with Peland

2198. Shri Daljit Singh: Will
the Minister of Commerce and
Industry be pleased to state whether
there has been any increase or de-
crease in the volume of India's trade
with Poland during 1957-58?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
The trade between India and Poland
during 1957-58 is on the increase.
India’s trade with Poland during
April-September, 1957 amounted to
Rs. 2,72 lakhs as compared to Rs. 157
lakbhs during the corresponding period
of 1956.

Wholesale Depots for Small Scale
Industries Products

2199. Shri Sadhu Ram: Wiil the
Minister of Commerce and Industry
be pleased to state:

(a) the number of wholesale depots
opened in the year 1857-58 for the
sale of goods produced by the Small
Scale Industries in Punjab;

(b) the number of depots proposed
to be opened in Punjab during
1958-59;

(c) their location;

(d) the recurring and non-recur-
ring expenditure incurred on the
depots during the last six months;
and

(e) the income that accrued from
them?
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The Minister of Commerce and
Industry (Shri Lal Bahsdur Shastri):
{a) One Woollen Hosgiery-cum-Raw
material Depot hag been set up during
1887-58 at Ludhiana.

(b) Nil.
(¢) Does not arise.

(d) and (e). The administration of
Wholesale Depots has been decentra-
lised and has been entrusted to the
Subsidiary  Corporations.  Figures
regarding the expenditure incurred on
the Depots and income accrued from
them will be furnished as soon as the
accounts for 1957-58 are finalised.

Village Housing Projects

2200, Shri Hem Raj: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the number of the village hous-
ing projects allotted to the different
States, State-wise for 1857-58; and

{b) the manner for their selection?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chanda): (a) A statement giving the
required information is laid on the
Table of the Lok Sabha. [See Appen-
dix VII, annexure No. 14.}

(b) The selection of villages will be
dome by the State Governments in
accordance with the criteria laid down
in para. 6 of the Village Housing Pro-
jects Scheme, copies of which are
available in the Parliament Library.

PAPERS LAID ON THE TABLE
- AMENDMENTS T0 COFFEE RULES

The Minister of Commerce (Shri
Kxpungo): I beg to lay on the
Table under sub-section (3) of
Bection 48 of the Coffee Act, 1942, a
copy of Notification No. G.S.R. 184,
dlﬁd the 20th March, 1958, making
eerdain amendments to the Coffee
Rukes. 1855, [Placed in the Library.
Seq No. T.649/58]

ESTIMATES COMMITTEE
SIXTH AND SEvENTH REPORTS

Shri B. G. Mehta (Gohilwad): I
beg to present the Sixth and Seventh
Reports of the Estimates Committee
regarding action taken by Government
on the recommendations of the Seven-
teenth and Eighteenth Reports (First
Lok Sabha) on ‘Operation on Indian
Railways' and ‘Railways Second Five
Year Plan’' respectively,

-

STATEMENT RE: ANNUAL RE-
PORTS OF EMPLOYEES’ STATE IN-
SURANCE CORPORATION

The Deputy Minister of Labour
(Shrt Abid Al): Sir, on the
26th March, 1958, when the audited
accounts for 1855-56 and the annual
report for 1956-57 of the Employees’
State Insurance Corporation were pla-
ced on the Table of the Lok Sabha,
my hon. friend Shri Morarka stated
that although under section 36 of the
Employees' State Insurance Act it was
necessary to place also the budget
prepared by the Corporation on the
Table of the Sabha, it was never being
done. Shri C. R. Pattabhi Raman also
raised some objections in this connec-
tion. The correct position is as fol-
lows: —

As required under Section 36 of the
Employees’ State Insurance Act read
with Rule 31(7) of the Employees'
State Insurance (Central) Rules 1930,
the budget estimates of the Corpora-
tion are placed before the Parliament
every year and published in the Official
Gazette after the Central Government
budgets have been approved by the
Parliament. The budget estimates for
1956-57 were placed on the Table of
the Lok Sabha on the 10th May, 1856
and published in the Official Gazette
on the 8th June. The budget estima-
tes for 1957-58 were placed on the
Table of the Sabha on the 12th Sept-
ember, 1957 and published in the Offi-
cial Gazette on the 18th October.
Similarly, the budget estimates Z2or
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Parliament as soon as the budget esti-
mates of the Central Government are
approved by Parliament

The annual report and the audited
accountg of the Corporation for 1954-
55 were placed on the Table of Lok
Babha on 17th August, 1957. The prac-
tice hitherto has been to place the
audited accounts and the annual re-
ports together before Parliament. As
finalisation of the audited accounts
takes time, this practice of placing
both the documents together has
been discontinued.

———

DEMANDS FOR GRANTS—contd.

MivisTRY or LABOUR AND Emrrov-
MENT-—contd,

Mr. Speaker: The House will now
vesume further discussion on the De-
mands for Grants relating to the
Ministry of Labour and Employment.
Out of six hours allotted for these
Demands, 4 hours and 42 minutes
now remain. The list of selected cut
motions relating to these Demands has
already been circulated to the non.
Members on the T7th April. I shall
treat these cut motions as moved sub-
ject to their being otherwise admissi-
ble. When would the hon. Minister
like to reply?

The Deputy Minister of Labour
(Shri Abid AM): Shri Nanda will
take about one hour.

Mr, Speaker: All right. Will the
hon. Prime Minister start External
Affairs today? Still half an hour left.

The Prime Minister and Minister
of External Affairs (S8hri Jawaharlal
Nehru): I will be prepared to submit
to any decision that you make,

Some Hon. Members: Not in the
Order Paper.

Mr. Speaker: They are raising a
technical objection that it is not in the
Order Paper. Very well. We will
start it tomorrow. Then, I will call

upon the hon. Minister at 4 o’clock.
He will conclude at five.

Shri Jawaharial Nehru: Subject
to the House being agreeable, it
they like, I can make a few remarks
today, and they can carry on the dis-
cussion tomorrow.

Shri Naushir Bharucha (East
Khandesh): No, Sir. It is not on the
Order Paper today.

Shri Jawaharial Nehru: All right.

Shri Prabhat Kar (Hooghly): Only
18 minutes left.

Mr. Speaker: The hon. Prime
Minister may start tomorrow. It will
not be taken up today. -

An Hon. Member: We would like
to hear much from him.

Shri Jawaharlal Nehru: So, when
do we take it up, Sir?

“Mr. Speaker: At 12 O'clock to-
morrow, or a few minutes afterwards.

I wil] cal] upon the hon. Minister of
Labour to start his reply at 4 o'clock.
He may carry on for an hour, if neces.
sary.

The numbers of the cut motions to
be moved are as follows:—

Demand
No.

72 1440, 922, 1250 to 1263, 1423
to 1431, 1441 to 1447, 1460 to
1473.

73 405 to 407, 529.

74 137, 408 to 419, 530, 531, 666 te
678, 791, 793, 1433 to 1439,
1448.

No. of Cut Motion

Enforcing agreements made by non-
representative Unions

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reducad io Re. 1.




Failure to extend the provisions of
the Minimum Wages Act to the
agricultural Iabounrs.

Shri Ghosal (Wuberia): I beg to
move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs, 100.

Need to extend the minimum Wages
Act to all Industrial Workers.

Shrl 8. M. Banerjee (Kanpur): I beg
to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Need to extend the Employees State
Insurance scheme to the family memb-
ers of all workers

Shrl 8. M. Banerjee: 1 beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Working of the Employment
Exchanges
Shri 8. M. Banerjee: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Need to implement the recommenda-
tions of the 15th Labour Conference

Shri 8. M. Banerjee: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Failure to check lay off in various

Textile Mills
Shri 8. M. Banerjee: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Functioning of Conciliation Officers
and Regional Labour Commissioners
{Central) in Central Government
undertakings
ms M.Bueriee I beg to move:

That the demand under the. head
Ministry of Labour and Employment
be reduced by Rs. 100.

Deastrability of having one Unien b ‘
one industry = -

ms.umarmwmm:

That the demend under the head
Ministry of Labour and Employmenst
be reduced by Rs. 100. .

Failure to protect the local mine
workers against accidents

Shri 8. M. Banerjoe: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Need for appointment of a Wage
Board in Transport industry

Shri S. M. Banerjee: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Working of the Employees State
Insurance Corporation

Shri S. M. Banerjee: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Need to give representation to Al-
India Trade Union Congress in the
International Labour Organisation

Shri S. M. Banerjee: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Need for appointment of a Wage
Board for the workers in leather
industry

Shri 8. M. Banerjee: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.




- ~Recognition of Unioms in various
’ industries

Shri 8. M. Banerjee: I beg to move:

That the demand under the head

Ministry of Labour and Employment
be reduced by Rs. 100.

Effects of rationalisation in Textile
and Jute industries

Shri 8. M. Banerjee: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

- Working of the Employees’ State In-
surance Corporation

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Failure to check growing unemploy-
ment in the country

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Failure to take effective step to edu-
cate industrial workers

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Need for immediate appointment of a
Wage Board for Transport Workers

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Need for recognition of Unions by
suitable legislation

Shri Prabhat Kar: I beg to move:

That the demand under the head

Ministry of Labour and Employment
be reduced by Rs. 100.
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Attitude towards Union not affiliated
to IN.T.UC.

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Working of Employment Exchange in
various States

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Need to implement the recommenda-
tions of the 15th Labour Conference

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Need to extend facilities of Employees’
State Insurance Scheme to the family
members of the workers

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Government attitude during the strike
by the Bank employees of West Bengal

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Necessary of Joint Consultative Boards
at all levels in industries

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Necessity of u tripartite conference to
resolve bonus dispute in the Banking
Industry
Shri Prabhat Kar: I beg to move:
That the demand under the head
Ministry of Lakour and Employment

be reduced by Rs. 100.

R
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_Necessity of improving working con-

ditions of workers in mines
Shri Prabhat lu:b 1 beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Necessity of a comprehensive labour
legislation by eliminating the loop-
holes in the existing laws

Shri Prabhat Xar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100,

Insecurity of workers in the mines

Shri Prabhat Kar: I Leg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Refusal to take deterrent steps against
employers for infringement of statu-
tory obligations

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Closure of various General Insurance
Companies

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Failure to stop reduction in the
emolyments of Working Journalists
_after Supreme Court's Judgement

. Nhari Prabhat Kar: 1 beg to move:

That the demand under the head

Ministry of Labour and Employment
be reduced by Rs. 100.

ammnm D«mda:oromm mao?

Failure to take immediate mpc t0.
settle the wage structure of the Work-
ing Journalists .

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Failure to enforce award in Catholic
Bank of India Ltd., Changaenacherry

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Failure to enforce awards in respect
of calculation of overtime allowance
in all Banks

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Failure to enforce awards in the

matter of promotions in Punjadb

National Bank, Bank of India, and
Central Bank

Shri Prabhat Kar: 1 beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Functioning of Conciliation Officer
(Central) in Banking and Insurance
in Calcutta

Shri Prabhat Kar: I beg to move:
That the demand under the head

Ministry of Labour and Employment
be reduced by Rs. 100.

Failure to take steps to resolve bonus
dispute in the Banking industry

Shri Prabhat Kar: I beg to move:
That the demand under the head

Ministry of Labour and Employment
be reduced by Rs. 100.



Funectioning of Central Conciliation
Ofcers

Shri Prabhat Xar: [ beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Functioning of the Regional Labour
Commissioners

8hri Prabhat Kar: I beg t0 move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Need for giving representation to All-

Indic Bank Employees Association in

Labour Conference and Joint Consult-
ative Bodies

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry -of Labour and Employment
be reduced by Rs. 100.

Failure to take steps against employers
for not implementing awards

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Fallure to enforce awards in cases of
godownkeepers in the Lloyds Bank

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Labour and Employment
be reduced by Rs. 100.

Failure to enforce awards in case of

Supervisors in Lloyds Bank Ltd., Pun-

Jab National Bank Ltd., and Allahabad
Bank Ltd.

S8hri Prabhat Kar: I beg to move:

That the demand under the heed
Ministry of Lsbour and Employment
be reduced by Rs. 100.
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Failure to check mine disasters
Shri Ghosal: I beg to move:

That the demand under the head

Chief Inspector of Mines be reduced
by Rs. 100.

Non-implementation of the awards of
Coal Tribunals by the Ballarshah cole
lieries of Bombay

Shri Ghosal: 1 beg to move:

That the demand under the head
Chief Inspector of Mines be reduced
by Rs. 100.

Failure to check corruption in the
mines inspectorate

Shri Ghosal: 1 beg to move:

That the demand under the head
Chiet Inspector of Mines be reduced
by Rs. 100.

Failurg to check disasters in collieries
Shri Ghosal: I beg to move:

That the demand under the head
Chief Inspector of Mines be reduced
by Rs. 100.

Failure to assess cost of living index
of the working class of West Bengal

Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100.

Failure to solve unemployment in
West Bengal

Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100.

Failure to recognise all registered
Unions

Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and other



(8ari Ghosal]
Expenditufe under the Ministry  of

‘Labour Employmm-- be: - reduced
by Rs. 1
!‘d!we stop the unscientific JTbheon

system of job-evalugtion
Gheul I beg to movae:

That the demand under the head
Miscellaneous Departments and other
Expenditure - uider the Minktry of
Labour and Exnployment be reduced
iyns 100 Co

l'anlurc to rescind the order prohibit-
ing Government employees from being
‘members of non-recognited Unions

Shri Ghosal: 1 beg to move:

That the demand under the head
Miscellaneous Departmeénts and other
Expenditure under the Ministry of

R:x- and Employment be reduced
l

Lailure to bring individual trade dis-
putea under the purview of the Indws-
trial disputes

Shrl Ghanl I beg to move:

That the demand under the head
. Miscellaneous Departments and other
Expendittire’ under the Ministry of
ur and Employment be reduced

R.s 100.

Imlure to provide security of service
#o the apprentices of all industries in
West Bengal

Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and other
. Smpenditure under the Ministry bf
‘Eabeur and Employment be reduced
by RBx 100 o
Failure to stop exploitation of workers
in_gard of aepprentice-designation in

the industries in West Bengal

Shuri Ghosal: !begtomove

: Mthedmndundertbe head
Miscellantous ' Departmerits nd' dhq

mer o IeA

wiwesay wud opiheg - 8 _,,‘;f

Expenditure under W
Labout' and' Bmpivyment 1 reduced
by Rs. 100 e

Fﬂ“ﬂﬂ to frame am‘"“c cost Of 3’-
ing index of the working-class and the
TS S e o

Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneoys Departments and other
Expenditure under the Ministry of
Labour and Bwplayment be - reduced
bym 00.

{"a,ilure to revise the rates of compen~
sation as provided in the Workmen's
Compensation Act

§hri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and cther
Expenditure under ‘the Ministry of
Labour and Employment be reduced
by Rs. 100.

htlure to conciliation machi-
fiery to fhe Tea Districts Labour Asso-
ciation Employees

Shri Ghoul I beg to move:

'I'hat the demand under the head
Miscellaneous Departments and ofher
Expenditure under the Ministry of
Labour and Employment be tednoed
by Rs 100

Failure to set up an enquiry committee

for comsidering labour conditions of

the Joint Stegmer Companies’ em-
ployees of PBihar, West Bengal and
o " Assam

Shri Ghosal: I beg to move:

That the demand under the head
Misecellaneous Departments and othér
Expenditure under the Minfstry of
Labour and Employment be reduced
by Rs. 100.

Failure to interfere in labour disputes
in the'Bewgal Chemical, « fiomi of ™
West Benpal

Shri Ghossl: I beg to move:;
That the demand under the head
Misceltanaous ' Depattirionts and ot
I T ety

L3




Delay {u concmaaon p'roccedmg:
Shri Ghenl I beg to move:

mt the daqu undpr the head

eousDepmdntcmd other

endifure under the Ministry of

ur and Employment be' ‘reduced
by!ll 100.

Nom-implementation of award of
awcement

SMGM Ibegtomove

L B

'péat the demand under the head
Miscellaneous Departments and other
dfture under the Ministry of
'bour and Empioyment be - reduced
by Rs. 100.

Failure to extend the provision of the
Minimum Wages Act to the porters of
Railwau Stattom

Shri leu.l 1 beg to move:

';'lpt the demand under the head

wscelhneous Departments and other

iture under the Ministry of

abour and Employment be reduced
by Rs. 100.

Polst{cal consideration in the lelectwn
" of d!’lcqatet ‘to I.L.O. e

Shri lenl I beg to move:

That the demand under the head
Miscellattéous Departments and other
Expenditute -undet "the Ministry of
Liabour and Employment be reduced
by Rg 100"

Failure to remove the defects in the
working of the Employees’ State In-
surance Act

fhxi Ghosgl: I beg to move:

That the demand under the head
Miscsllangous Departmuants and other
Expenditure upder the Miniskty of
Jabour and Bmployment be reduced
by Ra, 100. -
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Failure to e::pcdite payment of Provi-
under Zmployees

Shri Ghosal: I beg to move:

That the demand under the head
Miscellanéous Départments and other
Expenditure under the -Ministry of
Labour and Employment be reduced
by Rs. 160 R

Fa:lure to materialise the scheme of
T Workers’ Education

Shri Ghosal: I beg to move:

That the demand under the head.
Miscellanéous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100.

Undue preference shown to IN.T.U.C.
by Government in all’ tabbur mauen

Shri Ghosal 1 beg to move

'l'hat the dpmand under the head

iscellanequs Departments and other

penditure under the Ministry of
Labour and Employment be 7educed
by Rs. 1060.

Delay in registration of unions
Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100.

F'ailure to form wage boards in ail
industﬂes

Shri Ghesal: I bez to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
I‘.dbour and Employment be reduced
by Rs. 100

Failure to extend the provisions of the
Mmmmm Wages Act to the agricul-
turgl labourers

Shri Ghnll I beg io move:

That the demand under the head
Miscellaneous Departments and ather
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Expenditure under the Ministry of

Labour and Employment be reduced
by Rs. 100.

Failure of the Employment Exchanges
to provide employment

Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100,

Failure to punish the defaulting facto-
ries under the Factories Act

Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100.

Failure to arrest the prevalent practice

of working through contractors by the

factories in West Bengal resulting in
neglect of labour laws

Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100.

Failure to liberalise maternity benefits
to female workers

Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100.

Failure to resolve the long outstanding
disputes of the Railway employees of
Mcleod and Co. of Caleutta

Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100.

e-mm*m;;,m ‘ aaaa .

Failure to restrict the nﬂreﬂ Judges
of the Tribunal from practising in the
Tribunats

Bhri Ghosal: 1 beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of

Labour and Employment be reduced
by Rs. 100.

Failure to stop closure of mills in
West Bengal, Kanpur and Bombay

Shri Prabhat Kar: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of

Labour and Employment be reduced
by Rs. 100.

Failure to stop retrerchment of work=
ers in textile industry

Shri Prabhat Kar: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100,

Need to extend protection under the
Industrial Dispute Act, 1047 to indus~
trial labourers

Shri Prabhat Kar: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100.

Failure to tackle the prodlem ‘of edu-
cated unemployment

Shri Prabhat Xar: I beg to move:

That the demsnd under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Emrployment be reduced
by Rs. 100.




‘Weed to prohidbit ex-Tribunal Judges
to appear before the Tribunals

" #nrl Prabhat Kar: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100.

Need to absorb the employees work-

- ing in the Labour Appellate Tridbunal

dench in Calcutta, in various depart-

ments under the Ministry of Labour
and Employment

Shri Prabhat Kar: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100.

Need to check lay-off in Textile Mills

Shri Prabhat Kar: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100.

Delay in disposing of cases referred to
the Ministry

Shri Prabhat Kar: I beg to move:

That the demand under the head
Miscellaneous Departments and other
Expenditure under the Ministry of
Labour and Employment be reduced
by Rs. 100.

Mr. Spesker: These cut motions
are now before the House.

Shri Elayaperumal (Chidambaram-
Reserved—Sch. Castes): Sir, while
something has been done for the In-
dustrial labourers, nothing has been

8830:

done for the agricultural labourers

I want to say something about agri-
cultural labourers.

There was no reference to the agri-
culturist labour classes in the econo-
mic history of India till 1850. By
1882, however, they had made their
presence felt. Approximately 7'5
million agriculturists were declared
as agricultural labourers in—that year.
Subsequently, the censuses recorded
their ranks from 7'5 million to 18'71
million in 1891, and 33 million in 1931.

Our Government published two do-
cuments after independence about
agriculturists and the agricultural
labourers, one in 1951 and the other
in 1854, The first document is about
the agricultural Jlandlords, and the
second about agricultural labourers.
Some economists have classified them
into four groups: full-time wage
labourers, landless labourers, dwarf-
holding labourers and, bonded or semi-
free labourers. According to the 1951
census, the population of agricultural
labour is as follows: (both male and
female):

South India 1,38,05,550
North India 36,12,209
Central India 91,81,910
West India 34,25,028
East India 1,38,34,815
North-West India 18,53,350
Andaman and Nicobar

Islands 131 families.

According to their work, they can
be divided into two groups—casual or
seasonal labour and long-term labour.
Recent enquiries have revealed that
the casual type of labourers who cou-
stitute about 85 per cent of the total
agricultural labour force, besides,
the ex-composition of the agricultural
labour force is roughly as follows:
men 55 per cent, women 40 per cent,
children below the age of 13 about &
per cent.
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The agricultuml labourerl in India
are working in the Sun light from
early morning till sunset along with
their wives and children. Their wives
and children.-are semi-starved  and
half-naked. Thev are getting work
for only 180 to 180 days in the year.
Their wages are very low, and the
working period also very short. With
this low income, how can they main-
tain their poor families, when they do
not have weork for more than six
months? How can they educate their
children?

. 'There is a provision in the Minimum
Wages Act for industrial labourers’
wives and children, but there i8s no
provision for the agricultural labour-
ers’ wives and children. There is a
Children Act for the industrial labour-
ers. According to that Act, if any one
appoints their children who have not
completed 14 years of age as servants
in a company, hotel, factory or mine
field, the employer will be punished.
Most of the agricultural labourers’
sons ana daughters are working as
cowshed boys or girls in the landlords’
houses throughout India. Is there any
provision for their children? I ask
the hon. Minister if there is any pro-
posal before the Government, or will
there be any proposal at least in the
future, to avoid this system? The
children of the agricultural labourers
are unable to get even primary edu-
cation in India. In my parts, if the
agricultural labourers refuse to send
their sons or daughers for this kind
of work, the next day they will be
dismissed from the service of the
landlord. This is the condition of our
agricultural labourers in India. The
gagriculturists families represent 26.5
per cent of the total Agricultural
population but the labourers families
represent 30 per cent of the total
rural families.

3 Agriculturistaare not interested in
paying reasonable wages to the agri-
cultural labourers. They always think
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about their future, and they fear the
land policy touowed by . Govern-
ment. They not only exploit the ten-
ants, but also the labgurers. So, I
request the Government to put a egil-
ing on tHe present land holding as re-
commended in the First and Second
Five Year Plans. Then only. Sir we
can solve the food problem in Indik.
The agriculturists in India have ngp
interest to produce more food grains
for the nation. There is a proverb in
Tamil by the great poetess Avvayar:

“Uzhavar thame ulagaththani”

That is, the tillers are the backbone
of the country. Their wages defer
from State to State. So, I request the
hon. Minister to consider this before
implementing the Minimum Wages
Act in India with great caution.

So many Acts are passed by the
Centire as well the States for the in-
dustrial labourers. The Minimum
Wages Act was passed in the year
1948, but unfortunately it has not been
implemented by several States even
now, so far as the agricultural labour-
ers are concerned. 1 would request
the Hon’ble Minister to tell us the
reasons why there is delay in the im-
plementation of this Act in the several
States. The Hon’ble Minister may
say it is a State Subject it is not cor-
rect. It is a national and human pro-
blem also.

Now, we are all talking about the
socialist pattern of society. But 1
have doubt in my mind how Govern-
ment are going to create a socialist
pattern of society in India when the
rich become richer and the poor be-
come poorer. Unless our Government
will come forward not only to put &
ceiling on lands, but also to put a ceil-
ing on wealth, then only we can
create a socialist pattern of soclety
and we can eradicate poverty from
the nation.

Finelly, I would like to sum up my
speech by submitting to this Houss
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three points. Firstly, 1 Muut

e Hon'ble Minister to instruct all
tﬁé State Governments to implement

the Minimum Wages Act in all sec-
(’prs of actlvities; and the time-limit
showld not be extended after 3lst
December, 1959 Secandly, the lands
should be only with the tillers of the
soil. Thirdly, I request Government
to instruct all the State Governments
to distribute the cultivable Govern-
.ment waste lands to the landless agri-
cultural labourers without any delay.

Shri Anthony Pillai (Madras North):
1 would like to draw the attention of
the House to the growing discrepancy
between promise and performance on
the part of Labour Ministry. This dis-
crepancy has led to a great deal of
discontent among all sections of the
working class population, whether
they be of the INTUC persuasion or
the Hind Mazdoor Sabha persuasion
or the AITUC persuasion.

Before the last elections or just be-
fore the last elections, the INTUC
raised the slogan that there should be
an interim increase in the wages of
workers by about 25 per cent in view
of the fact that industrial production
had risen, in view of the fact that pro-
fits had risen whereas the real wages
of the workers had gone down. Sub-
sequently, the slogan was taken
up by other sections of labour, such
as the Hind Mazdoor Sabha and the
AITUC, and recently there have been
demonstrations in viarous parts of
the country that there should be a
minimum chartar which should be
conceded by Government. This parti-
cular charter may be characterised by
Government as fantastic, but a careful
analysis would indicate that what
labour is demanding is only the im-
plementation of the assurances given,
and I do not think that requesting
Government to implement their own
assurances and promises is in any way
tantastic.

Let me refer to a few such promises
which should normally be conceded
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without any zreat mmw Some
time ago, Govemment gave an assur-
ance that the rate of contribution to
the provident fund scheme would be
increased from 6} per cent to 8}
per cent. In answering a question on
the floor of the House a few days ago
as to why this promise had not heen
implemented, the Minister of Labour
stated that it was necessary to look
into the question of the capacity to
pay. Anyway, this particular aspect
did not strike the Minister when the
assurance was given by him.

Nevertheless, I cannot assume that
every industry in this country has
not got the capacity to pay, to pay
this extra two per cent. for increas-
ing the contribution from 6} per cent
to per cent. Therefore, I would
urge on the Ministry the necessity of
increasing the rate of contribution to
the provident fund at least in those
industries where there can be no
doubt about their capacity to pay.

In particular, I would like to draw
his attention to the assurance given
that the employees’ provident fund
scheme would be made applicable to
those employed in the commercial
sector. Social insecurity is the great-
est menace among commercial em-
ployees. In spite of the fact that this
promise was given some years ago,
it still remains to be implemented.

Take, again, tne question of revis-
ing or amending the Workmen’s Com-
pensation Act. Time and again, it has
been repeated by various authorities,
by Ministers, by trade unionists and
others, that this antiquated Act and
this outmoded Act should be amended
and revised. In last year’s annual
report, it was said that the question
was being examined, and that an inter
departmental committee was being set
up. But now, we are informed that an
actuarial commission is sitting. Now,
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as far as compensation to the indus-
trial employees is concerned, to a
large extent it is covered by the Em-
ployees’ State Insurance scheme,
though there are very many impor-
tant industries where the Workmen's
Compensation Act is applicable. Take,
for instance, the transport indus-
try. Amongst dock workers, the inci-
dents of accidents has increased con-
siderably since the implementation of
the piece.rate scheme at Bombay.
Labour would be a party to homicide,
if while the piece-rate schemes
are introduced for dock work,
there is not simultaneously an
attempt made to revise the Workmen’s
Compensation Act at least for that in-
dustry. Or, take, again, the Dock
Labour Regulation Act. Promises
were held out that it would be revis-
ed, and that more d2tailed schemes
and regulations would be drawn up.
But no attempt has been made to
popularise the safety measures
amongst the dock workers, and today,
I repeat, the incidence of acci-
dents and the number of deaths
in the docks have increased im-
measurably worth at Bombay and
at Madras. And surely, if the
piece-rate system is to be introduced
at Calcutta, I do not know whether
the same thing will apply there.

Take, again, another matter on
which everyone is unanimous, every
political tendency in the country is
unanimous. A few months ago, even
the Congress Party adopted a resolu-
tion to the effect that it would be
wise for at least the Life Insurance
Corporation field workers to be allow-
ed to participate in political activities.
In the United Kingdom, subsequent to
the Masterman report, nearly three-
fourths of their civil servants have got
full political rights. But here in this
country, even industrial workers in
the public sector are denied the most
elementary democratic political rights.
But it is acknowledged on all sides that
the fleld workers in the Life Insurance
Corporation have normally been re-
cruited from men who are enthusiasts
in political and public activities. So,

to deny them the right of political acti-
vity would only be stultifying. In
spite of the fact that every political
paerty in this country accepts the
necessity of giving such people politi-
cal right, still, in the service condi-
tions of the Life Insurance Corpora-
tion men, there is a provision that
a man can be dismissed if he takes
part in political activities.

Then, take the case of the Factories
Act. It was as long ago as 1848 that
we put on the statutebook the Factor-
ies. Act. One provision of the Facto-
ries Act requires and enable Govern-
ment to publish rules with regard to
the number of medical staff that will
have to be provided in big factories.
Up to date—ten years have passed
since that Act came into force—no
rules have been framed with regard
to the medica] staff that would be
provided in big factories. The Em-
ployees’ State Insurance Act permits
or enables the Corporation to look
after the curative aspect only. It does
not authorise it at all to look after
the preventive aspect. Everyone will
admit that unless the working condi~
tions are made tolerable, there can
be no increase in productivity. When
it is admitted on all sides that the
health of the workers should be looked
after not nearly in the curative aspect
but also in the preventive aspect,
I do not see why there should be
delay in framing rules under the
Factories Act. Recently I wrote to
the Ministry as to why there was such
a delay in framing rules under the
Factories Act to prescribe the staft
and the functions of the medical per-
sonnel in the big factories. The reply
that I received after serveral months
was that Government did not propose
to frame rules because they contemp-
lated a special enactment in this re-
gard.

Now, I have heard this assurance of
special enactment on this matter and
that matter on several occasions and
therefore, I hsve a great deal of dis-
trust and misgivings with regard to



the coming into force of such legisla~
tion, Last year, speaking on the
Labour Ministry's Demands I expres-
sed the apprehension that the service
conditions—wage scales and so on—
for working journalists might follow
the pattern of developments in
the banking industry. I find that
those apprehensions are now proving
true, that with the inevitability of a
Greck drama we are p2ssing through
the various stages cf indecision with
regard to fixing wages and working
conditions of working journalists.

No doubt, workers throughout the
country, particulariy the working
journalist, have been faced with that
bulwark of conservatism, the Supre-
me Court. The decision of the
Supreme Court must create conster
nation in the ranks not only of work-
ing journalists but of the whole work-
ing class, because the emphasic i be-
ing put on the element of capacity to
pay.

Mr. Speaker: Order, order. Hon.
Members have no right to criti-
cise the judgement of the Supreme
Court, calling it ‘bulwark of conser-
vatism’ and so on. The courts are
expected only to interpret the law as
we frame if. Ii is open to this House
to frame any law it likes. The courts
only interpret it. Courts do not make
laws. Therefore, they are only try-
ing to interpret our language. Our
language may be loose. It is the duty
of the courts to say what exactly it
means, whatever we might have
thought about it. Therefore, hon. Mem-
bers will kindly avoid any such
reference to judgements of the
court. Let them take them as
judgements of the final Supreme
Court, accept them and try to
modify the law; if they like. Let them
if possible, then exclude the jurisdic-
tion of the country by appointing
special tribunals. All that can be
done. But once jurisdiction is
granted to the Supr me Court,
you cannot impeu. iGai jurisdic-
tion when it is exercised.
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Shri Anthony Pillai: I may be
permitted to disagree with you. In
other democratic countries, ., .

Mr. Speaker: No, no, our democra-
tic country goes by the Constitution.
The courts have no right to  frame
rules. They are only entitled to inter-
pret the laws. It wdl be a daryerous
precedent if we allow courts to take
up our responsibility. The legislature
can never part with its right to frame
laws, rules and regulations. It is the
absolute right of the representatives
of Government. Another essential
organ of State, the judiciary, only in-
terprets the law. Therefore, in our
over-enthusiasm, saying that it is
conservative, let us not surrender our
right to courts.

Shri Anthony Pillai: At the time
of the New Deal in the United States,
various criticisms were made of the
Supreme Court, with regard to the
character of their decisions.

Mr. Speaker: They may be doing
many things. We do not allow such
things.

Shri Ranga (Tenali): We can
change laws ourselves,
Mr. Speaker: I am not going to

allow all those things. We are a
pariiamentary democracy.

Shri Anthony Pillal: But 1 can
characterise the general trend....

Mr. Speaker: The Supreme Court
will interpret as it likes. We
are relying upon the Supreme Court's
judgement knowing that it only in-
terprets. If we give the power which
courts in the United States have
taken for themselves under the police
regulations—they bave not modified
their Constitution from time to t:me;
therefore, they have found an effec~
tive remedy of reading into the
Constitution everything as they like—
if we adopt that particular practice
here, we will have to take leave of
ourselves and allow the Supreme
Court to take charge of our affairs. I
do not know if that is allowable; we
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have not been allowing it. Thetefore,
let us restrict the jurisdiction of the
court to mere interpretation of the
1aw. As soon as they interpret it,
let us modify the law, if necessary;
let the hon. Member carry the whole
House with him. But let us never
abrogate our exclusive jurisdiction to
frame the law.

Shri Kumaran (Chirayinkil): Does
it. mean that the judgement of the
Supreme Court is above criticism?

Mr. Spesker: Yes, it is a court.

Shri Anthony Pillal: I bow to your
decision, though I disagree with it,
because in other countries, criticism
of the court has been permitted...

Mr. Speaker: We will accept the
judgement and say that this must
be modified. The hon. Member can
take the Government to task for not
initiating legislation. I have no ob-
jection.

Shri Anthony Pillai: The specific
charactor of wage boards being ap-
pointed is that the wages are uni-
formly made applicable to all units
of industry. The question of capacity
to pay is not a significant factor at all,
because it becomes uniform for all.
Under the Industrial Disputes Act,
various units of industry go before a
tribunal for settlement of wage dis-
putes, Therefore, they have got to
think in terms of the competitive
capacity of a particular industry, if
wages are raised too high, But when
it is made uniform for all, it is the
element of cost which goes up uni-
formly for every employer in the
industry. When, for instance, the
price of newsprint went up, the indus-
try did not decay. Similarly, it wages
should go up taking into considera-
tion wages paid by & fair and reason-
able employer, there can be no ques-
ﬁon of capacity to pay coming into

e pleture.
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them to go into the .capacity. to pnx
when exnployers bave refused to
assist the wage board by furnishing
various relevant material for fxgtion
of wages. I would, therefore, suggest
t.hat some simple law prescribing the
wages and other working conditions
of journalists be enacted and there
may be provision in such a legislation
for special tribunal to be set up to
which an employer who alleges that
he has not got the capacity to pay
the wage prescribed in that law
could go and ask for a stay,
and that tribunal could be autho-
rised to give that stay and to
prescribe some reasonable interim
wage. In such a legislation, the em-
ployer making the allegation that he
has not got the capacity to pay the
wage prescribed would be required to
pay a fairly large sum of money to
enable the employees to contest’that
allegation with any assistance from
chartered accountants.

Now I would like to refer to one
other matter, namely, the question of
industrial housing. Though various
hopes were held out that the housing
conditions of workers would be im-
proved, in spite of the subsidised in~
dustrial housing schemes the num-
ber of houses that has been built for
industrial workers is insignificant
compared to the housing problem that
we face in the major cities, I do not
think that the granting of a subsidy
of 26 per cent to the employers is go-
ing to increase the number of houses.
On the other hand, it will be advis-
able to put the emphasis on industrial
housing cooperatives and facilitate
such co-operatives taking up induse
trial housing on a large scale. I hope
and trust that the Ministry will con-
sider jointly with other Ministries the
suggestion made by the Madrag Gov-
ernment that in the case of the indus-
tria]l housing co-operatives, the loan
amount may be increased from 80 to
60 per cent. If such an amendmenit

P



is made to the industrial
scheme, ] have pot the  slightest
doubt that the pace of . industrial
bousing in this country in providing
& larger number of houses to indus-
trial workers will increase.

housing

- 8hrl M. R, Kristing (Karimnagar-
Regerve-8ch. Castes): I join my
other colleagues in paying a tribute
to the Ministry of Labour for taking
some concrete steps in the interest
of the labour class in this country.
Some of the noteworthy steps the
Labour Ministry has taken are the
participation of labour in the mana-
gement, the Employees’ Insurance
Scheme, the Employees’ Compulsory
Provident Scheme and so on.

We all know that industrial labour
and agricultural labour are the very
backbone of this country and much of
the progress and development under
the Second and Third Five Year Plans
will depend upon the way in which
we treat thig labour community. The
labour classes of this country, I am
sure, will have come to this conclu-
sion that the Ministry, even though
they have not fully met the demands
of labour, has yet the intention to
help them. This would definitely go
a long way; and the labour classes of
the country will be able to adjust
themselves to the changed circums-
tances and they would help the coun-
try to deflnitely progress in the in-
dustrial sector as well as in other
sectors.

Participation of labour in the
management is a matter about which I
would like to say a few things. Lab-
our should not concentrate itself only
on the profit motive. It will have to
be more alive to and more concern-
ed with the increase of production
because on the increase of production
depends not only its welfare but also
the welfare of other labourers as well
as the country as a whole. Therefore,
my request to the lsbour classes and
also to those who are employed in
the industriez in which this new
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scheme has beep introduced is that
they should think about various other
industries, both in the private as
well as the public sector, because
these things have to be introduced in
various other industrial sectors.
Labour must be feeling bappy about
it and I hope that within a ghort time
it will make this House fully satisfied
that if labour is given its due place.
country’s production will definitely
be increased and it will put its heart
and soul and try to enhance produc-
tion in every sector.

I would like to say a few things.
about insurance and other benefits
that are contemplated. 1 know some
of the people working in the Rail~
ways. When they retire, they defini-
tely get pretty good amounts; but,
many of them do not spend that money
in a proper manner. They do not
know in what ventures they should
invest the money. Even here if the
Labour Ministry can do something to
help the labours who get a few thou-
sand rupees on retirement in wisely
investing the money, it would be do-
ing something though it may
go far. Therefore, my suggestion
would be to have a guiding and
counselling centre in every industry so
that people who retire may be told
what they should do and how they
should invest their money in order

that they can live peacefully for some
time more.

not

I would now like to refer to another
very important thing; that is about
agricultural labour. In the report
which has been brought out by the
Ministry, they have said that efforts
are being made and some figures are
being collected to find out the amount
of agricultural labour in this country.
About 36,000 villages have been taken
and they have been trying to do some-
thing in this regard. It is alteedy
very late. This country, is an agri-
cultural country. There are Very
many people who have no lands but
have to depend purely on agricultural
labour. Particularly, in my part of
Telengana, there are whole families
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working for the landlords and even
then they do not get enough to live
upon. Therefore, the Ministry will
have to do something at least to help
them with their basic requirements.
"The landlord is concerned only with
Jdncrease of his own income. If wages
.of agricultural labour are fixed, I
.am sure, it will lead to various other
.things which are inter-connected. For
instance, fixing of the minimum price
for agricultural produce is one of the
‘very important things which would
‘help the entire country.

We speak about the abolition of the
.zamindari and the amendments of
Tenancy Acts and various other
things. But, unless minimum wage
is fixed for agricultural labour, all
these things will be just paper schem-
.es and they will not definitely help
the people of this country.

I have got in mind a particular sec-
tion of people working to the De-
fence Department—I mean the class
IV people. I do not know whether
the Labour Ministry is directly con-
.cerned with this section of labourers.
I have been trying to explain to the
Defence Ministry all along about their
.conditions but the Defence Ministry
hag so far done nothing. These peo-~
ple work either as cooks or sweepers
and so on. They have to work from
.morning 5 to evening 8. But, yet,
the Defence Ministry and the Labour
Ministry have not taken steps to
.regularise their working hours. Not
.only that, Even if those people are
near the fire for € hours, they do not
.get even the basic medical facilities.
“There are people who have not have
taken leave because they are not en-
-titled for years. This is a section
which needs immediate attention. I
‘request the Labour Ministry to take
note of this and see that something
is done so that they may also feel
4hat the Labour Ministry is concern-
.ed not only with industrial labour
Jbut they also devote their attention
to other labour employed in wvarious
-government departments.

, these people. At the

- Py

About Employment Exchanges, I
would like to say that they are most-
ly situated in towns and cities and
they also cater to people who live §
or 6 miles roundabout the Exchanges.
But these Exchanges do not cater pro-
perly even for the people in the towns
and cities.

There are a large number of people
in the rural areas. I am sure the
Employment Exchanges in the whole
country are not doing anything for
moment,
because I know under what difficul-
ties the Employment Exchanges are
functioning, I would be satisfied even
if they cater properly to the - city
people. They do not have even the
means to go to the villages round-
about cities and register the candi-
dates. If a man who registers and
keeps on renewing card does not by
chance happen to go to the Employ-
ment Exchange on that particular
day then his card would expire, his
card which he has been renewing
for 3-4 years would lapse. This is
the way in which most of the unem-
ployed people are suffering. Let us
take the employment exchanges work-
ing in other countries. They not only
cater for the educated youth and able
bodied people. They also cater for
the disabled persons. For instance,
the U.K. employment exchange has
got a separate section which deals
with disabled people. An officer goes
round the hospitals and fixes up the
people who are actually disabled,
They also try to fix them in various
Government departments for private
industries.

But in our country if the employ-
ment exchanges cannot cater for the
disabled people, they must at least
cater fully to the needs of the people
who are living round about the em-
ployment exchanges.

One word about the recruitment of
the Scheduled Castes through the
employment exchange. I do not think
that any employment exchange takes

i
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care to maintain a list of vacancies
which ought to be filled by the vari-
ous Government departments, We
know that there are Government
departments which have not yet fill-
ed the quota of reservation., From
the employment exchanges we get
only this information that they were
able to find jobs for so many people.
Beyond this, the employment ex-
changes do not give any further in-
formation. What steps have the em-
ployment exchanges taken to see that
these Government department fill the
quota reserved for the Scheduled
Caste candidates? No effort has
been . made. I have close
contact with  the employment
exchange in Hyderabad. They send a
candidate only when the department
asks for a Scheduled Caste candidate.
The employment exchange have no
record with them so that they may
ask a department, when a requisition
is received from that department, to
fill up the 124 per cent quota. I
want the Labour Ministry to take
proper steps to see that the employ-
ment exchanges do not only find jobs
for the Scheduled Castes but also
maintain a list of various departments
which have not yet fully utilised the
quota. This Ministry which has been
taking some concrete steps will, I am
sure, bear this in mind and see that
proper directives are given to the
State employment exchanges so that
they may maintain this record and
post the Ministry with all the infor-
mation.

The employment exchanges should
not just be places for registration of
vacancies. They must have a training
programme. They must conduct
courses for short terms so that people
who are unemployed can undergo
certain training in the crafts. A man
who is sent through an employment
exchange to a department as a clerk
will definitely take some time to
acquaint himself with the work he is
entrusted. He has to waste sometime
that way. The exchanges would be
doing a great service if they conduct
courses just on the lines of the

Defence Ministry who take up the
NCC and ACET reasrves snd train
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them up for a couple of months angd
put them in their proper places.
Similarly, the employment exchang-
es can Tun some courses twice a year
so that a number of boys could be
attracted to these., The number of
people depending purely on Govern-
ment service will diminish. They can
have their own living by means of’
some craft which they would be taught
in the employment exhcanges. I want
the Minisiry to give additional funds
to the employment exchanges so that
they can in a more effective manner:
help to train the people.

I am told that even in the employ-
ment exchanges this quota of
reservation for the Scheduled Castes
is not properly maintained. If the
employment exchanges themselves are
not honest and do not give full
representation to the Scheduled
Castes, I do not think that there will
be any hope for them to insist om
other departments to employ the
required number of Scheduled Castes.
So, I feel that it is necessary that
some definite steps should be taken
by the Labour Ministry so that they
will be able to do more justice not
only for the Scheduled Castes but also
to the other people who are un-
employed in the country.

Shri Somani (Dausa): Mr. Speaker,
last year was a year of all-round:
progress and achievements for the
Labour Ministry for which they
deserve all credit. Reference has
already been made by a number of
people to the experiments on the
workers’ participation in management
which has been introduced for the first
time. This scheme has been under
discussion and study for a long time
and it is due to the sincere and
determined efforts of the hon.
Minister of Labour that this experi-
ment has now been started in a
number of industrial units in both the
public and the private sectors,
though the number of units having
this experiment may not be much at
present, the fact remains that this
bold experiment has been given a:
concrete shane. There is no doubt that
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; _Atzbisemerimentutdedintbebeat
‘possible spirit, it will be naturally
,gg?lied_ to more and more industrial
-AUnfts throughout the country. 1t is
therefore quite natural to characterise
“this experiment as almost establishing
-8 new chapter in the history of
ihdustrial relations. I have no doubt
‘3}&} the scheme of workers’ participa-
“tion in the management and the other
‘few scheme, the code of discipline in
l:ndustry, will go a long way in
'p’x:qrqoﬁng healthier and better indus-
‘trial relations.

It cannot be too strongly empha-
-gised that the greatest need for
-economic development of our country
-at as fast a pace as is possible 18 to
"have very harmonious and sound
‘xelations in the industrial fleld, which
“will enable our various industries to
function smoothly - and which will
«emnable our industrial production not
enly to be maintained but also to be
- expanded. '

This code of discipline, Sir, which
;hag now been approved by both the
employers organisations as well as
the workers’ organisations, has set
.down certain principles which, if they
are worked 1in the ‘proper spirit,
thould certainly assist in eliminating
.all points of dispute through a process
of negotiation, conciliation and, it
‘necessary, arbitration. It is to be
"hoped that both sides—that is the
employers’ as well as the workers'
.organisations—will  make sincere
efforts to implement this code of
»digcipline in the manner in which it
i ‘desired. This code is meant ¢to
ensure that both sides will make
-sipcere efforts to avoid all sorts of
disputes, to avoid the go-slow tactics.
-strikes or lockouts, and thereby
strengthen the smooth tfunctioning of
‘the varieus industries in the country.

It is too early to say that both
these bold experiments—that, is the
-workers’ participation in the manage-

t and the code of discipline—
- have only been recently
‘fnitiated, will really achieve the

results. Everything depends upon the
fact that these agreements on’ paper
will have to be implementsd in thefr
proper spirit. It is only when we
find that both sides are co-operative
and functioning in the spirit of these
agreements that it will be possible 1o
say that the aim with which these
agreements have been executed will
be tulfilled. The fact, however, has to
be recognised that these agreements
have opened a new chapter in our
industiral relations, and a new era af

understanding and  harmony in
industrial  relations ‘has  been
initiated. ’

I wish, $ir, that the same initiative
is taken by the Labour Ministry so
far as the employment position 1
concerned. I am sorry to say that the
Labour Ministry has been almost
helplessly watching the various
industries. So far as the example of
the textile industry is concerned. 1
am very much conoerned to find that,
although the Ministry should have
realised long ago how unit after unit
had been closing down due to
reasons beyond their control, the
Ministry was simply helplessly watch-
ing the situation without in any way
taking the bold initiative or action
which was at least taken by the Gov-
ernment sometime ago.

What I want to emphasise is that
if our production is not to suffer, if
our employment is not to suffer, then
the solution lies in taking action
beforehand and in making an intelll-
gent assessment of the coming factors,
Once an impartial a&nd independent
study establishes the fact that a
certain industry is faced with &
genuine difficulty, then the initiative
should be taken hy the Ministry of
Labour. Whether it is the taxatiop
policy of the Government or it may
be the extra burden of labour charges,
whatever might be the reason, it lies
with the Labour Ministry to initiste
the necessary action. In certain cases
the hon. Minister of Lsbour has
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recently used his good offices in
arranging with the trade union leaders
that the -workers will voluntarily
aecept ‘a clit in ‘the wages an& dear-
ness allowance. Take, for instance, the
example of Sholnpur. The economic
life of the town has been almost
paralysed due to two big textile mills
having been closed and the remaining
two or three mills having curtailed
their production. It has, therefore,
very appropriate that recently an
agreement has been reached with the
labour representatives whereby they
have accepted a substantial cut in
their dearness allowance. All these
steps, whether it is a question of
relief in the excise duty or it is a
voluntary cut in wages....

Shri Braj Raj Singh (Firozabad):
The only point is whether it is
voluntary or forced.

Shri Somani: I do not agree that
it has been forced upon them, because
they have learnt by the bitter experi-
ence of closure of the units that there
is no other alternative and if the units
have to function economical-
ly a certain cut in labour
wages is a inevitable. It has
been after a thorough study of
the economic working of the textile
units that it was established to be
{mpossible—however efficient the
management might be—to run those
units economically without imposing
this cut. I think the workers’
representatxves would be well advis-

ed in making this situa-
tion known and properly
appreciated by the workers. No mis~

understanding should be created as if
this cut has in any way been imposed
on them.

An Hon. Member: It is a cry against
exoise duty.

Shri Somani: There is no cry as
such. Str, my submission is that a
tot of misunderstanding is created due
- luck of proper assessment of facts.
uy«r all, uﬁa{n industries function
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with certain facts and figures. There
is the Tariff Board Formils, and there
are also various other bodies which
have gone into the working of textile
units. “Therefore, there is absolutely
no reason why, if an independent and
impartial study of facts and figures on
the working of a particular industry
shows that the industry cannot carry
on with a certain burden, it should be
regarded as a cry. I only our labour
friends would realise the seriousness
of the situation they will know that
any industry, however efficient and
powerful it might be, cannot continue
to function in the long run if it cannot
meet both ends and it has to run on
loss day by day. If this bare fact is
realised that if an industry is to func-
tion smoothly on a permanent basis it
must be allowed to have cjrcumstances
under which it will be at least in a
position to see that both ends meet,
then only the employment question
can be assured.

Sir, I do not plead for the units
which may be mismanaged or which
may invite trouble due to various fac-
tors within the control of the manage-
ment. But where an industry as a
whole suffers from certain burdens
which are beyond its contro), certainly
it lies on all sections of our com-
munity to join in exploring the reasons
of the difficuities, and once it is estab-
lished that the difficulties are genuine
and are beyond the capacity of any
efficient management we should agree
to evolve certain measures which will
enable the industries to function
smoothly and properly. It is in that
spirit that I appeal to the hon. Minis-
ter of Labour that the Labour Minis-
try should be much more vigilant
than they have been in the past to
keep a close watch on the working of
any industry. Whenever they are
convinced that a particular industry is
faced with genuine difficulties, they
should take up the cause of that indus-
try with the departments concerned
and astist that industry in a manner
which ‘will enable it to resolve its
@Mculties and function in a proper
mannu'
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Sir, the only other point that I
would like to make is about the
Employees’ State Insurance Scheme.
I find that in the ‘Annual Report of
the Employees’ State Insurance Cor-
poration for the year 1856-57 there is
a considerable excess of income over
expenditure. Similarly, in the reports
for the years 1954-55 and 1955-56 also
there is a considerable excess of
income over expenditure. For instance,
the report for the year 1955-58 shows
a surplus income over expenditure to
the extent of Rs. 0.305 lakhs and the
report for 1956-57 shows a surplus of
0.325 lakhs. The Corporation’s invest-
ment in the Government of India
securities as on 31st March, 1957
exceeded Rs. 11.01 crores. Here, Sir,
one would like to ask the hon. Minis~
ter of Labour whether this insurance
scheme has been introduced to collect
large funds by way of investments in
Government securities or whether the
scheme is meant for the purpose of
giving medical relief and cash benefits
to the workers. Certainly there should
be some explanation for these huge
funds being collected by this Corpora-
tion and at the same time necessary
medical facilities and other benefits
not being made available to the wor-
kers. It has recently been reported
that a proposal has been mooted to
increase the contribution from % per
cent to 13 per cent in certain areas
where the scheme hes not been imple-
mented and from 1} per cent to 3} per
cent. in the case of areas where the
scheme has been implemented. In the
case of such a huge surplus I do not
think there can be the slightest justi-
fication for asking for the contribution
to be revised upwards in any area
whatsoever.

There has becn a general complaint
from all the areas that the medical
facilities made available to the workers
under this scheme have been far from
satisfactory and it is a matter of con-
cern that in spite of all these com-
plaints the progress has not been satis-
fagtory and the Ministry has not yet
been able to devise means to make
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necessary relief available in the pro-
portion in  which funds are
available to this Corporation. I hope,
therefore, that the Ministry will
examine this aspect of the question
and will see that the scheme is imple-
mented with the aim with which it
was introduced and these huge funds
which are lying accumulated with the
Corporation utilised for the purpose
for which it is meant.

Mr. Speaker: Shri Rajendra Singh.
Thereafter I propose to call Shrimatf
Sangam Laxmi Bai and Dr. Ram
Subhag Singh.

Shri Rajendra Singh (Chapra): Mr.
Speaker, Sir, many a speaker
on both sides of the House has
been vying with each other in heaping
encomiums, praises and compliments
on the Labour Minister. So far as I
am concerned and my experience of
labour conditions in this couniry is
concerned, I am quite sure if anybody
deserves unremitting impeachment, if
anybody deserves unrewarding con-
demnation, it is the Labour Minister
of India and his Ministry.

Sir, with the advent of freedom we
decided to have in this country not
simply a democratic set-up of Gov-
ernment, but at the same time to have
the development of the country
through democratic procedures and
democratic practices. But of all the
Ministries this Labour Ministry is res-
ponsible for vulgarising this democra~
tic conscience and defacing these
democratic practices.

Just to illustrate, I would like to
bring to the notice of the House the
maltreatment that the Labour Minis~
try has meted out to the real represen-
tatives of labour. There is one Mr.
Vasavada who is possibly a prince of
Machiavelli. He has been put on the
11L.0. The Labour Ministry would
possible say that since he enjoys, ot
his organisation enjoys, the larges
support of labour in this country
naturally he has to be there on the
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11.0. I do not know what Mr. Vasa-
vada does an other. fronts of labour,
but I have experience of his work on
the Railways. He today happens to be
the President of a railway union and
claims to speak not only on behalf of
a section of the railway workers, but
on behalf of the entire railway wor-
kers. If Mr. Nanda, the hon. Labour
Minister is true to his democratic
evisa'unce, to his democratic profes-
sion, he should at once force the
Railway Minister to hold a plebiscite,
to hold a secret ballot and he will see
that Mr. Vasavada stands nowhere. If
he has the support of the railway
workers, I submit that I would resign
my seat here in Parliament and see
that Mr. Vasavada is returned here.
But I am sure the Labour Minister
would never agree to it. He would
never see to it that truth prevails and
justice is done. But though he pro-
fesses to be a democratic man, com-
mitted to democratic practices, com-
mitted to democratic principles of
social living, in practice, if he is not
worse than Hitler and Stalir, can at
least very well compete with them.

Shri Nanda: Who?

Shri Braj Raj Singh: He is very
thin.

Shri Rajendra Singh: It is not the
physical stature that matters.

Now, Sir, another example. I have
just heard that a wage board has been
formed for the cement workers. Those
who have been nominated there are
of the INTUC. Again the plea would
be that since the INTUC happens to
be the largest labour organisation,
naturally it has to be there. But I
would like to remind the House of
what happened in Dalmianagar where
there is a very big cement factory.
There a plebiscite was held; a secret
ballot was held. Shri Har Govinda
Misra who has been ruling the roost
unconstitutionally and undemocrati-
cally for eight long years was put out;
he was kicked off and Basvant Singh
was hailed to be the unquestioned
leader of the cement factory labour.
But is he there on the Board todav?
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He is not. Some stooge is put there.
Is this democratic practice? Is this
the way you want the free and demo-
cratic functioning of trade unions? My
hon. friend Dr. Ram Subhag Singh
will bear me out.

Now, Sir, another example of the
barborous way in which the Labour
Minister and his colleagues at State
level behave with the H.M.S. happen-
ed at Rourkela. At Rourkela you

- have a steel factory being installed—a

happy thing for the country, a happy
thing at least for my generation and
for your generation also. You say
that labour would receive fair deal.
But in Rourkela four thousand wor-
kers were on strike in the month of
January. They were on strike for
what? Because the contractors em-
ploy only casual workers, the workers
demanded that since they are engaged
in something so huge, in something
which would require their permanent
continuance, their services should be
placed on a permanent footing. The
contractor denied this. This is a just
demand of the workers. The Labour
Minister should have been there and
should have seen to it that the just
and legitimate grievances of the wor-
kers are meted out and conceded. The
workers should have been given satis-
faction by agreement, but that could
not help the police wing of Mr. Maha-
tab who is walking as the Chief
Minister of the State on borrowed
legs. He sent out his police force and
I regret to say—

Mr. Speaker: Let us not attack
those Ministers in States. Hon. Mem-
bers can criticise Ministers here who
have to depend upon them for their
vote. But those other persons have
got a different electorate. He need
not bring those Ministers into the
picture.

Shri Rajendra Singh: Those who
have been discredited here want to
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rehabilitate themselves in their States
by dubious methods.

Mr. Speaker: They are not. They
do not belong to the labour force.
Does the hon. Member say that the
Ministers also belong to the labour
force? Let him not refer to all this.

Shri Rajendra Singh: Thank you.
My friend Shri Bastia who is held to
be one of the most prominent leaders
of labour movement in Orissa and
who is never known for any violence
or any violent action against protec-
tion of life, was put under arrest. All
his colleagues were unwarrantedly and
unlawfully arrested, and why?
Was he there to do some wrong
to the security of the country?
Was he there to see to it that
the big installation at Rourkela
which is the pride of this country
shonld not improve or should not have
been put in there? No. If the Trea-
sury Bench, if the Prime Minister, can
take legitimate pride in having planned
to instal a plant at Rourkela in Orissa,
surely my friend Shri Bastia and his
other colleagues can have the same
pride. There is nothing in our life
which cannot be sacrificed for the
prosperity of this country. We would
like to have as many Rourkelas in this
country as the country could afford.

18.14 hrs.

fMRr. DepUTY-SpPEAKER in the Chair]

But his colleagues were arrested.
Yet, it is nnt all. This is not the
whole of the storv. What I mean is
this. While Shri Bastia was arrested,
his colleagues were arrested, when
every effort or attempt was made to
terrorise the workers by beating them,
by molesting their women, at that
corner the INTUC people were having
the same sort of strike. But they were
not acked as to what they were doing.
Such is the difference of treatment.

When one would care to peruse the
reply of this Labour Minister given
last time, one would find that he said
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as follows: “No” He said he could
vouchsafe for himself, and say that he
is very impartial as the Labour Minis-
ter of India. He said he did not care
for the interests of INTUC, HMS or
AITUC. He is there with the badge
of justice to see that everybody gets
his due. But how is this different
treatment at the same place and at the
same time given? When the AITUC
wages a strike it is just ignored.
Rather they are treated as casual
things. But when the HMS finds it
compulsory, inevitable, to give a call
for a strike, you just fall upon them
with a heavy hand. So, with all your
democratic practice, when you want
that this country should embrace the
democratic practices, I tell you with
all humility, the Labour Minister, that
if you imitate Hitler—

Mr. Deputy-Speaker: He may address
the Chair. The hon. Member cannot
be allowed to address himself directly.
He has to address through the Chair.

Shri Rajendra Singh: I am seeing to
it, but inadvertently it comes in.

Mr. Deputy-Speaker: It may come
in inadvertently, but the Member
should not direct himself advertently.

Shri Rajendra Singh: So, if the
Labour Minister tries to follow in the
footsteps of Hitler and Stalin, I am
sure the prize that he is after shall
not be left for his use. My friends on
the right side will have it to their
satisfaction. He will topple down and
topple down. He will be knocked
down in the not distant future. If he
can kcep to the democratic practices,
and not align himself, even to the
detriment of the interests of his party,
with the stooge organisation, the
INTUC, the healthy traditions and
healthy praciices in this country will
grow. But if he remains in power or
I come to power or for that matter
anybody comes to power, the health
of the country would remain and con-
tinue to grow from strength to strength
and from a higher level to yet higher
level.

Mr. Deputy-Speaker: The hon. Mem-
ber has got just two minutes more.
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Shri Rajendra Singh: Now, as
regards the increment of wage, it is
said that increment of wage could not
be given on ad hoc decisions. For that,
Wage Board or a Conmnission or
Awards through tribunals can be pos-
sible. What is your motive?  Your
motive is simply to delay the justice
to the Inbourers. There is a demand
and that demand is quite unanimous.
Rather the stooge organisation, the
_INTUC, has thought it wise to join
hands in that unanimous demand that
here and now 25 per cent increase in
the wages should be given to all em-
ployees, whether they are of the Gov-
ernment, whether they are of the Cor-
poration or whether they are in the
private enterprise. Youw say that if
this is done there would be inflation
and that it would jeopardise the eco-
nomic growth. But I do not think
those who have even the elementary
knowledge of a developing economy
can deny that prices do not rise ab-
solutely because the labourers’ wages
have been increased. Rather, circums-
tances can be such where the rise in
price can only restore the imbalance
that so often happens in any develop-
ing economy.

The other thing that I would say is
this.” The hon. Minister said in reply
the other day that the wages have in-
creased tremendously since 1839. I do
not remember at this time what is the
level of increment of wage, but just
compare it to the level of the profits
which have accrued side by side with
the increase in wage. In 1945, 749
was the real wage. In 1954, the real
wage was 102'7, while the real profit
in 1945 was 234. In 1954, it was 314-2.
Just see this staggering rise in the
profits and this meagre increment in
the wages.

You say that there is industrial
peace and there are not so many
strikes today. But the industrial
peace that you have today is because
of the force of the bayonet, because
you have put in arbitration and ad-
judication and not because the workers
want it, not because the workers are
contented or satisfied, but because of
the Samson of force that you apply to
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them. You silence them and terrorise
them by your corrupt practices. I
think Walpole of England kept him-
self long as Prime Minister—possibly
he was the first Prime Minister of
England—and  similarly by corrupt
practices by undue influence on my
friends there in that gallery . . .

Mr. Deputy-Speaker: He need not
take notice of that gallary. That gal-
lery is not to be taken note of by any
hon. Member,

Shri Rajendra Singh: I am sorry.

Mr. Deputy-Speaker: He has no
kindness for others and yet he wants
all kindness for himself.

Shri Rajendra Singh: You some-
how or other keep yourself floating
on, but then your final sinking is not
far off. I will conclude with this re-
mark that if at all you are sincerely
out to serve the interests of the labour
and the interests of the developing
economy today, there is no escepe for
you but here and now to give an ad
hoc increment of 25 per cent in the
wages of the labourers. I wanted to
elaborate on so many points, but since
I have no time, I conclude with these
words. I thank you, Sir, for your
indulgence.

st woit arg (fawram)
ITEAY HRIRY, TR I T4 AW Y-
qgdz FALA A TAHHEIAF
wvawy § 7 IV AT AT AT AT2AT
way fam &y fa=y § goge <8 &
I F 7 A A G AT R
I ¥ o W FA FATE AT T3
st W & foq &Y Ama E 0 TR
fafeee 1 a2 AgdFe & 1 /i 0T
F FAC W F@ AT, AfETa i
1 7787 AT 2 A GFET F AAL
Y ITT G FI, I F AT AT T
FATE | FA N FE wHEH WA A
9w & o #1 Agfema fasdfy 20
oz FA7 weagr 20 wfEA sy et FArd
&Y uF grafas ysad A #7771, FAR AW
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AR | A A FA AGA F FH
®F T3 AW §, ST FogAA qgA
AT | FA A IT & qF FHAT AR
Afagi #Y T@T | 37 T IGIAT 2, Tt
7 arey g, 28 freelt 7Y @, fam &
=) AT TE AYT A7 FY qaArE Fr aa
st A, A @ omw oWy
e 2 38 mew FT A OF
F g mfawt T 9 fast 1 ag F+77
F fr Z9Ey 99T SOTRT 3T 939 § AW
Fg a9 A 2 1 59 fad ag W Ao
F1 9159 9@ § Al Tfew 8
AIGX AIA E | T TR qE F
7z ¢ f& @i & &9x § wgmi aga
ST\ W AR A § §G gATS AIHT
F AA TEAT AGAE | A AT AT
9T ¥a7 & ®q | @2 §, e 9T A
& gifaw aoere g ar & g g,
IEET I FTH FA e & 97 frew
® AT @ FTGEN ArawmE A
T A1 Y9 & qfgd fE § e
IR arfora goa o faw /% | wreEe
waen gz ¢ f& o QY a7 gwed @
o qogR aga 49 & w g S swwT I
Y =T | Ty I fraey & ey
W ¢ o § wrcke wgm
war orar § Qur f wggw wA E o
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7 A7 arcg el wifgd 3 3 @
g 4 e, fadelt Wfad &
Fen fe faerer dar gt Y farerm
W AEARTEANR | WA ¥ Y @
T | gEfeq § W) SarEr 4T Wy
g o wfel <ew e &

@ o qafcorw ag A g
for aregwl | ATt v oY f
FEFFAFAE, @I AN e fram
W @A § I FH OFL, W qgl
dar sgvet fawar &1 faarl § Aoge
A g8 w1gd & 5 SAwy oY saTer dar
fa® 159 a9ig & aiEl 7 o wAaw
d27 §1aT 8 1 $F TAT F AT T @A
# 391 Sam3T A9 & {7 w19 F99 I
& 9T agl 97 AF7 g 3 & & 39wt
FraA feaar g o3 & A 59
ar™ AT g &1 A 5w A § feml
q AT AEAT G371 AT ¥ 1 FAET A
G ITT F7A1 AT | OF TR &
TH A gEA Sg WY AT @Y
2

a7 W AW § aga A gd 2 fw
oI W15 § A9EHT BT |19 ™I
2 e s faw @ ¥ swm
g fed 3w T A A AT R
faas am 7 ag ago fFar s g
% 73 v a@g‘t g1 9w
FAEAT FzH F agwﬂ:rzr ATeTg
TFT FH FIT A VA VE 4 wfEA
g a8 & f5 e i AeT Eag Im
94 TS WG AT A YIT FIAT JTEATg
3T § | AT gaTe 7y @ fe 5w deA
T F A A A9 € WA 59§ I
¥ w0 = wray gogdl F fed e
Fyer sz I AWl O @M FA
e &9 H¢ | T AN F W F 99
feq &, @1 A A9gA &1 agd
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gfaar g1 awdt 1 TET R ¥ ¥
® gam @m W) 3 wfast & faeg
T o AGY FG )

# ] 7g Y ¥ } i FrEEY F
g ARl ¥ fom § 39 Q@
ame & 5 FF 9ad qmfew § WK
W fad 7 sar oot ¥ @@
T amEq IR A KA =@ § )
W aigfa ¥ A1 & fad g a1
s oAl fFem 1 WX
g wAAfa AT SF AT v AR
FTH foeelt § gy /Y f foer vy
31 29 A FW O NG R & fAd
TG TE FT R E | TE R T
afgd | gUR I F wAE AT
q 3¢ wmEW ¥ 3w wam ¥ fod
FAE TIT @S FF W [W F AW
4 IR T aw F A M

§ fama ¥ 4 1 gasr o 5
el § WA ars 2 FEE § w719
C®@ A AAg ¥ A9 7w Q¥
aforam @m w97 qfgg afx F o
W AW &7 9ft FAT I T

&3 g7 g f5 M9 a9e o
¥ wret wwar oA 37 fm 3 i
oY ITET TEETE 5 aw@ O #T
W W 99 TTARTEARZ T T
fearddz #=1 3 1 w9 y9R T & forq
QRIETEANZ FF WEET w3 §, W)
QI 31 9ET & SR @ 97 § ) ofam
Fa7 | w9 A7 5 AAT aTw AWl
T T 13T FR % g agw agTa-
s A 9 Sforaes At &1 o
@wfyd | M7 awl & fag foa o
g wifs 1 @7 A FT oA
g F3AT Jfed |

% qF & faee v B A o
waEafEAl ¥ aRFAATETNR
¥ad g o 9 3N /1 q1@ A ey

at afgdt & I A S wx § 1 3z
Ty I ava 1 F ey sfrev & am
T ST e | g 7y & i afet
& A q gz Qv & R w7 EY
fafear Wt 33 7 t g Fgv T &
Aq I T 1 wman) § afgqi & oy
¥ ¥9 T FT a1 939 foret arfr @y
agl 9T 1 §g wEaE g f) o)k w9
%2 &7 feqmera #f gar a1 1 A% AR
# Y & ¥g gEE Tr oA
17 A & 78 grar & e qafa 6 ad
ara A gy Sfwa gawy agiox ayga
XITFTH JAMAT AT | T A wgeT
¥ ag w1 AT g fE aq et der
TR afgA F AR AR qE A A I
AR T A TR AT AR K
AE AR FFT TEATHE § 04T A |
ag & &1 aifed fF awx feed &
&5 fray faar o s@ 90 &1 @@t
IBMAT AT IGHT T T
% ga3 freg e s7h § 1 ag 3w
O AT &1 FG AwAE ®fgami q
Y St & 93y av fw fergeare | feaey
ferrt | T@TsT 89 7 %19 g A
Igin #21 f et forgt & gam s
fpar & afew 3= *a1 fx qure wy
F1 wy Sfaaa ay fomt o7 =f= i &
g AR qze A gArd 0 gua fay
g2 7 ZEATIHA F9 F ATEL A7 TR
st T4 T FAT fed « 7z Tgw
T oA £ AERD J7 o wE
qraa 2fzA i T AT § WG F7 W
T gTHET W17 AT SH 9 qATH A
F7RA F Ted IFAT UG 9 7 AqiA
qETATA 4 AAT ALY 1 g% 92 T/
qIHT T AT AT ATAT AR

T § o gATE WIS R @Al
TEdr § W WA 9 @ g feaw
3a% fad s @ og oo
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Dr. Ram Subhag Singh (Sasaram):
At the outset I want to repudiante the
charge levelled by my PSP friend . .

An hon. Member: Because he is a
Congressman.

Dr. Ram Subhag Singh:....against
the Labour Minister. Whoever the
Labour Minister may be, I do not think
he can be characterised as Hitler and
Mussolini. The Minister deals with
two subjects—labour and employment.
About employment, I am sorry to say,
that unemployment has been increas-
ing every day and the Government has
not done much to deal with the prob-
lem effectively. The Government has
not succeeded in changing the outlook
of the people so that they may take up
fleld work of their own. People now
do not want to go into the flelds unless
and until they are totally rejected by
Government employers or factory
employers.

Therefore I want that the Labour
Ministry should do something very
effective so that the outlook of the
people, particularly of the youth, of
this country is changed, otherwise. if
they go on creating some good jobs
for some people, others would natu-
rally like to take up those jobs and if
they are not employed in those jobs,
they will feel frustrated. And today
frustration is increasing in the country
due to unemployment.

The growth of industrialisation in
the country has crcated many pro-
blems and the Government are trying
to deal with those problems. The one
problem, which is virtually the big-
gest problem in the country, is the
probiem of industrial disputes. It has
not decreased remarkably during the
past few vears. For instance, during
December 1957 the total man-days
lost were over 4,19,000. In December
1956 it was about 4,22,000. There has
been a decrease only to the extent of
about 3,000 and it is not a good record
for the Ministry.

I understand that a special section
has been created to deal with this
problem and that section has been
charged with the work of keeping a
close eye on the problem of non-imple-
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mentation of awards, settlements and
other labour legislation. I hope that
this section will succeed in eliminating
the cause of friction in every sector of
our industry, It should also see that
the greatest cause of friction at pre-
sent, which has been created due to
the decision of the Supreme Counrt, re-
garding working journalists is also
dealt with effectively, because this is
like a live bomb. Unless and until
the Ministry took some serious steps
this problem is bound to create a se-
rious problem for the country because
the journalists are persons who are 24
hours at work and their condition has
not changed sufficiently. The salary
or remuneration, which they were get-
ting in 1952 or before that, prior to
the Press Commission’s recommenda-
tions, remains virtually the same and
their insecurity has increased due to
this decision. So, I would appeal to
the hon. Labour Minister to see that
the Government moves quickly and
takes some effective steps to improve
their conditions because this decision
has virtually changed the conditions
and has virtually superseded all the
concessions which they might have
received due to the enactment of the
Working Journalists Act. Now there
is no hope that another Wage Board
will be set up in the near future-—by
near futurc 1 mean to say in one month
or two months or three months—and
in the absence of setting up any Wage
Board, the Government can easily ask
their employers to increase their emo-
luments. The Government say that
they have approached the

VArious establishments but we
are hearing that news-
paper establishments,  which  had

recently increased the emoluments or
had given cert.in concessions, are 1.ow
by and by taking steps to withdraw
all those concessions. So I request the
Ministry to sve that their conditions
are improved.

About industrial housing, a scheme
was launched in 1932 and from 1952
till the end of 1957, Government sanc-
tioned about Rs. 25,69.00,000 for that
purpose, but there has been very slow
progress on that scheme and only
Rs. 17'15 crores have ,been utilised on
that work. They had tried to cons-
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truct about 90,000 houses, but they

have succeeded in constructing only
about 66,000 houses. Even  those
houses—some of them—are such, which
are not utilised by the workers. The
workers under this scheme are those
who are governed by the Factories
Act, 1948; and ‘the Mines Act, 1952.
Coal mine workers and mica workers
are not covered by that housing scheme
and therefore I say that the Govern-
ment should do something for coal
mine workers because for them the
Government charges six annas per ton
as cess and since 1944 there has been
a big accumulation of that amount,
Only 32 per cent, of that amount has
been spent and a very small number of
houses have been constructed for the
coal mine workers. Much of the diffi-
culty which arises in coal-fields is due
to the non-availability of pure drinking
water and scarcity of houses because,
as just now Shrimati Laxmi Bai char-
acterised how their women and children
live and under what conditions, I think
it is due to the lack of these amenities
and I hold the Government responsible
as they charge six annas per ton as
cess and only a very little of that
amount has been utilised by the Gov-
ernment.

You know the question has been
raised on the floor of the House that
the houses which have been construct-
ed in Bhuli area, about 25 per cent.
of them are not unoccupied and
despite all efforts made by the Gov-
ernment to have those houses occu-
pied by the workers over 400 houses
of Bhuli are not occupied by the
workers because they are at a long
distance and they do not find it con-
genial to go and live in those houses.

About mica workers the Govern-
ment launched a scheme to have a
subsidised housing scheme in  1955.
Despite all efforts made by the Gov-
ernment and the mica mine owners
only 18 houses have been constructed
so far. It is @ poor result that only
18 houses have been constructed.

Over one million workers work in
different kinds of plantations—tea
gardens, coffee gardens, etc.—and their
condition is much more unsatisfactory.

The workers in tea gardens are mostly
agricultural workers. They do not
have anything to depend upon. They
were taken long ago in tea gardens.
They did not have their own houses—
some of them are not having any
house in their native villages. Pre-
viously the British planters dealt with
them very cruelly and even beat some
of them. I can also give credit to the
European and British planters because
it is due to them that the tea garden
industry has grown in the country
and over one million people are get-

ting employment there, but the condi-

tion of those workers, particularly
their housing, is still in a primitive
condition. As late as 1956—before
1956 the Government was not having
any scheme for housing the tea garden
and coffee garden labourers—a com-
mittee agreed only that we should
encourage constructing houses for
those workers. They agreed that two-
room houses will be constructed in
North India tea gardens and one-
room houses in South India. They
wanted that 8% of those houses should
be constructed every year. I would
like to know from the hon. Minister
as to how many houses have been
constructed. My information is that
not a single house has been constructed
under this scheme. According to plan
there has been some construction, but
not according to this plan and those
people are suffering terribly.

Due to the slow functioning of the
Government, some of the tea gardens
have been closed and many are on the
verge of closure. About 100 tea gard-
ens are going to be closed and the
hon. Minister was acquainted with
this fact long ago. In January he per-
haps held a conference in Shillong to
negotiate with the plantation owners
and the labourers, but since then not
much progress has been shown. About
eight tea gardens have been closed
and no step has been taken. Those
workers are unemployed. The Assam
Government did give some relief work
to them, but now they have withdrawn
it. They requested that the State Gov-
ernment should be allowed to inter-
vene in the matter but that requires
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erament. That concurrence has not
ot been given. I would request
the Minister te ‘see that they at
least give that concurrence so that
ilte 'State Governments' thay deal with
that ‘problem I the Government of
India themselves are not desirous of
dealm,twithtbntproblem

Some reference has been made
about Dhanbad by Shrimati Laxmi
Bal. My  information is'that there
‘were very serious allegations. I do
not want to disclose the nature of the
allegations. But, in the entire Dhan-
‘bad and Jharia area, there is serious
discontent among the labourers, all
kinds of labourers, particularly the
employees of the Union Government
who are there, male and female, all
sorts of employees in Kamin kalyan
Labour Welfare section. I would
request the Minister to seriously en-
quire into the matter and take effec-
tive steps to remedy all the ills which
exist there. It is no good shelving
the matter. Unless and until we
solve the problems to the entire satis-
faction of the workers who are there,
we cannot claim any credit.

Then, there are the agricultural
workers in different parts of the coun-
try. Different conditions, different
environments exist. I would request
the Government to take some steps to
improve their conditions.

st Twe (reR): TR
wEEY, WY A N AW N9F & A
fear &, 7@ & fog & s T oA E )

T gW 1T are 7 fafrt wre
JaT dx wweTgdz Y arfyw o
@ o I seafgal @ o) we
& M W W FEH TN T
of frwdirg €feam dmx wiwi &
ufdm & 2w A eiw & faww
¥ gt & foo aay e W) e

& figr & 9 O wgearyt Fonia fed o

¢ e S fag £ 1 W

cmn.zm MMM ' as-p
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9 X ART W A IE T qq@ AT
Frdr

R § AW AF FUH FE ¥
fafaas ®1 5w & a o @ W
FTEd W PR REN F X
T FTA9 & TC & | W graw § I
ag gwa ¢ fv aw arde | afaw v
fomag v gvg ofs=t  9x samEr
o fr o WX awd & ww W
LY 71 W fifedr genfx ¥ 2w
@ afoy an # ok, Forgy oY oY
a3 AT A 1 Y sumer W A
sRofm K v gfg v @ agw
HEEA AT & WK T Y a<% a7 fear
g |

Faraw wfawn & § ag s
g § 6 e S a1 FTEr s
#fex MRFTIdeT AT 1
faq ¥ a9 FT @@ T IEA LN
7z W wraww § o Fomw
qTew # gaw WA far o Wk
I AT gL gAY wfgy, ey
U i IT W aR g6 AR
T T ara & forg 7@t e atfafaed
& qrg AT 9 9% |

aa & fad fafaas qo oY fwrif
T & ¥ ¢, Afea 37 A fenforow
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¥k o€ favig afi gwr &1 R
# w13, $u3, qUT, qwOT AW § A
sHERAE ) WX § 37 H ¢ Fpa=n
TN ae E? W wfafom @
ACE TALF A5 K1 A7 G Fer qwalt
1 safag g gam & fr oF ferafor
¥ it frga Y oY fgd, s fe
aad femae @ 7%
fefaftas & faga d aga s
fowrad wr o 1 W9 999 ¥
it Wi e i s a4 7 fefaftam
® firg ¥% F9 Qe 91 W & 1 WY
fer gif@t &% 9T @99 F gax
M it g9 G Tl F R
wzar g & fr gifec &s w1 e
w3 fagr Ty 1 X9 ag & w0 ¥ WK
fefafeera 7 17 ¥ AFade Qar v
g & gafad £§ axE Sarer gedt
¥ wraATEr FAT IIFF AR AT
A TR wfgg, faad greamgad
&G T F AR A ®
warat fefafmra o7 9% )

7v gfaey & fagq 7 F a8 *gT
g § f5 37 &1 g gy swQ
& W wwqT &, a5 W T F fag
FTE T & &, AEHT AIA-H FH WX
? fr iz gfrey wagd ¥ At av
s @A & o nfafeam F Wiy
AA & W Forgd & frwil O ww
FaegA g amfs gamfrFgg,
2z gfqaeg w9ga & A Augdd A
ST @, ATET 3T F ATG Al N1E 4%
o sagaw 2 0§ s # safady
siftea @ o agrfr A gm A
w gfer 7 7 <& 5 Fa fr A
g7 & AT g a1 ¥ oA gAfae &)
I IR & SqTAE IT X FW T
wifgd R 3w 7 wfafer 7@ mar
wifga
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W e § g & e
g ¥ N w1 fiear 8, ag s
waa g agiaw faR o, i A &
Y W« firet Y € off Wi AT
fud qrma & s W@ 1 agr W
a3 T 7 fo Yo ¥ w2 AR
FT ¥ wogr grw g g Iw
fAusg e T o & w & -
wreg gF faer foox ame Y ok @ W
A 1T T AAGL HTH AT A7 § L.
T i & W O o T v g
"I wrar § i ag W vy Y wr o
¥ #Y g A gfraey Y o v A
T HAT AEY WK St Ay 9
gftz @ X @ T W Ew @
arfge f& ogi o) furaw T @, ag
Hoade ¥ qrq faw & w17 fegr omg ¢
€F WX 3 F) 5T A sqvay Iwfa
g

W QI FaT F ark § Y
£ HFAT ¥ | TS § W6 g7 §
AARFHFLRE | T 9% I ¥ forg
#1E #1478 fFar maT @ 1 97 & fa iy
fafrm I AR s A mi FarR {
742 AITF FH 9L

T F 19 97 | § AT R AT
qar g1
14.00 hrs.

Shri Ghosal (Uluberia): With the
growth of industry both in the private
and public sectors, the importance of
industrial labour in the national eco-
nomy has been increasing day by day.
For the development of an undertak-
ing or establishment, and also to en-
sure production, industrial peace is
indispensable. 1 also accept this pro-
position, but industrial peace cannot
be forced on the working class as it
has been done by an agreement in
the Sholapur Mills already mentioned

{ e
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by my hon. friend Shri Somani, be-
cause industrial peace depends on the
ocontentment of the labour force, and
thig contentment again is dependent
on the fulfiiment of certain economic
factors and material amenities of life.

The first problem that confronts us
is the wage problem. At present I
must call it the wage crigsis. The
Goverrfment has accepted the right to
. fair.#age. That remains still in black
and white, but no step has been taken
to determine the fair wage, or the
standard of the fair wage.

Before fixing the fair wage, Gov-
ernment should fix the norms of na-
tional minimum wage, and I find there
is no difficulty in fixing the norms of
national minimum wage, because,
though the hon. Minister has stated in
the meeting of the steering committee
that stupendous work has to be done
in collecting data and inferences for
coming to a decision for fixing the
minimum wage, all the tribunals have
so far given the judgment that in fix-
ing the national
the basic minimum wage, the cost of
living index will be the only criterion.
After that, in the case of fixing the
fair wage the question of collecting
data from the different States or diffe-
rent areas will come up. Therefore,
there is no difficulty, insurmountable
difficulty, in fixing the norms of the
national minimum wage at the pre-
sent moment. At the present moment
the national minimum wage differs
from State to State, area to area and
industry to industry. Of course. in
the case of fair wages, that may differ
or vary from State to State, industry
to industry, or work to work. but in
the case of the national minimum
wage, which should be based on the
cost of living index, there can be no
dificulty in fixing the norms.

Next, as regards the wage structure,
I would like to submit that the de-
mand of the workers at the present
moment is for raising their wages, not
to the level of the minimum wage.
but much more. With the growth of
industry, with the increase in the cost
of living indices, the pressure for

minimum wage or .

L74:

raising the wage is there. Therefore,
if we want to maintain the tempo of
production and also if we want to
maintain industrial peace, Govern-
ment should come forward to consi-
der the question of raising their pre-
sent wages. There is also no ground
for resisting the demand of the work-
ers to raise their wages, because it
has already been stated the other day
by the hon. Minister of Commerce in
the House that the over-all industrial
output has increased to a considerable
extent. If 1951 is taken as the base-
vear, the output rose from 122 in 1955
to 183 in 1956 and further to 147°2 in
1957. The national income has also.
increased from Rs. 10,030 to Rs. 10,288
crores. Still, the per capita national
income has not increased. It has
gone down from Rs. 271'9 in 1954-55
to Rs. 252 in 1955-568 per capita per
year. In the USA the national in-
come per month per capita is Rs. 785,
in the UK it is Rs. 363 per month, but
in India the per capita national
income is at present Rs. 21 per month.

If we take the example of China,
there also we find the national in-
come has increased by 45 per cent
during the period 1953-56. The popu-
lation also increased by 9 per cent,
but the per capita national income in-
creased by 36 per cent. Not only that.
The consumption per head also in-
creased by 19 per cent during the
same period, but we do not get the
statistics of consumption here in India.

In the existing total wage structure,
there is another element, i.e., dear-
ness allowance which is always fixed
in relation to the cost of living index.
If 1949 is taken as the base year, we
find that the cost of living index has
increased to 401'9 in 1953. to 348'9 in
1955 and from 407°6 to 416 in January
to November, 1957.

From the above it can be easily in--
ferred that the increase in prices has
stabilised at a certain point so that
that quantum may be merged with
the dearness allowance. I would
request the hon. Minister to consider
the question of merging that quantum
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" As regards bomues, there are vari-
ous kinds of bonuses. In my opinton,
‘except the profit-sharing bonus, “all
other bonuses like attendance bonus,
‘production bonus, incentive bonus etc.,
‘should be taken as part and parcel of
the wages, and in determining the
wage structure, these bonuses should
be taken into consideration.

Next I come to the housing pro-
blem. Government is promoting sub-
sidised industrial housing scheme, but
‘the number of houses built and the
accommodation available are quite
inadequate compared to the magni-
tude of the problem. Since the incep-
tion of the scheme in 1952, Govern-
ment has spent on this account Rs.
25-59 crores—Rs. 13' 18 crores as loan
and Rs. 12:43 crores as subsidy—cov-
-ering about 90,300 houses all over
India, though, of course, only 66,700
houses have so far been completed.

Now, even this scheme is being
sabotaged on the one hand by the
-emplovers and on the other hand by
the State Governments. 1 may give
the illustration of my State of West
Bengal. In 1957-58 the Central Gov-
ernment granted to West Bengal
Rs. 40 lakhs under the subsidised in-
dustrial housing scheme, Rs. 38,40,000
under the low-income housing scheme,
Rs. 5 lakhs under the plantation labour
housing scheme and Rs. 7,60,000 under
the village housing projects scheme.
“The State Government has not been
able to utilise any money under the
above grants. They only utilised
Rs. 12,71,000 under the subsidised in-
dustrial housing scheme. They have
tailed to utilise a single farthing out
of the grants of the Central Govern-
ment under the plantation labour
housing scheme for two consecutive
years 1956-57 and 1957-58. Rupees
two crores have been provided by
the Central Government for the hous-
ing of the tea plantation workers in
the Second Five Year Plan. Up till
-now only Rs. 13 lakhs have been uti-
fised, and that also has been utilised
only by the State of Kerala. About
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two-thirds of the coalminers have not
yet been piovided with houses. My
‘assumption “ds based ‘on fve - wtatiivics
‘in the survey and report made by'the
"CMUC in 1954. Both employers and
Btate - Govérnménts - aveid - utilis.
ing these grants and loans, because
some part of ‘the Hability is also to be

shared by them. So,:I would request °

the Minister to see that the State
Governments utilise these Central
grants fully. -

I now come to the utilisation of the
houses that have been built. Owing
to the high rent and also the great
distance of those houses from the mill
areas, the workers are not able to
agvail of these houses. Moreover, due
to want of general education, they
cannot go and occupy these developed
quarters. This is also a matter which
has to be looked into.

As regards security, I have already
stated that with the advent of moder-
nised and developed machinery, the
security measures should be more
stringent. My hon. friend Shri Pra-
bhat Kar has already pointed out how
many accidents have taken place dur-
ing the last so many years in the coal
mine area. I would request the Min-
ister to see that the safety measures
are properly followed by the mine-
owners.

As regards the Employees’ State In-
surance Act which has been brought
into overation, we find that during the
year 1956-57. the scheme has covered
only 11:22 lakhs of workers, though
the Government target for the insur-
able population was 20 lakhs. More-
over, 1 do not find anyv reason why
the employers have failed to contri-
bute their quota in full. In 1955-386,
the employees’ contribution amounted
to Rs. 2:89 crores. whereas the em-
ployers’ contribution amounted to
Rs. 1'87 crores; in 1956-57, the emplo~
yees’' contribution amounted to Rs.
3-22 crores, whereas the “employers’
contribution was Rs. 259 crores
Besides, there are also many defects
in the working' of the ‘Employees’
State Insurance Act. Another thing
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that we find is that after the intro-
duction of _the Employees’ State Insu-
Tance Act, ‘the empleyers: have grown
more apatbeﬁc towards the employees
because even in cases of serious acci-
dents they do not take any steps;
they only inform the insurance offices,
and it is fmpossible for these insuran-
ce officeg to make speedy arrange-
ments ot sending those people to the
hospitals. As a result of that, many
workers have died, and there are
several instances of these deaths due
to neglect in my own district. There-
fore, 1 would request the Minister to
see that at least in emergent cases,
the employers take immediate steps.

As regards labour legislation, I
would like to submit only two points
concerning individual disputes. That
is a problem. Recently the Suprcme
Court has held that a dispute which
is not taken up by any union or the
majority of the workers of an estab-
lishment will not be considered as an
industrial dispute. In our country,
about seventy per cent of the workers
ere still wunorganised. Therefore, in
most cases, the disputes of the em-
ployees in small industries and small
undertakings are not being referred
to the industrial tribunals, and, there-
fore, they have got no place to go to
for conciliation. I would request the
Minister to bring forward the neces-
sary amendments to rectify this lacu-
na.

As regards suspension without pay,
the tribunals have already held that
suspension without pay is not a subs-
tantive punishment., On that ground,
the companies are suspending the wor-
kers without pay during the pendency
of the sitting of the tribunal and are
not holding any inquires till the tri-
bunal’s sittings are over. After the
tribunal’s sittings are over, within a
few months, they discharge these em-
ployees. In some cases, the tribunals
themselves are resorting to this prac-
tice. I shall give only one illustration.
Recently, in the case of the jute tri-
bunal in West Bengal, the sittings
continued for about two years. About
five thousand applications under sec-
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tion 83 of the Act had becn ﬂled by
the employers. These were kept pend-
ing for two years. After two years,
when the tribunal's functions were
over, the tribunal said ‘My function
is now over. Therefore, I have got.
no right to consider these section 83
applications from the employers’ snd
these were handed over to the emp-
loyers and they discharged the emp-
loyees without any enquiry or any-
thing else. Therefore, these workers
were deprived of their right. I would
request the Minister to rectify this
lacuna also in the Act.

In regard to the Workmen’s Com-
pensation Act, I would point out that
the schedule to this Act was prepared
in 1923 on the basis of the then finan-
cial conditions in the country. Now,
those rates have got to be revised
since they are not fitting in with the
present financial conditions in the
country.

I would mention only two more
points, and then I shall conclude. The
first is about decasualisation.

Mr. Deputy-Speaker: Now, the hon.
Member should conclude.
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24T ArzAT E | I A FE AR I HAT
fafrer e s wrEg P & 0 A
Faw I 4w @ foar ¢ afew
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xq g § f5 39 &1 e 8
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gt § e I 7 19 g § 99
8t g7 gqrfe THo Fo q‘\olﬁ'oﬂ
A fomy & WR T8 AW ¥ IR A
w77 § fr qAR el & qEay #
@ a1 #1 W6 @ Jewe Wi WS
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: .mg classes; it is not merely a slogan for
them. -1t is not also a philosophy for
theoretical discussion or academic
study to the working classes; to them,
it is a vehicle for cohesion. They are
wery much interested in building up
& society, a new social order on the
basis of socialism. They are not
turning to warfare. So, when our
Plan has been formulated on the
basjy of socialism, I am confident that
: working classes would be working
~ heart and soul for its implementation.

Much emphasis has been laid on
maintaining industrial peace in the
country. That is certainly very import-
ant. AsI have said, the working classes
are more interested in it than any-
body else in the country. But, some-
times, conditions are created which
make this industrial peace impossible.
The responsibility for this certainly
does not lie with the working classes
in a great many cases. They find
that very important awards and agree-
ments are not also implemented. I
am very glad that Government have
now issued some questionnaires to
find out the instances in which the
awards and agreements have not been
implemented. That will go a long
way in implementing these awards
and agreements. I believe the Gov-
ernment will find out ways and means
of implementing these awards and
agreements in full.

Socialism also means increased pro-
duction and equitable distribution,
removal of disparity and full employ-
ment. In these matters also, the work-
ing classes are interested more than
anybody else. So, they are for
increased productivity. But, they
want that the increased income is also
distributed equitably. So, they have
demanded a fair wage structure in the
country. Government have taken
steps in this regard; but I am sorry
to say that the proposed Wage Board
for the Plantations has been postpon-
ed. I do not see any reason for that.
If we want to have a scientific wage
policy, then, I do not see how an
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1mpoﬂ.mx industry like tea can be
eliminated from this Wage Board. It
is very necessary that the Wage Board
is also established for plantations. We
know that there is no uniform basis
for wages in different industries in
the country. Wages vary from place
to place and from industry to industry.
That is certainly not very good.

The hon. Labour Minister in his
address to the steering group om
wages said in December last that the
wage maps should be drawn up for
the country as a whole. We cannot
have a proper wage structure for the
country as a whole. When we are
intending to have a uniform wage
policy for the country as a whole, I
do not see why plantations should not
be given a place in it and why the
plantations should not have a Wage
Board.

Then, as regards unemployment, the
Planning Commission est'mated 158
million job opportunities will have to
be created if full employment is to
be given during the Second Plan
period. But, they were not very
optimistic about it. They have observ-
ed that there is a conflict between
future investment and larger employ«
ment. As they have estimated, the
investment made in the Plan will
create about 80 lakh additional jobs.
That is something for the time being.
That will go to some extent in solving
the unemployment problem in the
country,

But, recently, something has happen-
ed which is very disquieting. We all
know that several cotton mills have
closed down and, as a result, many
thousands of workers have been
thrown out of employment. Then,
again, in the tea plantations in Assam,
some 22,000 workers have been thrown
out of employment. Certain quarters
seem to think that the problem is not
so very acute in the tea industry. But,
1 submit that that is a mistaken idea.
The problem is very acute in the Tea
industry also. So, Government should
take some steps to solve the problem



there. The Industries (Regulation
and Development) Act does not apply
to the tea industry. So, it is gratity-
ing to learn that the Union Finanece
Minister has advised the Labour
Minister of Assam to have legislation
in the State Assembly to regulate the
tea industry, if necessary. That legis-
lation may be brought forward in the
Assam Assembly. But then the prob-
Jem will be there about finance. How
are the finances to be found to run
the uneconomic gardens which the
Government is to take over? It will
be a very big problem. The Menon
Committee suggested the creation of
a fund separately for replanting old
bushes. That was a very good sug-
gestion. The Government should
accept that suggestion and create a
fund for replanting the old bushes. In
Assam many gardens have bushes
which are 40 or 50 years old. These
cannot yield good quality tea and so
have become uneconomical. To avoid
this, the fund i3 very essential. The
Government is still considering that
matter, we are told, but early steps
in this regard are very necessary. 1
hope Government will take measures
to see that these tea gardens are not
elosed down and the labourers are not
thrown out of employment.

There are about 5,000 contract lab-
oqurers in the Assam Oil Company.
The Paymeant of Wages and the Mini-
mum Wages Act are not applied to
them. Recently some inspectors had
been appointed to look after the wel-
fare of mine labourers there but as
this does not come under the definition
of the word ‘mine’, the contract
labour was not benefited. So, the
definition has to be revised. The
Government should apply the Pay-
ment of Wages Act and the Minimum
Wages Act to the oil flelds also. It
is also necessary to take effective
steps to issue a notification under the
Peyment of Wages Act appointing
inspectors under section 14 of the
Act and an authority under section 15
of the Act for the oil flelds. The
necessary notification incorporating one
more item in Schedule A for the
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application of the Payment of Minis
mum Wages Act to the contract
labour in the of) flelds should also be
issued.

Mr, Deputy-Speaker: Shri Wasnik,
He should conclude within ten minutes.
Every hon. Member should try to
conclude within ten minutes. Other-
wise, one hon. Member is likely to
be elbowed out.

st wregeny w e (-
gqafaa afqat) @ Surewer wPEw,
aa o wft R & aw oft gg /Ay
8 19 SE ol grerade fafady &Y
feurre qx @1 &7 g foar, gm0 @
fead & weamr sy g

st & & gw fafae wr
#ﬂmmaﬁﬁmﬁm
or 2egfrafaer & st AR A
Wt%ﬁwnw&mﬂ.wﬁ
AETAT B FTH. TG AR T AT
1w ¥ g F & 7, oo A
& Fg AEey N 9F a7 ar1 & f gritE
I | 7 xg F S ot frgw A oo
27 g feT o 3 22 gfaafaee 9 & A1
I %Y agré AT § AR I T WA F
tfsdatmarfosmiag &
qTET F19 %< 1 4% qv fag gfewn
%%atﬁxfammmﬁdgu’m
@ fafaedy &7 darem 779 & @y gfe-
o N wgr ¥ gew § 39 &
gz ¥ g frwr & Wl 9w @y
T gfemm e faw § a@ @
wTA ¥ w3 39 & jfewr
¥ w7 @ 73w, v AR A
.

ag o fefeelr & 2w wrrmRe
& f £g =17 Fl @ o A fad
R gt F AW 0w
s war ¢ fe frgS ot § 3¢ ufes
waTTRe awedXy w1 fwfor e
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aa1, faw & afcrm ag gor f& R
q ATgy FoeT 9T A TrrargRe
s ser s T af &
g A AT 9T I dE e
afery wfir R & wE N W
T 3| & fv 3y oaEmade oty
w3 & aw a0 A frant At
T A o wwar & v oaq tene F
{ AW, <t AR, cuy WAqazE g
g, T e F ¢ AT, &R gAY, =3¢
A EUE | wWH wamw g } T
Y AT UNTHE S §F 9"
AR §F A& FAAT AT Jooo
. ® § o aror § Awfar foer a6
&) % Y gmAEHe  gRAT ¥
XA F AT gW W@ H IFC AW e
¢ 7 ¥ ATt ¥ 3T o1 wrEr
gme ... :

JIAN WEAT : JZ Yoo HNM
¥ THEEmEe RIS § ff ot
I g ?

s wrergeey qrafae 0 3q AT A
ofz #17 2y AY 37 gAYrATEHE T A4
¥ 77 v@ F 47 F15 fgaery w19
g, axr qR FIY A

Tl 9T ATATT FTREH F AN Y
QEATARE &7 F Few § AT w17 Fwar
TR I F AR AT AT X FF F39
wrzAr g ow gt § fr fagy o
Tafy wrgr o 9T 93757 FEIH
¥ A o dE o3 gL, My @,
I &7 ERZT 5 EA AT &9 AT |
9T (W AT 7 L&ve 7 #Afr 3T A
HET Wy AR X 83 AR, 833
W, for @ 37 &1 Az a et
HY T 7 28xo H FE AT AT |
FEORR W P WA ¥ W
o gy T § fr o i g tene
§ gor oy g tens W Wi agw

wqrEr w4 §Y @ &, A avw ad R,
fox Wt Feqer sreew W & QA
®3T0 faay § o & avaew ¥ iz
fgrai Aot gg s mr
X TF qA TWAT B, A ALy FIEE
WEZH F) grAmdz 37 & ey |
RIAT JTAT 8 IF Y (O T 27 FY [fAa
g5 A oAy aafar @ Y awA 3

A0 s @ Ag e
? a o w® o owm oW
ara ARfam ARz qwd 3 fat
g TR wdoad gi § 3T WAt
|9 2T W A AR g E AW
Fearsl & AT A IT A 7 WY
&t wror weax frard 2w @ qeus
# e o A o oRRdw R A
8% AR, ois g% ff Y omdy g,
A, S FAR, suy H T A 6Am
T fr aq geve ¥ wm3 At R
ATA, &9 FAY, {ss 3 oF ) ATy
! ATA, &R FAR s3I FTA |
TR wawq ag gar fv ong fagrd
S TUATEHE UFEAAT F I
HO A vt @ 7l 3 g gerEATm
TFEEAT & a0 dweer §77ownar
g skt 37 wmgn ¥ far =9
TOATIRE QRIS F Q0 W g
g a9 w1 Y Frferw w6 wrfee
f& fogdr Aafar geraadz ow-
FAY F Foe gt § 3oy 73 e
forr =t ® fae 1 oafz qar @ ar
SaTar & Sarer An &1 AFY fraas
I g Al feqar @53 §
a1 ¥U famw &0

/O yAgH OF Fug F faq
& 3y feadfY @ =% avaew F s
21 0 TG w ey W AT OR
gt A fed fafrex amge At gome
e argw § S /e fafre agw
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g wamwE | off #iR SE qErsa

# gua &gl 47 & gaw gawr usal |7
N sTw | fufaaw a9 & F190
femafey & | s&=T F1X0 ag T B
fF Sgi q< SuTar a9y gidr § dg ¥
1Y FT TN 71 GHT g FH a7
FTAT SR | FAT SITAT § I agi T
FITAH QAT G, AL G TH § qFas,
TS & W oy & aga & Fre@s
g & A R R gat At |
T 7 FTEE g R E | A fomara §
f o "I w7 3EH! TEEA G,
MR guw o 5w 7= S 9 g7 a|
snzatad fear ar f&F 1@ A= wEW
# grafaq TSAT T TF GAT AT
ST HE T ST HTT AT AT |
JqT | FEAEAl § TR X FA 4
TR # e frar s g aE
gaT svar & 5 fugy wdi= | ag aar
& gd wifs fet an fafreex awe
F1 ST FF SR qATF S awer F q@
qemaT A | 39 g § 9 Agea |/
AT FET (% TG 97 FT Jog A |
TFT AL E W@ & 5 UF e
AN q°g F1 ST § A7 AWK AFIL
g1 ST § W 98 SN a0 SErg T
ST & | ° =Tear g e aeafea asal
7 WAT Seal ¥ Seal qAl S v
TH AT H1 g HL A 13T AN
& fow wsdhw fafmw asy fafea
T T |

Shri Palaniyandy (Perambalur):
Mr, Deputy-Speaker, Sir, at the outset
I might pay my humble tribute for
the efficient handling of the affairs
of this Ministry by our Labour Min~
ister and our Deputy Labour Minister.
Our Labour Minister has been a
recognised leader of the working
classes for over three decades. I am
sure that all sections of the House
would admit that thanks to the efforts
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of the Labour Minister and the Deputy
Labour Minister there has been a
marked improvement in the industrial
relations of the country. It is grati-
fying to see that even in the major
policy matters the Labour Ministry is -
making itself felt on the Government
as a whole, as, for instance, in the
appointment of the Second Pay Com-~
mission, which is largely due to the
efforts of the Labour Minister.

In paying this tribute, however, I
would urge the Government not to
give any impression that it would
move only under compulsion exerted
by extraneous elements. Our opposi-
tion friends are only too ready to
exploit any concession spontaneously
given by Government ag being due to
their pressure. And yesterday some:
Members charged our Labour Minister
as well as the Deputy Labour Minister
that they are partisans with the
IN.T.U.C. and all those things. But
one thing I want to say, and that is
that the Opposition Members are
themselves conscious of the real facts.
Let them go and see how they are
dealing with the workers in Kerala,
how they are partisans to their own
party men and all those things. T
will not, however, go into those
details as it will take a long time for
me to go into that matter. Even in
referring matters for adjudication or
conciliation they are showing a parti-
san spirit and unnecessarily curbing
the other trade union activities in
Kerala,

Shri Narayanankutty Menon (Mu-
kandapuram): Nobody mentioned
about that.

Shri Palaniyandy: Yesterday it was
mentioned by some Member from the
Opposition. And today somebody
from the Opposition Benches said that
our Labour Minister is behaving like
Hitler and Stalin. Yesterday one
Communist Member said that our
Deputy Minister is having a partisan
spirit for the IN.T.U.C.

S
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I know what tacticg our friends are
playing in India ag well as in Tamil
Nad. They are very reactionary in
the matter of going into agreements
also. In Trichy Mills, I know, a
minority union has gone to agree-
ment even for lesser bonuses, against
the major union which is affiliated to
the IN.-T.U.C. So they are playing
all kinds of tactics in India as well
ac.ifh Tamil Nad to strengthen their
unions in all places.

Sir, I welcome the appointment of
wage boards for industries such as
textiles, sugar and cement. Az one
connected with the labour in the
cement industry, I might convey the
enthusiastic welcome of the working
class for the timely action of the Gov-
ernment. But the Supreme Court
judgment on the award of the Wage
Board for Working Journalists is
creating grave apprehensions in our
minds as to what would happen to
the above wage boards and their
decisions. Not only the wage boards
for these industries must be made
statutory, but steps must be taken to
see that the decisions of these boards
are given the force of parliamentary
legislation, so that there will be a
minimum scope for the employers to
invoke the aid of the judiciary. Not
only that. FEven for more industries
we have to appoint wage boards.

Regarding the Workmen’s Compen-
sation Act I would urge & modifica~
tion of the Act to be undertaken by
Government as early as possible since
the compensation fixed now has no
rationale behind it,

I would also like to urge upon the
Government to extend the Minimum
Wages Act to the gypsum industry
which has thousands of workers
working in it. The gypsum mining
industry is an important industry,
supplying raw materials to the cement
Industry.

In respect of one other matter I
would register my strong protest at
the annoying delay for which the
Centra] Government is to be blamed.
This is with reference $o the tripartite
committee which was constituted for
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the cement industry, to regularise the
labour conditions in the cement indus-
try. Even in the First Plan, in the
Review, it was recommended that
tripartite agreements should be drawn
up in respect of the recognised indus-
tries regarding standards and compu-
ance with the provisions regarding
factory legislation, working conditions
and welfare facilities and to have
effective machinery for reviewing
those agreements. A beginning in thig
direction was made in the cement
industry, by the State Governments
constituting a tripartite committee.
That committee sent the report to the
Central tripartite committee. But 1iill
now we have not received any report
about the cement tripartite committee.
All the workers are thinking that the
report will come up, but it has not
turned up till now. So the Ministry
should take action to implement or to
activise the committees to submit their
reports as soon as possible.

About Employees State Insurance
also I want to say that, firstly, there
is a great delay in the pay offices of
the Employees State Insurance. The
workers have to go and wait for hours
and hours to draw their monetary
benefits. They have sometimes to
take leave and thereby cause loss of
production in the factory just for the
purpose of drawing their benefit from
the pay offices. At present there are
20,000 insured persons allotted to each
pay office. The number of clerks for
dealing with them is about five. It is
impossible to handle such a large
number of insured persons in one pay
office. Recently a conference was held
by the Labour Minister of Madras in
which the representatives of employ-
ers, workers and the State Insurance
officials participated. I understand it
was resolved to request the Govern-
ment to reduce the number of insured
persons in each pay office to 10,000, so
that there would be efficient and
quick payment,

I trust the Labour Minister will
accept the idea as it has been demons-
trated in the working of this insur-
ance scheme that considerable delay



8899  Demands for Grants

[Shri Palaniyandy}

occurs unnecessarily in these pay
offices.

Secondly, the need for putting up
hospitals for the insured persons is
very urgent. ] understand that propo-
sals have been made by the Govern-
ment of Madras for building a hospital
in Madras City. At present the
Insurance hospital is maintained in an
old rented house which is totally
unsuited for the purposeg of a hospi-~
tal. Government should try to expe-
dite the formalities and see that the
hospital comes into existence as early

as possible.

There is a great demand for
extending the Employees State Insur-
ance scheme to the non-implemented
areas. I understand that Govern-
ment are debating the question whe-
ther it should be extended to the
families first or to the non-implement-
ed areas. My view is that al] the
workers should first be covered with
insurance benefit and then only Gov-
ernment should think in terms of
extending the benefit to the families.
In any event the option may be given
to the State Governments who are
willing to go ahead with the scheme
of implementation in the non-imple-
mented areas. 1 wunderstand that
Madras is willing to extend the scheme
throughout the State. I trust the
Government will give every facility
for extension of the State Insurance
scheme to all the workers, particular-
ly when the State Government |is
prepared to take up that responsibility.

15.00 hrs,

A considerable amount eof money
collected from the workers is allowed
to stagnate in the Employees State
Insurance and adequate relief is not
given in a generous measure. Argu-
ments are going on between the Cor-
poration and the Regional offices on
petty matters like increasing a clerk
or improving the quality of medicines
% be supplied to the insured persons.
Government should cut out all un-
mecegsary routine and try to make the

B e s L R
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Insursnce Corporation a businesalike
and efficient insgtitution.

With regard to the administration
of Provident Fund, the rules require
thorough revision. In a private Provi-
dent Fund, employees used to get
loans from their employers for various
purposes such as marriages, house
building etc. After the introduction
of the State Provident Fund, workers
do not get their facilities and are
hampered very much by the stringent
rules. Particularly when we want to
increase the housing activities, it is
necessary for Government to relax
the rules and allow employees to draw
loans from the Provident Fund amount
for the purpose of house building. 1
trust Government would make suita-
ble alterations in the rules as early
ag possible.

The subsidized industrial housing for
induwstrial  workers through co-
operatives is not nmaking any
headway because of the very
high contribution which the em-
ployees are called upon to make.
According to the existing rules, the
employees have to contribute 25 per
cent. while the Government gives a
grant of 25 per cent. and a loan of 50
per cent. In the recent Indian Labour
Conference, it was pointed out that
the employees are not in a position to
contribute this 25 per cent. for the
house and that the rules in this regard
should be modified. 1t wus suggested
that the Government grant or subsidy
should be raised to 30 per cent. and
the loan to 60 per cent. If this is
done, not only the entire allocation
for industrial housing through co~
operatives will be fully utilised, but
there will be greater and greater
demand for this sort of assistance and
more and more houses will be built
under the industrial housing scheme.

Shri Narayamankutty Menen
{Mukandapuram): Mr. Deputy-
Speaker, Sir, apart from the small
discordant note struck by the hon.
Member who spoke just before me,
the trend of the debate on this Minis~
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try more or less reflects unanimity of
opinion on all sides of this House as
far as the basic policies towards
labour are concerned the speaker who
preceded me not only threw a chal-
lenge but also accused the Opposition
aof comparing the Labour Minister
with somebody who is not In this
country. But I wish to make It quite
clepr that the fact that the present

our Minister is fn charge of the
Labour Ministry is a matter of great
pride to the working class in this
country, because he has done a life-
long selfless service to the working
class in India.

Sir, during the 15th Indian labour
Conference certain basic issues which
affect the labour in India came for-
ward and all parties concerned—on
the slde of labour, management and
Government—were able to come to
certain basic conclusions regarding
those issues. But still you find that
there is terrible industrial unrest in
50 many places. The working class is
not satisfied. There 1is discontent
among the trade wunions. We will
have to analyse the causes for this
state of affairs.

When we are agreed upon certain
basic policies, when we are agreed
upon the conception of a minimum
wage, when we are agreed upon a
fair wage and the Government also
agrees that this should be brought
into effect as far ms the labour is con-
cerned, why is it that there is dis-
content? Why should the labour com-
plain? If we want to understand the
causes of this discontent, we will have
to go into the question of implementa-
tion as far ag the decisions are con-
cerned.

First of all, I would like to come to
the point that we have been finding
1t very difficult as far as enforcement
of policies is concerned. A minimum
wage has been agreed upon and a fair
wage also has been agreed upon; but
how to enforce those decisions. We
will have to enforce those decisions
through the courts of law that have

8 APRIL 1958

Demands for Grants 8902
been established under the Industrisl
Disputes Act subject to supervision by
the High courts and the Supreme
Court of India.

Sir, an unfortunate state of affairs
prevails today as far as the adjudica-
tion machineries are concerned, as far
as the industrial awards are concern-
ed. The industrial tribunals take
some time to decide the cases. These
cases go to the High Court under
article 226 jurisdiction and from there
—to the Supreme Court. This momn-
ing, Sir, the Speaker was pleased to
rule that we are not entitled, or it is
not desirable, to criticise the decisions
of the Supreme Court. I am not
criticising the decisions of the Supreme
Court, because under the Constitution
the Supreme Court is entitled to have
its own views in the matter of inter-
preting the laws of the land. But I
wish to make it quite clear that the
way in which the Supreme Court is
interpreting the awards given by
industrial tribunals and wage boards
will not come within the purview of
the strict interpretation of the laws of
the land; because the nature of the
award itself has been defined by the
International Labour Organisation, and
everybody is agreed that when an in-
dustrial tribunal makes an award it
is not interpreting the law of the land
but it is laying down the law itself
as far as that particular subject is
concerned.

How will the Supreme Court be-
come competent to decide what should
be the quantum of bonus? That is
decided by the industrial tribunal
according to the conception of social
justice, because under the conception
of social justice authority to decide
such things is given to industrial tribu-
nals and not the Supreme Court. The
Supreme Court, as the highest judicial
organ of the land, has the right to
interpret and not to lay down laws.
Parliament has decided that indusrial
tribunals should get jurisdiction to
decide these disputes and that the in-
dustrial tribunals are entitled to lay
down what should be the fair wage
and what should be the quantum of
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bonus. Once those powers are teken
by judicial authorities, whose function
primarily is to interpret the law of the
land, as long as there is no law lay-
ing down fair wage and quantum of
bonug those authorities will go wrong
and the decisions of those authorities
will not be in consonance with the
policies of the Government. There-
fore, the policy and implementation
will be frustratea.

Almost all the hon, Members have
mentioned about the Journalists’ Wage
Board Award. I am quite sure that
the hon. Labour Minister is also not
happy about the state of affairs, and
everybody is agreed that something
will have to be done immediately to
correct the wrong that has been done
to the working journalists. The only
question is, how it could be corrected
and in which way it could be correct-
ed, in which way the frustration of
the policy of the Government itself
could be avoided so that the industrial
tribunals would have their own way
and industrial disputes could be set-
tled as soon as possible. I am quite
sure that the hon. Labour Minister
will, as soon as possible, find out some
method by which this House could
legislate upon the terms and condi-
tions of all sections of workmen. If
that cannot be done without the Con-
stitution being suitably amended, I
hope he will take immediate steps to
amend the Constitution so that indus-
trial tribunals will get exclusive
jurisdiction to define the conception of
social justice, and not other courts
whose function is only to interpret the
law of the land.

The second point to which -1 would
like to refer is regarding another part
of the decision of the Indian Labour
Conference. The 15th Indian Labour
Conferente and the sub-committees
appainted by that Conference in a
sense made history, because all the
impeortant labour organisations in the
country, the Government and the
employers have been able to agres
tnmasimously to a code of discipline as
far as the conduct of workmen and
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employees is concerned. I would like
to assert, Sir, that this is not a mean
achievermnent asg far as industrial rela-
tions in the country are concerned. I
wish to congratulate the Labour
Minister for rendering all his help for
reaching such a conclusion and setting
up a code of discipline.

But what is the after-effect? We
are all the more anxious about the
implementation of the code of discip-
line. As long as we are a party to
that, as long as we agree to that, we
undertake that ag far. as labour is
concerned we will remain true to that
code of discipline. But, is the hon.
Labour Minister prepared, on behalf of
all the employing Ministries in the
public sector, to say with his hand on
his heart that they are implementing
their part of the contract? I dare say,
Sir, that in every respect the public
sector is going back upon everything
that has been agreed upon at the 15th
Indian Labour Conference between the
labour, Government and the emplo-
yees.

I will point out only one instance.
1 have mentioned that instance before
when the Demands relating to the
Transport Ministry were being dis-
cussed in this House. That instance is
about the Cochin Port. That is one
instance where the employing Minis.
try is behaving against the spirit of
the code of discipine, where the dis-
pute has been pending for over 1*
years. There are registered unions.
If the employer there has got any
dispute about the representative capa-
city of the union he is quite at liber-
ty to find out which is the recognised
vnion. But Sir, after raising the dis-
pute, after conducting satyagraha there
and after giving strike notice to the
last, the way in which that officer
has behaved is just like the guerilla
warfare that 1r going on either in
Malaya or Sumatra; because in reply
to the Union's demands, 5,000 capies of
a leaflet have beenprinted by that
Administrative Officer, who is directly
employed by the Transport Ministry,
and distributed among the workmen



‘g.9¢35 Dmnda for Grants 8 APRIL 1058  Demands for Grants 8906

instead of dexling matters with the
Union. 1 bave bad the fortune of
meeting the Labour Minister. He as-
sured me that he would look into the
matter, an¢ the strike notice was
withdrawn Put if this stite of affairs
continues in the pubiic se:tur, if after
working this code of discipline where
theye is a volcmn pledge on the part
he employers including the public
tor that incustriai disputes will be
dealt with irrespective o! merits, by
means of ~cnciliation, and the work-
men have agreed that unless all
methods of constitutional bargaining
are over the workers will not go on
strike is it not an obligation on your
part that your part of the bargain is
carried into effect so that the work-
men could with ali possible speed
conform to their own bargains?

Finally, I wish to point out the diffi-
culty of implementation of some of
the decisions. The question of wages
is there. In certain industries the
Government have agreed to appoint
wage boards. But there are so many
other industries where wage boards
are not c.nteniplated either necause
of the nature of the industry or
because of the number of workmen
involved. I pointed out specifically
the petroleum industry in which about
20,000 to 25,000 workers are involved.
These oil companies which are run in
Jndia  keep their  bualance-sheets
throughout the world and wherever
large number of adjudications are
there they bring before the indus-
trial tribunals the balance-sheets of
global implications. But today, in
India, the petroleum workers are
compelled to fight for adjudication
before 15 to 17 tribunals, and three
to four cases are before the Supreme
Court. Why snhould these small unions
be compelled {0 go before the tribu-
nals in each State, under the Industrial
Disputes Act, and spend three years
and spend morey and at last go to the
Supreme Court so that at least for one
year’s bonus the dispute Is settled
after three years in 13 different States?
1 appeal {0 the Labour Minister tc
rectify this. In the Industrial Dis-

putes Act, as smended in 1936, a three-
tier system of tribunals was con-
templated to just look into circum-
stances like these. I appeal to the
Labour Minister to see that when
workmen  are distributed in
different States of the country,
at least in a majority of
the States, when companies are run
on all-India basis, those disputes
will be taken before the national tri~
bunal so that the national! tribunal
could, with all speed, decide the
issues. '

In conclusion, I wish to point out
to the hon. Labour Minister that he
has appealed, now, and before also,
for the co-operation of the working
classes for the implementation of the
Plan. I beg to say that as he is and
as others are, the working class is
more eager for the success of the Plan
but the Government also, especially
the public sector should be aware that
the most effective instrument for mak-
ing the Plan a success is the working
class of this country, and unless you
in the public sector desire to change
the policies in dealing with the work-
ing classes, and you are prepared to
recognise the workers as makers of
these Five Year Plans, the desired co-
operation frum the workers cannot be
forthcoming. I appea] to the Labour
Minister once again that the present
atmosphere in the public sector be
changed, that confidence be restored
to labour so that the labour can fulfil
the historic task of rebuilding this
country through the Five Year Plans.

The Deputy Minister of Labour
(Shri Abid Al): During this debate
very little has been said with regard
to the working of the Labour Minis~
try. Most of the criticism were i
regard to the sectors which are with-
in the State sphere. Yesterday, refer-
ence was made to the amended section
33, and the complaint was that we
amended the section because of the
pressure from the employers. Before
this amendment, a large number of
complaints were received by us from
the workers themselves, and after
the amendment, no complaint has
been received from the unions,
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because workers have been benefit-
4d. If the hon. Members who are
‘in the trade union fleld will com-
‘pare the position before the amend-
‘ment of this section and after, they
will find that it has been to the
.advantage of the workerg considera-
‘bly. As the time is short, I am not
going into the details, but if any
‘hon, Member has got any doubt, 1
:am prepared to discuss with him,
:and I am sure I will be able to con-
vince him that the amendment has
‘benefited the workers.

A complaint was made that we
have not launched any prosecution
against employers with regard to the
non-implementation of the award or
other matters with which they are
connected. The position is not as has
been stated by the hon. Member
opposite. A large number of prosecu-
tions have been flled in respect of the
non-implementation of the award and
other matters by the employers. I
have given figures concerning this
from time to time during question
hours.

One hon. Member made a complaint
that we have been boosting the INTUC
and particularly about the representa-
tion given to the INTUC during the
last International Labour Conference.
He mentioned the railways. But the

fact is that the railway unions
were not taken into
consideration with regard to this
particular representation. The

membership of the INTUC, as com-
pared to that of the other three trade
wunion organisations which are work-
ing in the labour field, with its affilia-
‘tions as verified by the Labour Minis-
try’s Industrial Relations departmert,
-was about 9,30,000 in 1955. In 1956, it
was about 9,71,000 and in 1957, about
9,34,000. The total membership of the
other three organisations in 1955 was
about 7,44,000 and in 1956 it was about
7,88,080.

Particularly the hon. Member
‘belonging to the Hind Mazdoor Sabha
section has made mention with regard
80 the appointment of cement wage

board and he complained that the
Hind Mazdoor Sabha representative
wag not invited to join this board.
How can that be possible? He may
have some membership in Dalmia-
nagar. But he should remember that
it is an All-India Wage Board. 1t is
not a Bihar or a Dalmianagar Wage
Board. Out of the workers who are
working in the cement industry, the
Hind Mazdoor Sabha has only 2,000,
How can an organisation, having
a membership of only 2,000 in the
cement industry, even think of
making a claim to have a seat on the
Wage Board where only two labour
representatives have been appointed?

About the Rourkela plants, the hen.
Member has made mention of ‘*the
arrest of a particular gentleman
whom he named. This arrest was not
because of the trade union activities.
If the gentleman chooses to break the
law and create a situation which he
should not have created and if he
stops the construction of the buildings
for the plant and the installation of
the plant-—quite apart from other
reasons, his organisation is a party to
the Code of Discipline about which
mention has already been made—
certainly the Orissa Government had
to take action. It is not for him to
complain. He said women  were
molested. I was myself in Rourkela.
Not a single individual made any
complaint of this kind, and so, to come
to the Lok Sabha and make a state-
ment that women there were molested

is highly improper.

About employment exchanges, the
hon. Member should appreciate that
employment exchanges cannot secure
employment or create employment
opportunities. Whenever an offer is
received, an offer for placement, the
employment exchange submits appro-
priate lists. How can they ensure a
higher number of employment ¢to
Scheduled Caste candidates? The
figures quoted should be appreciated.
Where others have secured employ-
ment between 10 and 12 per cent, t'w
Scheduled Caste eandidates have got
employment to the extent of 33 per
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cent, - Still, the complaint is made
which is untair.

With regard to the non-employment
of Scheduled Caste or Scheduled
Tribe candidates, the Labour Ministry
cannot be made responsible. In case
there is any complaint or allegation
that there is favouritism in the
employment exchanges or that though
Scheduled Caste candidates or Sche-
duled Tribes candidates are available,

. t»édr names are not submitted, then
certainly we are blameworthy. I have
assured the House on many occasions
that in case, at any time, there is the
slightest indication of any such
specific case we will certainly be at
the disposal of the hon. Member con-
cerned or at the disposal of anyore
who makes a complaint in that behalf,
and we shall see that these things do
not happen. But the very fact that
as against 12 per cent, the scheduled
caste candidates are getting 33 per
cent shows there is no room for com-
plaint,

Regarding the Employees State
Insurance Corporation, the hon. Mem-
ber should appreciate that about
35,000 persons are attended to daily
at our offices under the Corporation.
There may be a possibility of some
complaint here and there; nobody can
deny that. But whenever we go on
tour, 1 myself make it a point to meet
the patients, talking to them in their
own language, trying to understand
them. We take them away from the
officers and encourage them to tell us
whatever complaints they may have.

M We are not unaware of the position

that there are complaints sometimcs
. and we are anxious that our officers
should work honestly, efficiently and
speedily. My request to hon. Members
that if any particular
' incident comes to their knowledge
- which needs attention, they should
¢ not hesitate for a moment to bring it
to our notice, because it should be
appreciated that when 85,000 persons
are attended to daily, there will be
. some complaints and we are here to
attend to the requirements of the
. insured persons.
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Of course, there is a considerable
amount accumuilsied, but plans.
are being made for the establishment
of hospitals. Buildings are to be-
constructed and very costly equip-
ment is being purchased. At present
we have got 1100 beds reserved in
various parts of the country. We want
to have our own hospitals, It is true
that the hospital building in Madras.
is not satisfactory.

Shri Narayanankutty Menon: Not
only in Madras.

Shri Abid Al: We admit that it
needs change, but it is not right that
the hospital should be closed simply
because the building is bad. Another
site has already been selected. The
building should be constructed ard
the equipment should be purchased.
After everything is complete, then the
hospital can be shifted to the new
building. In the meantime, the staff’
are doing their best to give service to
the patients who are brought there.

Shri Prabhat Kar: Is there any plan
for the immediate establishment of
the hospital?

Shri Abld AH: All this is to be done
immediately. Of course, “immediate” "
has some relative value. I was sub-
mitting that besides the 1100 beds
which have been reserved, the general
beds also in the various hospitals are-
used for the patients who are sent by
the Corporation offices,

Shri Prabhat Kar: You have
admitted that funds have accumu-
lated.

Shri Abid Ali: The fund is to be
utilised for the construction of the
hospitals. Also, when the families
will be brought in. We do not want
to take any risk at present by
reducing this contribution. On the
other hand, it has to be increased.
after the hospitals are established and
after families are brought in,
vecurring expenses will be -
incurred on that account from year to
year and on that basis, further policy
will be decided. There is no room for -
complaint from the workers’ side,
because every pie that is  collected"
from them, from the employers and!®
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-from the Government contribution,
has to be spent for the workers them-
.selves. It is not going to be spent
for the employer or non-worker.
‘Therefore, this complaint that because
.80me amount is available, we should
~reduce the contribution is not right.

Shri Narayanankutty Menon: There
is no complaint that you are not
spending money; but the complaint is
‘that you are spending money and
producing no results.

Shri Abid Ali: I am sorry that Mr.
Menon should make such a statement,
because he knows that and I am sure
-that outside he will admit that the
.amount in this particular sector is
"being legitimately and usefully spent.

About the Workmen’s Compensation
Act, I may assure my hon. friend,
-Shri K. N. Pandey that we are
speedily working on it and we hope to
bring an amending Act here very
soon. With regard to provident fund,
he has also suggested that the
-category which he mentioned, namely,
retainers in the sugar industry should
be included. I want to assure him
-that we want to include the allowance
paid to them for the purpose of
- provident fund also,

About coal mines accidents, deaths
recorded during 1957 was the lowest
ever recorded in the history of the
~coal mines in India. There have been
-same accidents and therefore there is
-alarm. There will be accidents and
of course, our attempt is to minimise
-the accidents and their severity.
Accidents can be stopped only by
- stopping the working of the mines. So
long as the mines are working, there
~will be accidents and oniy an attempt
48 being made to minimise them.

About the provident fund loan, the
attempt is that the worker should be

- discouraged from utilising provident
-fund accumulations for the purpose
~about which some mention was made.
- »Our point of view is that it should be
~digcouraged and provident fund
secumulation should be available for
-the workers in old age. Of course for

: .-
puroses like marriage of daugliter,
purchase of a house, etfc, loan can be -
given, but it should be very very
restricted, Otherwise, on retirement
they will find that nothing is left in
their amount and the amount will be
written off against the loan,

Regarding the housing position, as
hon. Members know, 88,000 houses
were sanctioned and 71,000 have also
been built. We want to  encourage
co-operatives and to have housing
under the co-operative system. It is
also necessary that the hon, Members
working in the trade union fleld
should make it possible for the
workers to do it; their organisations
should encourage and help them to
have co-operative housing.

Regarding my friend, Dr. Ram
Subhag Singh, he said that in the
plantations, there was not a single
house built. But the figures here are
that upto 30th  September, 1858,
1,48,000 houses were built.

Dr. Ram Subhag Singh: After 1956,
after the Plantation Labour Act. I
did not say before that.

Shri Abid Ali: According to the
Plantation Labour Act, 8 per cent of
the requirements every year has to be
added. This particular Act is adminis-
tered by the State Governments and
this suggestion will be forwarded to
them. We hope they will be more
alert,

About doctors under the factories
inspectorate, at present there are 188
inspectors, including 8 medical
inspectors as against 168 inspectors,
including 1 medical inspector in 1854.
The number is increasing and it
should further increase. And the
inspection should be more effective.

With regard to the complaint made
by Mr. Prabhat Kar yesterday, the
position is that the Labour Appellate
Tribunal has held that the Tribunal
had powers to call for all documents
from the employers and also that the
Banking Companies Act did not
prohibit payment of bonus to the
employees, On this question, the
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banks have gone on appeal to the
Supreme Court and the question is
still pending before the Supreme
Court, 8o, it is not possible to move
further with regard to the payment of
bonus. After the Supreme Court is
able to decide this question, certainly
further action will be taken in the
light of that decision.

Sh#i Prabhat Kar: In the meantime,
the /Banking Companies Act is being
apiended.

Shri Abid Alf: But the case is
pending before the Supreme Court

Shri Prabhat Kar: That is for the
past. So far as the future is concern-
ed, after the Banking Companies Act
is amended, there is no scope for
the Supreme Court to decide in the
matter.

Shri Abid All: The Supreme Court
has fullest scope to decide on any
matter what is placed before it. We do
not want to take any action which, in
the light of the decision that the
Supreme Court may take, may
become wrong. About the complaint
that large number of cases are going
to the court....

Shri Narayanankutty Menon: The
Act has been amended subsequently,
But something has to be done for the
earlier period,

Shri Abid All: With regard to the
complaint that large number of cases
are going to the Supreme Court and
High Courts, perhaps the figures may
be helpful to allay the doubts of hon.
Members. Of course, there were some
very important cases before the
Suvreme Court and too much of
publicity was given to those cases. The
impression that there is too much of
approach to the Supreme Court and
High Courts is not correct. In 1956,
17,800 conciliations were undertaken
and the number of cases that went to
the Supreme Court was 17. Last year
the number of cases that went to the
Supreme Court had been brought
down....

Shri Narayamankutty Menon: You
mean for 1956-57?
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Shri Abid Ali: The number of cases
filed with regard to Tribunals which
were appointed by the Central Gov-
ernment was 3 in 1958 and none in
1957. There were some cases against
the decisions of the Tribunals in the
States. But in 1957, with regard to
appeals in the Supreme Court from
the decisions of the Central tribunals
there were none.

Shri Narayanankutty Menon: It is
a wrong statement of fact, I know
one case in Delhi which has gone to
the Supreme Court in appeal, It is a
case of dismissal.

Shri Abid All: I am quoting figures
which were....

Mr, Deputy-Speaker: That parti-
cular case may not have come to the
notice of the Minister.

Shri Abid Ali: It is accepted.

Shri Narayanankutty Menon: The
Minister should know it.

Shri Abid Ali: Some hon. Members
opposite were good enough to make
some  affectionate references with
regard to me personally, saying that I
was too much pro-!NTUC. I am
proud of INTUC and I always will be.
I love INTUC because it loves the
workers, because it belongs to the
workers, because it has done immense
good to workers. It has checked
the evil forces in this country. It Las
helped the workers not only to get
what is due to them but also to make
the country strong. Socialism cannot
come out of poverty. Workers know
that the country is poor. Workers
know what has been decided and what
has been settled. It is a settled fact
that we will have socialism and that
whatever will be the prosperity of the
country, they will have their due
share in the prosperity.

Hon. Members have said that “if
this is done, we will do this; if we
want to be successful, we should do
that”. Now, this hand cannot make a
condition to the body. It is part of
the body. It cannot say that unless I
eat, I will not cook the bread. The
bread is cooked by the hands. But it
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goes through the month inside and
then the hands derive power. The
workers know this much that what-
ever collectively this body—ears, eyes,
hands, legs, head etc. collectively—
will go inside and from there the
blood will be made and that will come
to every vein in  the body. The
workers know it only too well. Now,
whoever may like by whatever
methods to create disruption, he
should be convinced that so far as
the workers are concerned, they ace
pucca Indians, the citizens of this
country. They want to make their
nation  strong first. Being fully
assured that they will have full share
in the prosperity, they are working
without any condition. It cannot be
said that “unless this is done, the
other thing would not be done”, They
will make attempts to mislead the
workers and may induce the workers
to ask for guarantees, But whatever
they may do, the workers will not
allow them to behave in the way in
which they have been behaving all
these years. The workers have been
convinced that the policy of my hon
friends will not help them. They have
had enough of this. Change of heart
resulted from pressure of public
opinion. So far as the Indian workers
are concerned, they know by now who
their friends are and who come in
the garb of friends simply to exploit
them for party purposes and no more.
They cannot be exploited now.

Then, while remaining an INTUC
man and being proud of it, I cannot—
it is impossible for me—‘merely
because of my affiliation to a  parti-
cular organisation do injustice to
anybody on the ground that he belongs
to an  organisation whose central
organisation is not INTUC, 1 cannot
see that injustice is done to tre
workers because their unions do not
belong to the INTUC. How can it
be? Primarily, ] am a man of the
worker. I belong to them. I am
one of them and I will remain one
of them So, whether they come
through INTUC or through any other
organisation or independent of any
organisation, certainly we are pledged

-

to do whatever is right, attempting to
do justice according to the reguire-
ments of the gituation,

1 must tell those hon. Members who
take every opportunity to make such
statements that these things will not
make me deviate from the line that I
have chosen for myself, in the same
way as they have chogsen a line for
themselves. They feel that they are
right. 1 do not quarre] with them, So,
when I feel that I am right, they
should not gquarrel with me,. Our
lines are different; our objects are
different and our means are different.
Anyway, 1 am convinced that the
policy which we have accepted is good
and has been welcomed not only here,
but outside also by the workers at
large and the country. It is our
pledged policy and it has been laid
out in the Plan also. And I am sure
with this we will be able to encourage
the workers to do their part of the
job and achieve the purpose for which
independence has been achieved. The
object of our achieving independence

was not just- to send away Lord
Mountbatten and put Rajen Babu
there. The purpose for which

independence has been achieved has
to be achieved and we are working
on that line. And I am sure we will
succeed in our efforts; hon, Members
opposite should be convinced of it.
Then alone it will be possible for the
nation to achieve the object speedily.
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Shri Oza (Zalawad): The hon
Member from Indore has effectively
replied to the rather baseless allegp-
tion from the Opposition Benches that
thé IN.T.U.C.isbeing boosted upby
thie Government. I joln with him tht:

ectiqcthlt We all know. that
M IN! TU%P.{; wedded to the
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W‘Hﬁ m for lobvint
industrial . disputes,. We .also know
that. this, sethod was.. tried
long before.. 1047, when we ware
not: indemdant. in. . -this fleld
snd that. tog, very. wcoantuuy At
that time the Government was alxen
was not et all. sympathetic. The em"
ployers alpo were, pot sympathetic, and
still in the labour field this method
had yjelded very. good dividends, and

_J¥s7all know, as has been. recently
pointed out by the hon. Member from

Indare, how the rights of labour were
vindicated. .At that tbme, even under
the guidance of Mahatmaji, labour
participated in- the freedom struggle,
when some other friends were rather
trying to support the alien rule. Even
then it could stand on its own, ground
and protect. the rights .of industrial
labour. Now we have enacted so
many laws in favour of the employees
protecting their rights in various
fields, They have also a Government
which is a democratic Government.
So, I. wonder why they need the help
of Government, or for the matter of
that, any outside agency. It has been
rightly asserted by my friend that .the
IN.T.U.C. is strong enough not to
need any such props which were
needed by some other parties at
various times in Indian history.

Reverting to other matters, the
friends who have participated in this
debate . were mostly concerned about
the industrial relations prevailing at
present in this country,, They were
rightly concerned, Though industrial
lab. ur forms a very small part of the
wozkmg populgnon in this, country,
becuuse it is engaged in = production
(except.agricpltural production). of all
the vital necessities of the commumity,
it holds = very strategic. position. It
is numerically very amall, but, of
course,, now. we have set the pace, for.
industml developmgnt in this country.

and we want ,to shiff more and moye.
to, the.

of the wcrkin‘ popuhﬁon
| secondary sector of industry from the
. primary seeter. of -agiiculture. But

- even at present, whatevar may be tire

. perceniage of dhe. industrial workers,
becauge of their pecullar employment
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in production, we are rightly concern-
ed to see that industrial relations are
harmonious -and peaceful, so that the
production targets that we have placed
before us may be easily hﬂ.ﬁlled.

In maintaming good mdustnal rela
tions, three parties are mainly con~
cerned-—the employers, the employees
and the Government. Talking about
the . Government, I think it has -been
playing its part properly, and I join
with my friends here whe congratu-
lated the Ministry on its work during
last year. I think it has effectively
discharged its duties, and properly too,
in seeing that industrial relations are
peacetul and. .production is not ham-
pered. I would even suggest that it
has gone farther to the point of geeing
that it is responsible for more or less
spoon-feeding. - To that extent it has
gone and tried to see that industrial
relations in this country are peaceful.
So, so far as that part is concerned,
I think we cannot lodge any com-
plaint agamst it.

So far as the employers are con-
cerned, we know that in season and
out. of season these friends say that
they want to adopt the latest techno-
logy in production. They want auto-
matic looms, they want automation to
be introduced in industry so that the
cost of production may go down and
production may increase. They want
rationalisation, and in so many other
aspects they want to copy the indus-
trialists of the progressive parts of the
world of the western countries, but
8o far as industrial relations are con-
cerned, when. the question of person-
nel management comes, they refuse
to follow their counterparts in more
progressive . countries, . ¥ think: they
must change their attitude. If they
want to dewelop - industrial relations
on proper lines in this country, they
cannot have latest technology intro-
duced -in industry and have an out-
moded outlook on industrial relations.
What is called the carrot and stick
method or mentality must go—either
offering a temptation. as the washer-
man offers the carrot to his pet anfmal
to make it work, or using the stick’
to make it work. We must realise
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that in this new context neither the
earrot nor the stick is going to help
the employers in establishing peace-
ful industrial relations and seeing that
production goes up. If they are try-
ing to copy the latest technology of
the western countries, they should
also try to see what has been done
there in maintaining good industrial
relations. That side of personnel
management which tries to find out
what are the points of irritation, why
the job does not give satisfaction, why
there is frustration or fatigue, will
have to be scientifically looked into
from department to department. The
social psychology of industry has laid
down that every group has to be
studied, and we must avoid all points
of friction. So, I think if the em-
ployers also play their role properly,
industrial relations will improve de-
finitely.

I have a word to say about the em-
ployees also. Employees clamour that
they must have a voice in manage-
ment, they want to participate. They
say it cannot be kept a closed book.
They want to know and to be taken
into confidence as to where the raw
materials are purchased from, how the
affairs are being managed, where the
products are sold etc. When they
ingist and want to participate in the
management they should also try to
behave like the employers. They
cannot afford to behave irresponsi-
bly. When they want to be managers
in the concern. the outlook of the
employees also should improve, should
advance, and they should approach all
the problems in that way, not in the
way of indiscipline, insubordination,
or at the cost of production in the
particular industry. So, the employees
also shall have to bring that sort of
attitude, and a frame of mind will
have to be developed about produc-
tion in industry. If there is such an
attitude, quite a lot of leeway can be
covered, and industrial relations will

improve.

'Wlth your permission, 1 shall say
ong word about the employment as-

smmz mwmm ma

pect of this Ministry. The mpom of
the Ministry has recently been placed
at our diaposal, and I wizh to touch
only one point, vis., the occupational
pattern. If we study the statistics of
the employment exchange we find
that the percentage of the applicants
that come to the employment ex-
change seeking  technical jobs
is only 8'3. Twenty Nine per
cent were seeking clerical jobs;
44 per cent. were in search of
teaching jobs; and 53'5 per cent. were
unskilled persons. So, the require-
ments of the industry and of Govern-
ment in the public sector are in regard
to the technical jobs, while a larger
percentage of applications is for un-
skilled jobs or the clerical type of
avocations. So, nearly 80 per cent.
of the persons who apply to the em-
ployment exchanges are not properly
trained, and they do not fulfil the re-
quirements in regard to recruitment.
I think there is a scheme in the
Second Plan for opening technical
schools and craftsmen’s schools and
so on. But I think the tempo should
be further and further developed. And
even in the secondary schools, before
a boy leaves the school, if broad
landings are provided for carpentry,
blacksmithy, the work of turners,
fitters and so on, then I think we shall
be able to take off so much of the load
from the secondary schools, and we
shall also be able to meet the require-
ments of those employers who come
to the employment exchange for re-
cruitment.

The Minister of Labour and Em-
ployment and Planning (8hri
Nanda): Last year when I stood
before the House to reply to a similar
discussion, my connection with the
Ministry was of a very brief duration
and, therefore. Icould then talk only
in terms of the future, what obliga-
tions we were prepared to undertake
what we proposed to do in different
directions, and how we were dealing
with the problems which we  were
then facing.

Now, I am called upon to acquaint
the House with whatever atiempts
have been made in these directions
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and whatéver pregress has been
achieved. As I look back at the
record of the year under review, I
believe that the Labour Ministry is
entitled to a measure of satisfaction.
Mention was made here just a few
moments ago about the code of dis-
cipline which has been evolved, and
which has now been ratified by all
central organisations of labour and all
_ the principal organisations of the em-
ployers. It has been hailed as a big
-~ fchievement, as a significant develop-
ment, as opening a new chapter in
this fileld. Of course, it all depends
on what actually follows in the shape
of implementation. And with the
assurance that I have now received, I
have no manner of hesitation in say-
ing that we will be able to render a
good account of ourselves in that
matter also, and that mayv become a
stage in a different kind of revolution.
For instance, there is workers’
participation in management.
That is a small beginning. It
is a good beginning on a volun-
tary Dbasis. But it has got all
the elements of very large growth
both in content and in extent. And I
think that with goodwill on all sides
and with & proper appreciation of
what is at stake in this country, the
parties will co-operate not only in
giving it a good chance, that is, to
whatever has been started, but in
developing it in the directions which
we are visualising.

We have made a start with the
workers’ education. We have other
small things also. We have now set
up a steering group for study of wage
problems. It is an important step.
Here, the parties co-operate and col-
laborate; there are experts and there
are representatives of the parties.

[Mgr. SPEARER in the Chair)

That is something very different from
what they attempted in the United
Kingdom in the shape of the
Cohen  Committee’s report; and
they got very indifferent results.

That was imposed on the parties;
that had not got the backing,
the good will and the confidence of
the working classes. But here, in
whatever we are attempting to do,
from the very beginning, and through
all stages and steps, there is full col-
laboration of all sections of the work-
ers and the employers, and their full
association. That is a good augury
for the future.

When I say all that, let it not be
understood that I am not aware of
numerous imperfections in our work-
ing. I do not say that everything has
been done in the best possible way.
But when I weigh the case of the
Opposition in its totality, and all that
has been said including those very
pleasant expressions, and very digni-
fied language which came from the
mouth of an hon. Member who is not
here at the moment, namely ‘bar-
barous Hitler’, ‘stooges’ and so on.....

Shri Rajendra Singh: I am here.

Shri Nanda: Thanks very much. It
might possibly help the hon. Member
to listen. With all that, I am pre-
pared to say that in the totality, that
case does not amount to so much and
1 fecl reassured. In the course of the
discussion, numerous matters, indivi-
dual cases, and matters of detail were
brought up, and considerable ground
has been covered by the Deputy
Labour Minister regarding those
matters. It should be possible for us
to deal with them at individual level
and at committee levels to save time.
There were also other things which
occurred in the debate which fall
within the purview of the States or
within their jurisdiction, although
we may have passed certain laws
about these matters. It will not be
proper to discuss those things on the
floor of this House. This applies
particularly to the things which the
hon. Member who just spoke from
that side with great vehemence re-
ferred to. I am:helpless; I am not
concerned with those things. And as
has been already stated from this.

gide, those things are not true:
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may add, however, that, of course, we
.,-, able to. help; we can_exercise, A
agrt of influence; we h.nve various
methods and means of doing that.
The Labour Ministers come totether.
then, we have the Indian Labour Con-
ference where we are able to exercise
considerable influence on the working
of the States in this field. We pro-
pose to do that and to continue to do
that.

1 shall, therefore take up some of
the major pomts of criticism which
have arisen in the course of this
discussion. But before I proceed,
I would like to clear the ground
hy disposing of some of  the
things which were said against the
gereral admijnistration of the Labour
Ministry. . The hon. Member, Shri
Prabhat Kar, initiated the discussion
and led the attack. 1 gather that he
based what he said on some of his per-
sonal experiences, but very much on
the strength of plentiful surmises and
guesses.. Another. hon. Member fol-
lowed in the same strain. But having
pondered over all those things which
were said, I feel that I had not
imagined that there was so little to
say against the Labour Ministry.

I have a particular aspect in mind.
1 feel a sense of delicacy about it. But
I have to address myself briefly to
that task also—things which were said
against the general administration and
the persomal aspect of it, which was
quite gratuitous. There was a person-
al reflection cast on the Deputy
Labour Minister and, therefore, I think,
on me. It is said that I have very
sincere intentions and am making
sinceré efforts, I am a good trade
un!onist but I am being misled. Sir,
I could not be worth my salt at all
and it-would not be proper for me to
remiin here for a day if that were 30.
Idouotwanttobemodest Iknow
my competence to deal with' this kind
of ‘work, mdlamdolngthepurtol
a:Labeur Minister. My hon. colleliue.
the Dwbuty Labour Minister, in an
moed:lnﬂy able and loya) way
doing his part. 'l’hlnuhivebeenuld

8 ,IJ:-‘E"' !“111’& m;& f\r !5 R R 893'& )

about hhnu iom .-cue.»wumom
out. , It was said .he had .shown somm
kind of personal partiality on political
grounds. . Now, until one knows what
the material is, one eannot give an
opinion. It is very likely--it is cer«
tainly. 80, as my colleague has pointed
out—that when you see. the facts, you
will have a very good explanation.

"Now, I will not labour this peint.
very much. But there was samething
else said about the ‘bias’ imported into
the administration of our wonk, both
by the officers and by the Ministers.
Tawo kinds of bias were mentioned-w
one anti-labour and another, some
kind of a hostile attitude to other
organisations. Now, so far as the offi-
cers are concerned, the Speaker
pointed out, properly,—it was very
well that he drew the attention of
hon. Members to that—that it was not
a very fair thing to do. But now that
I have recalled what was said then, I
must say that the Labour Ministry is
very fortunate in its officers. They
are doing their job in an excellent
way in the face of great difficulties.
They have very complex duties to
perform, and so far as their ‘anti-
labour bias’ is concerned, it is some-
thing which I have heard for the first
time. I have had to encounter a diff-
erent kind of criticism of the officials
of the Labour Ministry, that they dis-
play excessive zeal and enthusiasm on
behalf of labour. This is what I have
heard so far. If at all the Labour
Ministry exists to. safeguard the in-
terests of labour and it should take a
human view of its duties. If this is
told to me, who has. spent 2§
yvears doing regular full time day to
day work in ane of the best orga-
nised and biggest unions in the coun-
try, who started. in those days when
the conditions of the worker were in
every respect appalling, if I am told
about the human aspect of it, what
can I say in answer?

i vhat this .nemi
bi»’ Tw ﬁm&! _Wepe._spec slil,v
mentiored. Qpe Wit fuai
representatives of emp‘loyers and



89{3‘7 v T2 oi‘ ﬁ"@“ﬂﬂ‘

mmmm hnd acceas to.us, . the
workés' representatives had not. . Ba,
far a5 T am concerned, this is startling
and puzzling. With regard to the
aftgirs. of this Ministry, I may not
have met any of those triends mdus-
trialists 4nd others, more than two or
three times as against a hundred
= and more that 1 have met the
representatwea of workers.

§hﬂ Prabbat Kar: No charge has
" been levelled against him.

hr!, Nuuh .I thank him. But still
thq charge remains. The charge
against the Ministry. and 1 am 1den;l-
fled with the Ministry. There also 1
am absolutely sure. I know tnese
officers. I know how many matters
ere referred to them by me, people
whpm 1 send to them, workers. They
get a hearing. | They closely interest
themselves in the needs and conditjans
of the workers, But if there is any-
thing specific, let me know. As far as
my knowledge goes, even regarding
. the Ministry, this is not borne out by
i facts.

Then there is another aspect of bias
mentioned. Two cases were cited, of
amendments of law. They were sup-
posed to be running in a direction
counter to the interests of workers.
Now, it is quite possible that if there
is a certain feature in an Act which is
found unworkable or which created
any serious repercussions, it may have
to be amended in one sense or the
other. But what .is the character of
the whole series of laws that have been
passed by this House, at the instance
of the Labour Ministry. 1 would
not take . the time of the House
because Members are familiar with
that. Even not. very lang ago,
the Industrial Disputes Act was
amended, first by promulgating an
Ordinance and then of course, by
passing a Bill replacing it, when the
Supreme Court judgment disentitled
certain categories of workers from
getling retrenchment compensation.
‘Where closures were on bona fide
rounds, then there should be no
ent compansation. That was
view tsken. But we took a diff-
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erent view of our duties’ and' dur obli-
tiom towards the workers. - And
it did we do? We did not take any

time over it. We promulgated an
Ordinance. This is only an illustra-
tion. There is so much else which I
could put forward here, but I do not
want to take up the tune of the House

Then another complamt aamnst t.he
administration was that it did not take
sufficient initigtive in. coming to the
rescue of workers in regolving  dis-
putes, and there were delays. There
were one or two cases mentjoned,,
where it was said that answers were
being recewed, ‘matter is, under consi~
deration’, ‘matter is under considera-
tion’. Yes. If there are matters whicn
cannot be disposed of in a month or
two, .it does not meap that progress is
not being made, It may take a longer
time; it depends upon the nature of
the complaint.

Regarding these two specific cases
where the answer is evident, I will
send the information to the hon.
Member. I will ot detain the House
on thgt Nothing else was possible
regarding those matters. The Sup-
reme Court was dealing with the
matter in some way.

.Hon.. Members will remember that
there was an award in the coal indps-
try and that was held up by a refer-
ence to the Supreme Court. If we.
had left things at that, the workers
in the coal industry would not have
got their wages .still because that,
reference is still pending. But, we
called the gmployer, the workers and
we came to an agreement and wages
are being paid.

I will be asked as to what happened
in the case of working journalists
where there is a reference to
the Supreme Court. We could not
do _anything. I am sorry. I will
come to that later on. But, if it
is imended that we should go on
intervening in every disputes where
the  leaders of workers get into
difficulties—df they started going
the. wrong way, on wrong lings
and have " 4 mess of the
situation, i! they had gone on
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strike without going through all the
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various procedures and facilities and

all that—I do not think we are pre-
pared to do that. Those cases have
arisen and we have not cared to inter-
fere; and we may not do that again.
But, why should that arise at all? We
have made a whole series of procedure
and also the machinery at various
levels is available for all kinds of
disputes. Why should not that be
availed of? It is a part of the Code
- of Discipline that we should have
recourse to that machinery, and not
do something in contravention of that.
That is the position regarding the
other charge against us.

Last year the question was raised
about implementation and non-
implementation. When I surveyed
the whole position, I found that
things were highly unsatisfactory.
Then, I thought I should do
something about it. We are doing
something about it. The results are
not immediately available because it
will take some time. But the line of
action we have adopted is full of very
great promise. Hon. Members would

be possibly aware of that. We started .

in the Ministry a Department, which
we call the Department for Evalua-
tion and Implementation, We have
asked the States to set up
similar departments and to proceed
on the same lines. This Department
has already started functioning very
actively. It issued a questionnaire to
all organisations of the workers, to
all employers and to the States; and,
in all directions, it moved. I wrote a
lettar to Members of Parliament. We
wanted to know what the situation was
and where were those cases of non-
implementation, breaches of agree-
ments and of awards. We have got
plenty of information. I am surprised
that hon. Members connected with
some of the organisations should
not bhave taken notice of that
fact. The Hind Mazdoor Sabha has
sent me a number of cases, cases re-
lating to U.P., Bihar and one or twe
other places. The ALT.U.C. has also

sent me some cases, So, they arp co-.
operating. We are taking action on all
those cases. This will be through
various channels,

Ultimately, if this Code of Discip-
line has any meaning, has any value,
it has to have bearing on all these
things. If any employer or any
concern fails to implement, not only
are all those courses of action under
the law open to us and we should
take recourse to them to the fullest ex-
tent, but the representatives of the
employers will be called upon to go
to their constituents and get the things
done. Otherwise, hpw can they ex-
pect the workers to produce more
and to do this and that? For those
who defy and who have no respect
even for their own organisations and
for any such kind of code, if they do
not implement, for them we may have
to think of amending our legislation
so that much more deterrent punish-
ment is provided. That will be the
course of action.

So, regarding this question of im-
plementation, I believe the various
directions in which we are moving
will together enable us to cope with
this problem effectively. At the mo-
ment I cannot say that there are not
cases of non-implementation. But, I
hope that in the course of a few
months we will be able to show that
this evil, this malady, has been great-
ly reduced.

There was one other aspect brought
out in the initial discussion here, the
question of discrimination and parti-
ality. We have accustomed ourselves
to a kind of ritual which is being reli-
giously observed from year to year.
(Interruption) Members from that
side bring up charges and allegations
of partiality and the Government
give certain facts and figures. The
matter does not rest there. Next year,
again, the same charges are made
and the same facts and figures are
given. It is not said that the facts and
figures are wrong. They are true and
correct; and yet the same charges are
repeated. I think there should be an
end to this kind of game. Let us sit
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together and find out what exactly is
the matter so far as facts are concern-

od

This charge relates to two or three
aspects. One is that the machinery for
industrial relation does not work in
an even manner, in an impartial
manner; and, particularly, applica-
tions for adjudication are not treated
sympathetically in the case of the

.- -dther organisations and the IN.T.UC,

probably, is receiving partial treat-
ment. I can show the figures here
again. I will be repeating the same
kind of performance.

Shri Ferozxe Gandhi (Rae Bareli):
What 1s the use? Next year it will
come again.

Shri Nanda: A much large percen-
tage of the cases brought up by the
A.LT.U.C. and the Hind Mazdoor Sabha
goes to adjudication. 1 have been ad-
vised not to give figures because it is
going to be a futile performance and
they will be ignored. So, 1 would
rather not take the time of the House
in reading all those columns of figur-
es—year to year. Another part is...

Shri Feroze Gandhi: But do give
the final figures. Here are the figures.
In 1956-57, 41.12 per cent of the cases
of the IN.-T.UC. were referred to
adjudication against 36 per centin the
previous year and 47 per cent in the
year prior to that. In the case of the
AILTUC. the figure is 42 per cent as
against the 41 per cent in the case of
the IN.T.U.C. In the case of the Hind
Mazdoor Sabha, the percentage is 47.
It is in the ascending order in pro-
portion to the strength of the feelings
expressed here against the Govern-
ment. It is 55 per cent for the
UT.UC. I hope it will suffice.

Shri Naushir Bharucha: There is a
fallacy in these figures.

Shri Nanda: Either it could be dis-

' cussed later on or if there iz any

- special point, I am prepared to deal
with it even now.

Shri Naushir Bharucha: The fall-
acy lies in this fact that the ALT.U.C,
exerts itself much more in the inter-
est of the workers and therefore
more disputes are referred for adjudi-
cation while the ILN.T.U.C. does not
exert itself. One is an active police-
man while another is sleeping police-
man.... (Interruptions)

Shri Nanda: This is not the num-
ber; it is the proportion.

Sardar A. 8. Salgal: (Janjgir): The
number of cases brought up by the
other organisations is larger than the
cases of the IN.T.U.C. That is his
presumption.

Shri Nanda: It is not so.

Shri Keshava (Bangalore City):
The grievance is that the Government
prefers the other organisation. That is
the partiality that they say they are
aggreived at....(Interruptions)

Shri Nanda: I will read out the
figures. For the flirst year, 1954-55, it
was 2243 for the IN.T.U.C. 1768 for
the AILTUC. 1077 for the Hind
Mazdoor Sabha and 274 for the
U.T.U.C. It is the same kind of story
again and again.

Shri Anthony Pillai: Is it not a
correct explanation that more genu-
ine cases are taken by them?

Shri Nanda: Sir, I may give this
information to the House. I attach such
importance to the whole question of
industrial relations that in spite of the
fact that improvements have oc-
curred, I still  think there is
room for further examination and
joint action. 1 am having another
session of the Indian  Labour
Conference very soon in May
and the one major subject for discus-
sion is the industrial relations. We
will have an opportunity to examine
every aspect of it at very great
length. I want to give good satisfac-
tion all round regarding this matter.
This discrimination is alleged not only
regarding adjudication but also re-
garding some other questions
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was repudmted here several
times They say that Governmeht is
not fair in according representation
to the different organisations on vari-
ous committees and that the LN.T.U.C.
receives preferential treatment. I can
give a very categorical answer to that.
I can invite the hon. Members or a
committee of them to come and have
a look into the figures. There are very
definite instructions to the officers
that in thig matter as well as in all
other matters, there has to be an ab-
solute impartiality. I am an LN.T.U.C.
man but ds a Minister I have to be
fair and even-handed to all. These
instructions are being cmied out.

Representatlon is on the basis of
the numerical strength of the member-
ship of the various unions, with some-
thing added to that. There is a little
weightage for those who are, may
be, less strong than the strongest or-

isation. In several cases, we do not
even consider the numerical speriority
of the INT.U.C. We give parity and
on & number of committees and
groups, there is one person from
LN.TUC. and one from the other
organisation. That is how we func-
tion.

Shri C. K. Bhattacharyya (West
Dinajpur): The other party will take
advantage of your impartiality to
gain power.

Shri Keshava: May I know how it
compares with matters connected
with the Kerala Government?

ﬁhrl Nanda: I am in fairly close

touch with what is happening in

I have been there and spent

meral days there. I have a record

}ure with me about that. But that is
not relevant here.

About International representation,
¥ is not our discretion. We are gov-
erned by certain directives and ' we
Weve to comply with those diredtivés.

eisnothmgthatvlrecmdom

R At ey

But there was one particular com-
plaint which has a bearing on my
answer. It is that the verification pro-
eess is itself not fair, that is to ‘say,
the membership is ' verified by the
Government and on the basis of
those figures a decision is taken.
It is a question of administra-
tion of certain procedure. If there is
any flaw in that procedure, let us
tonsidér it, improve it dand set it
right. The procedure is being followed
with complete fairness. There is fio
purpose’ for anybody to deal with it
in any different manner. Only the
other day, I had a talk on the tele-
phone with my hon. friend opposite
wbout this procedure for verification.
I said: ‘Have you any suggestions so
that it may be made more satisfactory
from your point of view’. One or two
suggestions' were made and I am conh-
sidering whether we should accept
them. I need not go into details. But
the procedure will be made as satis-
factory as possible from every point
of view and there will then be no
such room for any kind of complaint.

This complaint about partiality
brings me to another aspect of the
situation in the country—lack of unity
in the ranks of the trade unionists.
The result is this. They are weak.
';’hey could not have that powertul
voice and they could not develop that
strength which could so very well be
used for the good of the workers and
for the progress of the country. All
these great possibilities which reside
in the working class are not being
fully used. The shortcomings of
leadership are there of course but
this aspect of the matter is itself very
disturbing. I wish it were possible to
set aside all these divisions in the
ranks of the workers and have a
single organisation everywhere. But
the difficulty is that the political par-
ties like to push their power aims
through trade unions.

Shri Naushir Bl;amln Whn%
about your Party?
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ghrl Namda: I have said that pol-
tical parties are doing so. I did not
iy thaf some oné party did sb. Why
ghoutd" he think that I am ﬁnglmu
out one' ’Party* :

Mr, Speaker: The hon. Member
does not Belong to any Party and so
e hon. Minister need not worry
hlmﬂelt

ﬁhﬂ Nanda: If they could refrain
from -exploiting them or using them
for political ends, I think we will be
rid of ‘numerous diffticulties which
now beset the path of the workers.
That ‘may not be capdble of fmmedi-
ate ‘realisation. 8till something  next
best’ can ‘be done, and that 'is what I
have offered to do. I have written to
the various organisations: Why could
they not come together, have sdme
kind of accord among themselves, just
as we havé evolved a code of discip-
Hne fof the workers and the employ-
erg? 8ir, it will take me time to
read some very interesting features
of it. So T will not do it. But I was
thinking of the other stages. Why not
all the organisations come together
and at least come to some kind of an
understanding that such courses of
action on the part of any union which
may damage the interests of the
workers of the industry should be
dvoided? ] think it should be possi-
ble T have written to them offering
my good officers in that behalf. This
course 1 propose to pursue, that is,
trade union unity to be developed in
the country.

There were references to that. And
affer having heard one hon. Member,
th pafticuldr the hon. Member sitting
thel'e, one was afraid whether we
could come together, 'if we are going
to call each other as Hitler “and bar-
barous, and whether there will be any
atmospheré for unity. But, 8ir, I am
redssured thét possibly that hon. Mem-
ber does not represent the views of
86y one 'ofi‘the side of the ‘Hind Maz-
door ‘SabHa alss. I am''in very close
touch with ﬂ\!‘m and ‘1 am. ‘

i 8 What Is the
; baiﬁ fo? your yr:;l‘n‘:pnon‘r

Shri Nanda: Sir, I shall proceed.

Mr. Bpesker: If the hon. Member
cah ‘presunte, the mmster also etn
'pl‘esnme '

Shrl Nuuh 8ir, it is not merely
a presumpt!on on my part: I said I
am in touch with them:’T am writing
to them. I have written th their Prexi-
dent {6 come ‘and ‘meet mée reprd!n.
certain mdtters. The othér friends are
there and they have Traised certain
doubts, and I am going to clear them
up. So I will not take up more time
on this particular issue.

Shri Narayanankutty Menom: Sir,
before the hon. Minigter finishes with
this point, in fairness to the hom.
Member who questioned about Kerala
Stata—the hon. Minister said that
there are a lot of records—can the
hon. Minister point out H, out of the
thirty~eight committees appointed by
the Labour Department of the Kerala
Government, even In one committee
the INTUC is not represented?’

Mr. Spesker: What I heard the
hon. Ministef to say was that he has
a bundle but he is not willing to open
all that. Why should the hon. Member
try to get it opened? We do not know
what it contains

Shri Nanda: I do not want any
inférence to be drawn one way or the
other from what 1 said.

Shri Ferose Gandhi (Rai Bareli):
Only very little timeé is left. Yot may
deal with the newspaper proprietors.

Shri Nanda: I pointed outone very
unsaﬁsfactary feature of the mdustrl-
8l relations; - that s trude unioh’ dis-
unity. A" stlll- more unsatisfsctory
feature had beéen the question of de-
lays in the wox'king of this mach‘lnery
And we have ‘ih the ‘Mintstry done
sothething about it' to expedite mat-
ters, to ensure thatso faraswe ale
concerned from stage to stage things
grwoed quickly. Certain instructions
Bave been given and mode! rules have
also been coaveyed to the States. -
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But there is another way in which
things get held up. That is, we may
make things as prompt ag possible on
our side. But we cannot help people
exercising certain rights under the
Constitution. I do not want to pro-
nounce on the merits of the Supreme
Court judgment regarding the work-
ing journalists. It is not for me. Any
citizen can exercise his rights under
the Constitution.

Shri Jadhav (Malegaon): It will be
very difficult for you to solve this
problem.

Shri Nanda: Let me have my say
first. This matter affects not only tne
working journalists. It is not only
the Supreme Court. There are the
High Courts also. Large numbers of
cases go to the High Courts tog—
though I may say that during the last
year there has been some decline in
these references, particularly to the
Supreme Court, much fewer refer-
ences have gone.

I cannot say immediately what the
remedy is going to be generally. But
1 am absolutely sure that this is a
deplorable state of affairs, for this
reason. It is not a property suit where
you go and remain in court for ten
years or twenty years, and your heirs
will get the money. Here is the work-
ers’ life, from day to day they have
to live. The suspense and irritation
which are caused do create harm.
Here it is not only the worker,
it is the industry. What at-
maosphere of goodwill can be created
if there are delays and irritating de-
lays to which there can be no end—
two years or three years? (An Hom.
Member: More than that). This is
the situation. It is not a matter of a
kind of a civil procedure; it is a mat-
ter like one at a criminal procedure
level. That is the kind of despatch
that should be there about such

things.

But what is the way out of it? We
may be examining other possibilities,
other avenues of reducing these delays
under the Constitution. But there is

one remedy which I am absolutely
sure we could apply. After all, who
goes to the courts? It is the employ-
ers who .go to the courts mostly. If
the employers want these other things
from the workers—productivity and
discipline and this and that—they
have on their side to show to the
working classes that they will not
permit any kind of frivolous refer-
ences to be made. There will have to
be a sieve provided through which
all these have to go, so that only such
as are of big magnitude as involv-
ing big issues that can be allowed and
the rest should be held up. And 1
believe that when we sit together
again, we are going to consider this
matter of conventions to be establish-
ed.

And there is something else also.
What I am trying now, possibly we
might convey in other ways also to
the courts. They function under the
Constitution. We cannot say anything
about them. But there is some ur-
gency about these matters, and we
may take steps to see that these
references before the courts are ex-
pedited. Ways could be found..

Shri Prabhat Kar (Hooghly): That
step may be taken now. I am sug-
gesting to the hon. Minister that it
the Labour Ministry at least takes up
this matter with the Supreme Court
Office, the cases may be expedited,
the hearing may be expedited. That
could be done by them. '

Shri Nanda: That is what 1 was
thinking of. There may be a Special
Bench for such cases. Various ways
could be thought of. All this will have
to be done. Y |

The question of working journa-
lists particularly is a special case.
I have been with them in tus
agonizing suspense—over what a long
period? I think the Press Commisgion
came some time in 1952, and then
various things, the Press Commission
Report, the passage of the Act here
and the appointment of the Wage
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Board and then its decision. And after
that there is nothing. Now, certainly
this cannot be tolerated. I congratu-
late the working journalists on the
extreme patience they have shown.
(Interruption.) And, therefore, they
should not be over-taxed. I agree that
their endurance should not be tried
too far.

Shel Jadhav: These are crocodile
tears!
L

Shri Nanda: We are fully conscious
and aware of our obligations.

Sir, when your way is not clear you
try to find out some other way. One
way was that we might again make
an effort—it was unsuccessful before—
to bring the parties together and tell
them that this will not do. The
Supreme Court has done us a service
also. 1 have read very closely and
carefully the judgment of the Supreme
Court. It has cleared the ground in
a number of ways. It has shut out
the various references of other kinds
on grounds which might possibly have
tempted other people to again go to
the Supreme Court. It has also shown
the way how to avoid their jurisdic-
tion coming in—to some extent some
light has been thrown on that. We
might try to explore those possibilities
also.

The two parties will be brought
together very soon. The very first day
of the Supreme Court judgment we
wrote to both the parties asking them
to meet us as soon as possible. It so
happens that both the parties say that
they will take another ten or twelve
days. Therefore, it is only a question
of days and not more. Let us hope
that good sense will prevail on all
sides and something will emerge out
of these discussions which will be of
a fair nature and satisfactory to all.

It may be said that we tried it once
and we failed, and a question may be
asked, supposing we fail again then
where are those people? I would not
like to give an answer now because
we are going to make a genuine effort.
So far as I am cancerned, I told the
working journalists and also the

employers then that, if on any techni-
cal grounds the Supreme Court
throws out the decision of the Wage
Board then it is our moral obligation
to see that as soon as possible some-
thing is done which will carry out the
intentions of Parliament. The inten-
tion was that there should be a Wage
Board. The intention was that the
demands of the journalists should be
settled in a proper way. That inten-
tion somehow or other has been frus-
trated. There is understandable frus-
tration on the part of the working
journalists also; I quite realise that.
Therefore, it will be up to us all to
see and find a way for that. It may
be that we can think of a National
Tribunal or another Wage Board. It
may not all be frce from objection, and
able to prevent further delays occur-
ring. We will have to try and devise
a way which will be the most expedi-
tious. I think, Sir, I should let this
rest here.

Shri Naushir Bharucha: You ave at
your wits’ end; you do not know what
to do.

Shri Nanda: There are some people
who have so much wits that they can
live by them.

Shri Naushir Bharucha: We expect
something better from the Minister
than such vague observations.

Shri Nanda: Well, Sir. sometimes the
best thing is......

An Hon. Member: Wait.

Shri Nanda: The best thing is not to
do a thing which will lead to abso-
lutely no result whatever. It takes
an amount of t:me to reach a certain
conclusion, it cannot be helped.

1 have dealt with this aspect of the
gquestion of delays. 1 may say, Sir,
that generally the industrial relations
machinery has worked fairly well. The
number of settlements has been very
considerable. About half the number
of cases have been settled without
going to any adjudication. The num-
ber of adjudications, of course, has
been very small relatively. So far as
industrial peace is concerned, during
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the last two or three years the situa-
tion has improved though I am not at
all satisfied. With the help of various
measures that have been taken—the
code of discipline etc, if they are
worth anything—we should be able to
bring about a considerable reduction
in industrial unrest, in the number of
strikes, sabotages, etc. I have parti-
cularly made* it very clear to the
parties, namely, the new direction in
which we have moved—the workers’
participation. It is not simply that
that thing is all that is intended; we
want to go ahead very quickly in all
these matters. In a period of another
year or so I believe much more should
be done than has been done so far.

I have dealt with several aspects of
this vexed problem of delays and
other features of industrial relations in
the country. I would like to refer to
another very difficult problem, the
problem of employment and
unemployment. That has been men-
tioned by several hon. Members in the
course of their speeches. I must say
that I do not feel that I am in a posi-
tion to render a very good account on
this score. I do not feel guite happy
myself, That is the position. But
that does not mean that the best pos-
sible is not being done; the best pos-
sible is not quite adequate. Employ-
ment is increasing. Unemployment is,
at the same time, increasing, because
the number for which provision has
to be made is so large. Taking a per-
son away from agriculture, because
land cannot bear any larger burden,
and putting him in industry requires
investment which varies from a few
hundreds of rupees to several thou-
sands of rupees, 15,000, or so. An
advice was given that if you have a
smaller investment per head, you can
employ a larger number of people.
Then the average comes to about
Rs. 6,000 or so. But should we not
have our steel works? Should we not
have our big industries and heavy
industries? For the sake of employ-
ing a larger number now, immediately,
it we reduce investment, what will
heppen? Well, the whole foundation

of development will be impaired. What
is that large amount of investment
that is being made in these steel
works and in the other heavy indus-
tries today? In the last two years ov
so, the employment potential was
reduced because of this. But later on
it would be increased again because of
this, because that investment having
been made now, the further stages
will be more labour-intensive. So, wu
have invested in the public sector
about Rs. 1,500 crores, within these
two years, and the rate of it is going
to be stepped up. This Rs. 1,500
crores in the two years was inuch more
than what we had in the last year of
the first Plan kut for the average of
the first Five Year Plan, so that the
stepping up ¢ { the investment is there.
There are ilready difficulties * being
felt and exgerienced in implementing
this Plan. lThe friends over there are
very keen, @s we are, that this P.an
should be implemented fuliy. The
best is being done. There.ote, if stiil
there is unemployment, it meaas that
it is a problem which can only be
solved over a period. A particular
aspect of this problem again is this
question of 2ducated persons and their
unemployment. The matter is more
acute in their case. But one reascn is
this. 1 would not go on giving all the
figures regarding the circumstances
which produced this probizm. The
number of persons who mairiculate
and who graduate every yeac and the
rate at which it inrreases, compared
to the rate at which, say, the income
increases and the tempo of investment
goes up, is far greater. The latter is
nothing when compared. So, ‘here is
an inherent difficulty in that. But we
have to correct the situa.ion in both
these matters. Certain step3 are being
taken regarding educated persons,
which have yielded &« mcasure of suc-
cess. These orientations, the training
centres, production centres—and there
are other schemcs alsc —heve not yet
made very big progress Lut we have
tested the ground and we feel that
there is a way of it:provicg the situa-
tion to an extent, The function of the
Labour Ministry, 8i¢, shovld be made
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clear. In the matter of employment,
it has a very limited function.
the function of tt.2 whole plans of
economic development to produce
employment. The Labour Ministry has
a restricted role in this matter. It has
to assess the :tuation regerding
employment and uner.ploment. It
has to see how tlic plan is progress-
ing, in what dircctina i what regions
are things worse than in others and
sg o, Regardirg this matter of irfor.

- . . N "
mation, we are improving the position

The employment market irformation
schemes are adon*ed in Delhi and
they are adopted everywhere. They
gather the inforraation regarding these
things.

Then, there is the question of
closures, May 1 know how much
time I may take?

Mr. Speaker: I am expecting  the
hon. Minister to close at any time. 1
am prepared  to sit  as long as the
tHouse is prepared.

Shri Nanda: The question of wages
—25 per cent. increase—was also
referred to. If hon. Members want to
have any answer from me. ...

Dr. Ram Subhag Singh: There is
another point also.

Mr. Speaker: We can sit till 5-30
Let the hon. Minister give satisfaction
to hon. Members.

Dr. Ram Subhag Singh: There s
another point also. For instance, rail-
way cmplovees in the light railways
in Bihar and district board employees
arc not being given their salaries for
the last five months. They have been
virtually thrown out of their work and
they are starving. Can the Govern-
ment do anything about it?

Shri Nanda: It is a very impnrtant
thing, but it is not of that order of
difficulty as the question which we are

. discussing.

I was very agrecably surprised,

. rather glad, when I found Mr. Somani

. referring to the question of employ-
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ment and closures. He is upset about
It is it and he wants that something

should be done, I think if we two
together tackle this problem, we will
solve it. Closures occur because in
mos! cases, mismanagement has beeu
rampant in certain industries or cer-
tain units over a period and this situa-
tion arises when a plant cannot con-

tinue to function. It is not
profitable at all and it |has
to clos¢ down. When it becomes

unfunctionable, to go to the rescue of
that plant raises big problems: Who
is to give the money, how long will it
take to come back and so on. That
has happened in certain cases. So, to
my mind it appears that this problem
has to be solved in a more radical
way. This unecconomic unit will
become a drag on the general work-
ing in other ways also. For instance,
in the problem of wage fixation, if
they are to be taken into account and
if they also do not have any produc-
tion, what is going to be the position
regarding the claims of the workers?

So, this problem has to be tackled.
We have set up again a  group of
experts to look into this problem.
Some work has been done on that.
The first thing is to see that there is
a more active role assumed by the
States in this matter. We have got
the Industries Development Regula-
tion Act which has been used I think
about eight times or so for the pur-
pose of investigation. When a parti-
cular establishment is in difficulties,
then we order investigation. Perhaps
some further action can be taken.
But it has not proved to be very
fruitful. So, I think our responsibi-
lity lies in two stages. The first is
this. It is not purcly the concern of
the cmployer as to what he does,
because ultimately the lives of thou-
sands of workers and also production
and other interests in the community
are affected. Therefore, there should
be a watch on a part of the com-
;munity’s apparatus of production. It
does not mean that private enterprise
can have things their own way altoge-
ther irrespective of the consequences
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for others. So, some way has to be
found whereby early timely action is
taken, precautionary measures are
taken, so that these concerns do not
sink down to that level. When such
a thing does arise, it takes a long
time to take necessary steps for liqui-
dation etc. Meanwhile, the whole
thing is in a state of suspense. So,
we should take measures which will
enable us to make a quick transfer,
change-over of the concern, and
remove the burden of liabilities which
it has incurred owing to mismanage-
ment in the past. Then, if the physi-
cal assets are all right, i? the machi-
neries are in running order, if those
burdens arc removed, the workers can
get employment and the industry will
work smoothly. We are working in
these lines, and we hope to find out
some way of dealing with this matter.

Shri Naushir Bharucha: How do
you get over the mortgagee's interest?
It is not so casy as all that.

Shri Nanda: In liquidation these
are all lawyers’ problems. We can
find some lawyers who wijll solve these
problems.

Shri Sonavane rose—

Mr. Speaker: The hon. Minister has
no time to reply to questions.

8hri Sonavane: 1t is a very impor-
tant problem.

Mr. Speaker: I it has not been
already referred to, it is not impor-
tant.

8hri Sonavane: It has been referred
to by hon. Members.

‘Mr. Speaker: Then the hon. Minis-
ter may or may not reply. He may
go on. I will not allow interruptions
hereafter.

Shri Sonavane: There are hon.
Members who are asking questions.
Why are we not allowed to put ques-
tiong? ] come from the constituency
where this problem is agltating the
minds of the people.

Mr. Speaker: The last straw on  the -
camel’s back.

Shri Braj Raj Singh: Otherwise, he
will not get votes.

Mr. Speaker: What is it that the
hon. Member wants to know?

Shri Somavane: The hon. Minister
has said just now that the machinery
that has been there under the Indus-
tries (Development and Regulation)’
Act has not been fruitful and investi-.
gations have been ordered. I want to
know how much time it will take to
complete that investigation, because
already six months have passed and
there is yet no report. The manage-
ment has gone to the sink. May I
know the steps that will be taken
against that particular unit?

Shri Nanda: Which is that particu-
lar unit?

Shri Somavane: The Sholapur Spin-
ning and Weaving Mills.

Shri Nanda: I will answer that in
a minute. 1 have been personally
attending to that matter. I called the
cmployers’ and the workers’ repre-
sentatives together and some decisions
were taken on some Kkind of unem-
plovment relief and about the working
of the concern. That was only a few
days ago.

Shri Jadhav: The Committee has
not condescended to go to Sholapur
vet.

Shri Nanda: | need not pursue this
matter. As I said, this is being
attended to.

1 will now come to one of the most
vital issues for the working class and
the industry and that is the question
of wages. 1 have before me the
charter of demands. to which refer-
ence was made, the charter of
demands which was presented to the
Prime Minister and also to the Chiet-
Ministers of the various States. The
first demand is a minimum increase
in all current wages by 25 per cent.
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as an interim step towards prescrib-
ing the long-promised fair wages in
all the organised industries; secondly,
immediate merger of dearness allow-
ance with basic wage and thirdly,
immediate introduction of price con-
trol of essential commodities etc.

These three things go together. The
mosgt spectacular demand is the first
o 25 per cent. increase in wages.

ere are two divergent views about
this question of a wage increase,
standing on two extreme ends. One
view is that because of our problem
of economic development, the needs
of investment and the Plan and the
inflationary pressures that are being
generated, the workers should stay
their hands, should exercise forbear-
ance and there should be a wage res-
traint and nothing should be done.
So much so that when we set up a
Wage Board some time back, I saw a
number of newspapers in which the
working journalists are of course
naturally employed, enquire, “Why
this setting up of a Wage Board under
these conditions?” Will it not generate
inflation and create a price spiral”” I
am totally out of sympathy with that
attitude. I do not believe in a wage
freeze. 1 want the success of the
Plan also. But what does it mean?
These plans will proceed from one
five-year period to another five-year

period. Pressures are not
going to be relaxed. The
need for investment is not going

to disappear. Therefore because of
that has nothing to be done for the
improvement of their living standards?
If that is the question, the answer
will be ‘no’. These inflationary pres-
sures do not arise only out of the
workers’ wages. It is perfectly true
but on the other side this kind of a
demand, irrespective of anything else,
that there should be an increase of
25 per cent. immediately for all wor-
kers, does not appear to me to be a
reasonably conceived proposal.

Shri Anthony Pillal: What, do you
think was justified?

Mr, Speaker: The hon. Minister
should not be interrupted.

Shyi Naada: The Plan has laid
down some kind of a view of the
future. What does the Plan envisage
tor the working class? It says that
roal wages should increase. The wage
structure should be of that kind with
an increasing real wage. We want
real wages to increase progressively
and for larger and larger number of
persons, not only for a few persons
and not to do things which may give
them an increase now and create for
them a situation which happened in
Sholapur, for example—not a wage
increase of that kind, unemployment
and the workers clamouring for some-
thing to be done, even accepting two-
thirds of their wage scale. Therefore
these are two connected aspects. Our
objective is not wages only. We have
unother objective also, that of employ-
ment—not only employment for the
present workers but we want to have
such wages and such standards made
available to a larger and larger num-
ber of workers in the country. That
is our problem and our programme.
So, it appears to me that those, who
made the demand, had something in
mind. They have mentioned it here
that the wages have not increased in
proportion to the rise in cost of living,
that the wages have not increased in
proportion to the proportion of pro-
ductivity, that the wages have not
increased in keeping with the rise in
national income and things of that
kind. I have a whole set of papers
regarding that and I accept their
vardstick. But when you apply that
yardstick, you find that they do not
at all lead to any such conclusion that
a 25 per cent. increase or anything
even near that can be justified in the
face of these figures.

Real earnings are derived frem gross
carnings and adjustment for changes
in the cost of living which is reflected
in our All-India consumer price index.
It is found that there has been, taking
1947 as the base, an increase of about
20 per cent. in real earnings. That
means cost of living has besn fully
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allowed for. Compare productivity
also. There has been more than an
increase in productivity during this
period. So, where is the case? But I
will be told to go back to 1939 and
even if I am not-told I will state the
position. I am taking 1947 as the
base. There was a period between
1939 and 1947 when real wages fell
down. There was a very very steep
fall. Therefore if we take that period,
the workers have recovered lost
ground and have made some gains
apart from certain other advantages
and benefits which they have got
through social security and other mea-
sures. It is very clear that on the
basis of these considerations, they
cannot ask for this. Will they say
that even in an industry like coal
which has had a big increase only last
year, they sheuld have 25 per cent.?
That is what they do not mean. I
saw in the ALTU.C. Shri S. A. Dange
saying that it is flexible, it is not a
mechanical proposition. It means
that it should be according to the
situation in each industry. That is
what it comes to.

Regarding this questien of income
also, how much has it increased? Has
the national incomc increased by 18
per cent., per capita income by 11 per
ceni. and consumption by 7 or 8 per
cent.? Comparc it with what the
workers have got. Thev have got
more. Has the consumption increased
for the whole of India? They may be
thinking that the 25 per cent. relates
to the 25 per cent. which is expected
of the Plan to producc over a five year
period. But that is yet to come.
Therefore. judging by those very
standards which thev apply, this
should not be pursued in that manner.
In the other manner, 1 can certainly
go with them. Let us have a look
into all the claims for each industry.
That is what the Wage Boards are
there for.

There was some complaint that we
have not set up wage boards for all
industries immediately. It takes time.

We have to find out the coverage, etc.

Preliminary work has to be done. We
have already introduced Boards in
three industries. We had to hold our
hands for a time because of the sus-
pense on account of the Supreme
Court reference also. That was one
thing which had some kind of a retar-
ding influence. But, meanwhile Jet it
not be imagined that because therg is
no Board, in that industry there‘.is
no way for the workers to get their
just claims settled. There is the pro-
cedure of the tribunals all the time,
In the course of the last year, several
hundreds of awards have been given
on the question of wages. Therefore,
the demand for wages, if it had been
a just demand, it would not have
mattered so much. This is being
backed by some kind of agitation, ral-
lies, processions may be, and there are
threats of direct militant action. I
know that there will be no such action,
because when we sit across the table,
we will find what is possible and what
is not. Since a way has been found,
nobody would like to knock at a wall
when there is a way of getting along
in progress. But some harm will have
be done. The workers will have
been entertaining some  expectations,
and the kind of influences which we
have ourselves generated and impres-
sions which we have created among
the workers, may recoil. It is good
not to pursuc that It may be that
some organisations want somehow to
extend their  influence among  the
workers. There should be other
healthier ways of doing that. When an
organisation becomes weaker, it thinks
of these things. It was the HMS.
which took the initiative. It was the
H.M.6. which wanted a token strike.
But, the AILTU.C. exercised a res-
training influence and said, don’t have
a token strike, immediately, let us
make a demand The irritations
which were expressed here also are
indicative of that feeling of weakness.
That is not going to be improved or
corrected by this kind of tactics.

Shri Anthony Pillai: May I remind
the hon. Minister that the demand was
originally raised by the INT.U.C.




' because for all of us,
i mentioned several times by the friends

fod1 Demands for Grants 8 A?klb.ibsa Demands for Grants

prior to elections? They have con-
veniently forgotten that after the
elections.

Shri Naushir Bharucha: The hon.
Minister said that 25 per cent. was
justifiable then along with  Shri
Khandubhai Desai.

Shri Nanda: Some kind of demand
is one thing. Demand for 25 per
cerit. immediately for everybody: that
is another thing. I say, I welcome
these demands, let them be ex-
amined in a proper way. Govern-
ment can do other further things
also. It the capacity does not
exist now, steps can be taken to
improve the capacity of the industry
by modernisation and in other ways
helping the industry in order that its
productivity may increase, and there
the workers can take a hand also. It
may not be possible immediately, but
with all the things we are doing pro-
ductivity may increase, and what 1s
not possible today may become feasi-
ble tomorrow.

1 have come to the limit of the time
which was allotted to me.

Dr., Ram Subhag Singh: Workers in
local bodies and light railways have
been thrown out of their work as they
are not getting their salaries for the
last four or five months.

Shri Nanda: I have reached the very
limit which you gave me, and I do
not want to abuse this generous privi-
lege vou have given me.

The last thing I have to say is that
it has been an exhilarating experience
during this year to sce the amount of
co-operation and collaboration that I
have received from all sections of the
employers and workers. 1 can cun-
gratulate the workers also on creating
more peaceful conditions, on agreeing
to all those mutual obligations for
discipline etc. and I hope they will be,
and should be, rewarded for all that,
as has been

opposite, the successful implementa-
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tion of the Plan is the goal, and all
these things will count and will
contribute towards the success of the
plan.

Mr, Speaker: Now I put the cut
motions to the House.

The cut motions were negatived.
Mr. Speaker: The question is:

“That the respective sums not
exceeding the amcunts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1959, in respect of
the heads of Demands cntered in
the second column thereof against
Demand Nos. 72, 73, 74 and 126,
relating to the Ministry of I abour
and Employment.”

The motion wus adopted.

[{The Motions for Demands for
Grants which were adopted by the
Lok Sabha are¢ reproduced below—
Ed.]

Demanp No. 72—MINISTRY OF I APOUR
AND EMPLOYMENT

“That & sum not exceeding
Rs. 16,01,000 be granted to the
President to  complete the sum
necessary  to  defray the charges
which will come in course of pay-
ment during the year eading the
31st day of March, 1959, in respect
of ‘Ministry of Labeour ard

Y}

Employment’.

Demanp No. 73.—CHIEF INSPECTOR OF
Mines

“That a sum not exceeding
Rs. 21,12,000 be granted to the
President to complete the sum
necessary to defray the cnarges
which will come in course of pay-
ment during the year ending tke
31st day of March, 1859, in respect
of ‘Chief Inspector of Minass.”
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Dimawe No.  74.—MiscErLanmous
DEPARTMENTS AND OTnza Exerxpi-
TURE UNDER THE MINISTRY OF LaBoum
AND EMPLOYMENT.

DemAp No. 126.—Caritarn OuTrAY OF
THE MINISTRY OP LABOUR AND
EMPLOYMENT.

“That a sum not exceeding

. ,98, t
“That a sum not excesding Rs. 050,000 be granted to the

Rs. 8,00,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course cf pay-
ment during the year ending the
31st day of March, 1959, in respcct
of ‘Miscellaneous Departments and
Other Expenditure under the
Ministry of Labour and Ewnploy-
ment’,”

President to complete the sum
necessary to defray the caarges
which will come in course: of pay-
ment during the year ending the
31st day of March, 1959, 1n respect
of ‘Capital Outlay of the Ministry
of Labour and Employment’.”

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 9th April, 1988.
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